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Hon'ble Mr.justice B.C. Saksena V.C. 

Hon tble Mr. 	Seth - A.M.  

hc,vn. 
We heard the learned counsel for the parties.on 

A 

Application No.977 of 1995. In view of the averments  

made in the 	'cic1"A-accarrpanying the said application 

the order dated 17th April 1990 dismissing T.A.No.1057 

of 1987 is re-called. The T.A. is directed to be 

restored to its original number and shil be listed 

for final hearings. 
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After having heard the learned counsel for 

the parties we stay thefurther operation of 

establish order order No. 6/1995 dated 1-5-95, copy of 

which is Annexure A to the Application for interim 
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0 	 CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH 

1-I'  Lucknow this the 11 day of January, 2001. 

T.A. No. 1057/87 (W.P. No. 2670/82) 

HON. MR. D.C.VERMA, MEMBER(J) 

HON. MR. A.K. MISRA, MEMBER(A)  

Mohd. Naseem, aged about 40 years, son of late Mohd. 

Haleem, Resident of Mohalla Rasoolpur, barabanki City, 

Barabanki. 

Applicant. 

By Advocate Shri A. Moin. 

versus 

Union of India through the Secretary to Govt. of 

India, Ministry of Finance, New Delhi. 

Central Board of Excise and Customs New Delhi through 

its Secretary. 

The narcotics Commissioner of India, 19, The Mall, 

Morar, Gwalior-6 (M.P.) 

Assistant Narcotics Commissioner (H.Q.) Govt. of 

India, Central Bureau of narcotics, 19, The Mall, Morar, 

Gwalior-6 (M.P.) 

Sri D.S. Jain, Inspector(Preventive), C/o Deputy Nar 

-cotics Commissioner, Kota (Rajasthan). 

Respondents. 

By Advocate Shri Deepak Shukla B.H. for Shri Prashant Kumar. 

ORDER 

By D.C.VERMA, MEMBER(J) 

The applicant of this case has challenged his 

reversion order from the post of Inspector tothe post of Sub 

Inspector. The brief facts of the case are that the 

applicant was initially appointed as S.I.(Factory Guard) on 

21.1.63. Subsequently, the applicant was appointed on 

28.4.71 as S.I. in the Department of Narcotics (Preventive) 

as the post of Factory Guard had been declared surplus. By 

order dated 31.7.71, the applicant was absorbed as S.I. 

Preventive in the Department of Narcotics. A combined 

seniority list was issued on 6.615 and the applicant's name 

finds place at serial No. 216. The applicant represented 

SoV 



against the seniority list. The representation was allowed 

vide Annexure A-3 dated 4.8.76 and the applicant's seniority 

was fixed in the grade of Sub Inspector w.e.f. 21.12.63 

between V.G. Pandey and Motilal i.e. serial No. 100 and 101 

of the seniority list of Sub Inspectors. 

2. 	The applicant was, by order dated 26.12.77 

(Annexure-4 to the 0.A.) appointed on adhoc basis to 

officiate as Inspector against the existing regular vacancy 

w.e.f. 10.1.1977. Subsequently, by order dated 26.5.1982, tht 

seniority of the applicant inthe grade of Sub Inspector was 

changed and the applicant was reverted back to his original 

pos416nlat serial No. 216 in the seniority list of Sub 

Inspector. The order dated 26.5.82 (Annexure -8 tothe 0.A.) 

was challenged by the applicant before the Hon. High Court 

of Judicature at Allahabad (Luckknow Bench) by filing writ 

petition No. 2670 of 1982. The impugned order was stayed by 

the Hon. High Court Court vide order dated 3.6.82. The 

Interim order was made absolute, by a Division Bench of the 

Hon. High Court vide its order dated 9.7.84.After the 

Administrative Tribunals Act, came into effect, the writ 

petition was transferred to this Tribunal and was registered 

as T.A. No. 1057/87. The T.A. was however, dismissed for non 

prosecution vide order dated 17.4.90. It was also provided 

in the order that the interim order granted bythe Hon. High 

Court vide order. dated 3.6.82 is vacated. Subsequent 

thereto, on application by the applicant, by order dated 

3.8.85, the Tribunal recalled the order dated 17.4.90 and 

restored the case to its original number. By this order, the 

Tribunal stayed the establishment order dated 1.5.95 which 

had been passed bythe respondents consequent to dismissal of 

the O.A. After completion of the pleadings, the O.A. has 

come up for hearing on merits. 

3. 	The main submission of the learned counsel for the 

applicant is that the order of reversion has been passed 

bythe respondents without affording any opportunity of 

hearing and consequently, a settled position has been 

unsettled bytheimpugned order bythe respondents. 
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Heard the learned counsel for the parties. The 

documents on record show that when the seniority of the 

applicant was fixed in the grade of Sub Inspector, he was 

initially placed at serial No. 216. The representation of 

the applicant was allowed vide Annexure A-3 dated 4th 

August, 76 and the applicant was placed between serial no. 

100 and 101 i.e. between Shri V.G. Pandey and Shri Motilal. 

This seniority was given to he applicant in the grade of 

Sub Inspector w.e.f. 21.12.63. Keeping that seniority in 

view, the applicant was promoted to officiate as Inspector 

against the existing regular temporary vacancy by order 

dated 26.12.1977 (Annexure -4 to the 0.A.). This order shows 

that the applicant was appointed on regular basis w.e.f. 

10.1.1977. After the order Annexure-4 was issued, the 

impugned order was passed in 1982, and the applicant was 

reverted back to his original seniority in the grade of Sub 

Inspector at serial No. 216. The applicant was not afforded 

any opportunityof hearing. Thus, the principle of audi 

alteram partem has not been observed. In the case of Basudeo 

Tewary vs. Sido Kanhu University and others reported in 

(1998) 9 SCC 194, even in the case where the appointment 

itself was found illegal, the termination of service without 

affording an opportunity of hearig was held not valid. In 

the cited case, the apex court held as below: 

"The law is settled that non arbitrariness is an 

essential facet of Article 14 pervading the entire 

realm of State action governed by Article 14. It has 

come to be established, as a further corollary, that 

the audi alteram partem facet of natural justice is 

also a requirement of Article 14, for natural justice 

is the antithesis of arbitrariness. In the sphere of 

public employment, it is well settled that any action 

taken by the employer against an employee must be 

fair, just and reasonable which are the components of 

fair treatment.The conferment of absolute power to 

terminate the services of an employee is an 

antithesis to fair, just and reasonable treatment." 
A 
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In O.A. 800/93 Inre Uma Shankar Nirmal and others vs. 

Union of India and others decided by this Tribunal on 

9.3.2000 following the decision in the case of Shrawan Kumar 

Jha and others vs. State of Bihar reported in 1991 (Suppl) 

1, SCC 330 and Shivji Ray vs. Union of India and others 

reported in (1989) 10, A.T.C. 439, this Bench of the 

Tribunal quashed the impugned order by which the selection 

was cancelled and the applicant therein was reverted, as 

showcause had not been given to the applicant therein before 

the impugned order was passed. 

In view of the above, the impugned order dated 

26.5.82 re-fixing the seniority of the applicant and 

reverting him from the grade of Inspector to the grade of 

Sub Inspector in pursuance of the impugned order is quashed. 

The 0.7. is allowed accordingly. Costs easy. 

NJ 
MEMBER(A) 	 MEMBERR(J) 

Lucknow dated: jc2 , 0 ( 

Shakeel/ 
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In t 	Hon lole High Qourt of Jud-ic ature at .4,1.1.ahabad 

Sitting at Lucknow. 

   

in 	 CC) 

12 X 13_ 

- .;rit keit it iT,n No. 	of 198 2 

Naseem 

 

• 	Petitioner 

VE R SU S 

Union S India. sid others. Cpposjte Part le s. 
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cotics Commissioner, Gh azipur. 
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dated 18 . 7.7 6 of the Dy•Narcotics 

Corrrn is sione r Gha z 	r with t're 

letter of the 1.0 stt. Commandant 

dated 15.7.76. 

4:in ne xu r - 3.  True copy of the 3 st ablish- 17 - 18 

ment order No.5 5 / 76 dated 4.8.76 

hnnexum- 4 : True copy of the order 	19 - 21 

dated 2 6.12.77 

7 . ,nnexu  - 5  True copy of tI-2 letter 	22 

of al,prec iat ion dated 11. 2.75 . 

8 • ,nnexure- o : True co py of ti-n letter 

of appreciation dated 29.12 . 197 6 
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1980 . 

 

Fower 

I ay Al-pl ic at ion . 

Bated Lucknow.  

1. u . 1962. . Jilani 
Advoc ate, 

Counsel for the ietit loner. 
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/\ 
IN 'THE liONIBLE HIGH COURT OF JUDICATURE AT ALLAHABAD ; 

Sitting at Lucknow, 

Writ Petition No. 	of 1982 

Mohd. Naseem, aged about 40 years, 

Son of late Mohd. Raleem, 

Resident of Mohalla Rasoolpur, Bara Banki City, 

Bara Banki. 	 • • 
etitioner 

r_s_u._s 

1. union of India, through the 

Secretary to Government, Ministry of 

Finance, New Delhi. 

2, Central Board of Excise and Customs, 

Ne44 Delhi, through its Secretary, 

The Narcotics commissioner of India, 

19, The Mall, Morar, 

Gwalior - 6( M.e,), 

Assistant Narcotics uanmissioner (Headquarters), 

Government of India, Central Bureau of 

Narcotics, 19, The Mall, Morar, 

Gwalior - 6 ( 

Sri LI.S. Jain, inspector (kreven.tive), 

cio Deputy Narcotics commissioner, 

Kota (Rajasthan ). 
Opposite Parties. 

Writ Petition under Article 226 of 

the Constitution of India ; 

e- 
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To 
The Hontble the Chief Justice and 

His Ccmpanion Judges of the 

Honible High Court of Judicature at Allahabad 

Sitting at Lucknow. 

The petitioner above named begs to submit as 

under - 

1.That the petitioner was initially appointed as Sub-

Inspector ( Factory Guard ) with effect frau 21st 

December, 3963 in the Department of Narcotics 

under the Ministry of Finance, Government of India 

the initial basic pay of which post started from 

Rs 130/- with allowances. 

2. That the swill post of Sub-Inspector(Preventive) 

which also falls in the Department of Narcotics 

also started with the initial basic pay of Ks.110/-

with allowances; and as such when the post of Sub-

inspector ( Factory 4.rd ) was abolished in 1970, 

the petitioner was posted as Sub-Inspector 

( Preventive ) by order of the Deputy Narcotics 

Ocmmissioner dated 26th April, 3971. True copy of 

the said order of the Deputy Narcotics commissioner, 

Ghazipur, dated 26th April, 1971 is filed herewith 

as Annexure -  to this lzrit petition. 

That thereafter the Assistant Commandant, Central 

Industrial Security Force by his letter dated 15th 

July, 1976, addressed to the Deputy Narcotics 

Ocmmissioner, Ghazipur, informed that tIze before 
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the petitioner' s case could be finalised for 

absorption in the central Industrial Security 

Force, he was posted in the Preventive Department 

and the said letter of the Assistant Commandant 

dated 15th July, 1976 was forwarded to the 

Narcotics canmissioner, uwalior% by the Deputy 
-try 	 Narcotics Ccmmissioner, Ghazipur for orders. 

True copy of the said letter dated 18th July,1976 

01( 
	 of the Deputy Narcotics Commissioner, Ghazipur, 

alongwith the copy of the letter of the Assistant 

Commandant dated 15th July, 1976, is filed 

herewith as Annexure - 2. 

4. 	That it is relevant to mention here that after 

his posting in the Preventive Department as Sub-

Inspector, a canbined All-India Seniority List 

of tae Sub-Inspector tirade as on 6th June, 1975 

was issued in 1975, and in this list the 

petitioner' s name was shown at serial No. 216 by 

giving his date of appointment in the grade of 

Sub-Inspector as 3rd August, 1971. As the 

petitioner felt aggrieved from his placement 

at serial no. 216 and frcm the wrong mention of 

his date of appointment in the grade of Sub-

Inspector, he had represented against the same 

to the Narcotics Commissioner, Gwalior ( Opposite 

party no. 3 ) on 28th May, 1974, praying tberein 

that the petitioner be given his seniority from 

21st December, 1963 as there was no break in his 

service frau 21st December, 1963 on which date he 
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was appointed as Sub-Inspector ( Factory Guard

which post for all purposes was identical to the 

post of Sub-Inspector ( Preventive ). Thereafter 

several reminders were given by the petitioner to 

the opposite party no. 3 for disposing of his 

representation at the earliest and even the 

Narcotics Commissioner in his letter dated 18th 

July, 1976, referred to above, had also referred 

to the aforesaid representation of the petitioner 

dated 28. 5. 1974. 

5 : That the aforesaid representation of the petitioner 

regarding his seniority was ultimately decided by 

the Narcotics Gommissioner in favour of the 

petitioner and the petitioner was informed by 

Establishment Order No. 55 / 76 dated 4th August, 

1976 by the Assistant Narcotics commissioner 

(Headquarters) that the Narcotics Commissioner of 

India had been pleased to order that the 

petitioner may be allowed to count his seniority 

in the grade of sub-Inspector with effect fr cm 

21st December, 1963. This Establishnent Order 

of the opposite party no. 4 was ccmmunicated to 

the petitioner by letter dated 17th August, 1976 

sent by the Administrative Officer of the office 

of the Deputy Narcotics Commissioner, Ghazipur. 

True copy of the said Establishment Order No. 55/76 

\\ 
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dated 4th August, 1976, is filed herewith as 

Annexure - 3. 

6 : That in pursuance of the aforesaid order of the 

Narcotics Commissioner, the petitioner's seniority 

was changed and accordingly when the new draft 

seniority list of the Sub-Inspector was issued in 

1979, the petitioner's name was shown at serial 

No. 5:). Similarly in the draft seniority list of 

Sub-Inspectors as on 1. I, 1980, the petitioner's 

name was shown at serial no. 51 and in the seniority 

list of Sub-Inspector,las on 1. 1. 19811  the 

petitioner's name was hown at serial no. 29. 

7. That in 1976 the petitioner was appointed to 

officiate on ad hoc basis and subject to ratification 

by the Departmental Promotion Camnittee 

Inspector ( 0. G. ), vide Order No. 60 dated 30th 

September, 1976. This order was followed by another 

order dated 26th December, :1977, by which the 

petitioner and some other persons including one Sri 

D.S. Jain were appointed to officiate in the grade 

of Inspector against existing regular tenporary 

vacancies and it was further ordered therein that 

his qualifsting service in the grade of kill'Inspector 

shall emit fran 10th January, 1977. True copy of the 

said order dated 26th December, 1977 is filed herewith 

as Annexure- 4. 
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8: That thereafter the petitioner ranained working on 

the post of Inspector and his services had remained 

all along satisfacbory and the same were even 

appreciated by his superiors off and on. 

That the petitioner's services were appreciated by 

Deputy Narcotics commissioner in his several letters 

and in this respect true copies of the appreciation 

letters dated 11th February, 1975, 29th December, 

1976 and 29th October, 1977 are filed herewith as 

lInnexures 5, 6 and 7 respectively. 

That, however, all of a sudden on 27th Nay, 1982, 

the petitioner was served with an order dated 26th 

May, 1982 sent by the opposite party no. 4 informing 

the petitioner that by some order of the opposite 

party no. 2, the seniority position of the 

petitioner in the grade of Sub-Inspector had been 

again fixed at the samep lace where it was shown in 

the seniority list issued in 3975 and consequent 

upon the revision of his seniority, the petitioner 

was reverted from the grade of Inspector to the 

grade of Sub-Inspector. The said order dated 26th 

Nay, 1982 is filed herewith as knnexure - 8, in 

original, to this writ petition. 

11. That the aforesaid change in the seniority list 

has been done without any intimation to the petitioner 
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arid without giving him any opportunity of Ining heard .The 

petitioner was never Informed by any of tire opposite 

parties that the matter of his seniority was sing re 

considered or that tire was any representation against 

the fixation of his seniority. 

12.That tl-B petitioner was not even sent copy of any represerr 

tation which might have been submitted against the 

petitioner and upto this time he is totally unaware about 

the facts and circumstances which have led to ti-B change 

of his seniority by ti e aforesaid order of the Board 

referred to in the petitioner's reversion order 

mentioned above. 

13 . T hat the petitioner's reversion from the post of 

- Inspector to the post of Sub-I Tector is not only 

based on illegal chAnLe of seniority but is also 

arbitrary and discriminatory in as much as several 

persons junior than the petitioner including Sri 

Jain ( opposioe p]rty no. 5 ) have been retained In 

service as Inspector while the petitioner has bron 

reverted to the post of Sub Inspector altlio ugh the peti-

tioner's sal.- vice record is vite cle an .,-nd ixi.emished. 

The draft seniority list o in spe cto rs 	on 1.1.i978 shows 

143 persons on the cadre of Inspectors 1-.1d tir petitioner's 

place in that list was shown Et, sl.nc. 140 while the draft 

seniority list of Inspectors as on 1.1.1980 shows 130 per-

sons on the cadre of Inspectors and t're petitioner was showr 

at sl.no.112 in the said list.IZelevant extract of the said 

draft seniority list of Inspectors as on 1.1.8 0 from sl.no. 
112 .to 130 is filed herewith &,-is Alroxure - 9. 

11+. Th 0t the petitioner's reversion •iming based on the 
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thange of seniority without affording any opportunity 

of hearing to the petitioner is arbitrary and 

violative of the principles of natural justice(and 

is also hit by Articles 14 and 16 of the Constitution 

of India and on that account also the operation 

of the impugned order Annexure - 8 to this writi_ t 
":2411.:P2j 	

01.1frZ"Ar.:7 

petition ) is liable to be/ set aside 

15. That so far the petitioner has not handed over 

charge of his post as he was not even required to 

do so under the impugned order dated 26th May, 1982 

and the petitioner is on leave with effect from 

28th May, 1982. 

16, That being aggrieved and having no other appropriate 

and alternate remedy, the petitioner begs to file 

this writ petition on the following amongst other - 

±tO UND 

I - Because the change of seniority of the petitioner 

has been done in an absolutely arbitrary and dis-

criminatory manner and without giving any opportunity 

of hearing to the petitioner as also without giving 

any reason for the same. 

II - Because the impugned order is violative of the 

principles of natural justice and is liable toim 
, 

set asides'? The same has been passed without even 

Ulf. informing the petitioner that any matter regarding 
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the change of his seniority was under the consi. 
V 

deration of the opposite partiesj 

M. Because the impugned order is arbitrary and dis- 

criminatory and is violative of the rule of Fair 

Play. 

IV - Because the impugned order is violative of krticles 

14 and 16 of tne kionstitution of India and it is 

discriminatory even on this account that ShrLi-D--bo  

aa,in,Opposite-Petr-t-e-6 who Itcjunior to the 

petitioner on the post of Inspector, hatoabeea 

retained in service while the pet ition.er  has been 

reverted to the post of Sub-Inspector, while it is 

evident from the promotion order of the 

petitioner dated 26th December, 1977 that Shri 

D.b. Jain ( opposite party no. 5 ) had never 

regained as Sub-Inspector and he was only Upper 

Division elerk when he was promoted to the said 

post of Inspector on 10. 1. 1977, and that is why 

he was placed below the petitioner even in the 

order of promotion as well as in the seniority 

list. 

It is, therefore, prayed that by means of a writ 

in the nature of certiorari or any other appropriate 

writ, order or direction, this Hontble Uourt may kindly 

be pleased to set aside and quash the impugned order 
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dated 26th May 1982 issued by the opposite party 
A  ji 

no. 4 C .nnexure - ) and also the order of the 

opposite party no. 2 purported to have been issued 

by letter No. F.Nop it-2302)/68/80-Ad.III.A. dated 

5. 5. 1982, by summoning the original of the same 

and by means of a writ in the nature of mandamus 

or any cther appropriate., writ order or direction 

the opposite p arties no. 1 to 4 be directed not to 

revert the petitioner to the post of sub-Inspector; I 

Dated Luck now. 
1st.  June, 1982. 

( Z. Jilani ), 
Advocate, 

counsel for the vetitioner. 

Note 	Certified that there is no defect 

in 	t his writ p etition. 

( Z. Jilani ). 
Advocate, 

ouns el for the .1)etit loner S 

and such other appropriate order, wit or directions 

which may be deemed just and proper in t be circums- 

tances of the case may also be passed in favour of 

the petitioner and against the otiposite parties 

and the writ petition be allowed with costs, 
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In tI Hon' ble High C Garb of Judicature at All ahabad : 

Sitting at „.Lucknow. 

=Min sow 	mir •1111•••• 

fid avit 

in 

ft Petition T0 . 	of 1982 

Naseem 	• • 	 • • 
	 Petit iore r 

VERSUS 

Union of India and others.. 	Opp :site Parties. 

Affidavit : 

Naseem, aged about 4,0 years, son of 

late 	Haleem, resident of ivip hall a Rasoolpur, 

Bara Banki City,- Bera Banki, the deponent, do hereby 

solemnly af f irmd at at e on o at h as un der : - 

That the petitioner is the cbponent is the above 

noted writ petition and as such he is fully conver-

sant with the f,ct s and circumstances of tie case. 

That the contents of p araL,r aphs .ro s. 1 to 1 5 

except the bracketted portion of paragraph14. of 

the ac comp. nying writ petition e„1:. true to my 
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personal knowledge, and those of p ar araph 16 as 

well as the bracketted portion of paragraph 14 of 

the same are bel ieved by me to be true. ro p t of 

it is false a-td nothing material has been 

con coaled. So help me God. 

Sined and verified this aff id avit this 1st d y 

of June, 19E2 at Lucknow,  . 

Verification 

I, the deponent above named do hereby 

solemnly affirm and verify that th contents of 

paragraphs 1 e,nd 2 of this- affidavit are true 

to my personal know ledge . No part of it is false 

and ro thing material has be en Concealed, So help rre 

Cdmit - 

Signed and verified this affithvit this 1st 

day of June, 1982 at Lucknow. 

om a perusal of papers d dcummts 

produced before rre by t1B deponent, I 

am satisfied that the pe r so n ma king 

this affidavit and alleging himself to 

be Mcthd,lilaseem i s the very re ins° n 

he has signed the writ petit i Q1 and 
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the affidavit etc. in my pr es en ce 

Advoc 

High Court, Zlahabad/Lucknow. 

Spleranly aff irme 	before tie on .14 June,1982 

5r - k5-  ayfft•./p.m. by the deponent Yiohd.Naseem 

Wiao is identified by .L;hri 

H.16h Court, Allahabad/ Lucknow. 

I have. satisfied myself by examining the 

deponent that he understands the contents 

of this affidavit which has been read out 

and exFlained by me to him. 
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In the ilLdn'ble High Court of Judicature at Allahatad 
Sitting at Lucknow, 

ilnnexure - 1 
Writ Petition No, 	of 1982 

Mohd, Naseem.. .• 	Petitioner 
Vs. 

union of India and others • 	Opposite Parties, 

c.No. 3/8/71-Et, 
Office of the Deputy Narcotics commissioner 

Gaazipur 

Dated the 28th april 19131 
on Fit  

Sri Mohd, Naseem, Sub-Insre ctor ( Factory Guard) 

of this Factory pending his appointment as Sub-Inppector 

kreventive in the Narcotics Department, is deputed to 

kohania check Post for check of vehicle or traffic passing 

through the checkpost for detection of Contraband Narcotic 

Drug. He should proceed to the post immediately, 

sd/- u.N,Prasad 
Deputy Narcotics commissioner, 

Guazipur, 

Copy forwarded for information and necessary action to .•-• 

1. 6hr1 iviohd,Naseem (sub-Inspector Gy.Guard.lie is directed 
to proceed to Mohania. check Post alongwith Sri Imam Bux 
Ziledar and check vehicle or traffic pending thr ough the 
check post. He should submtt his joining report to this 
office when he joins his duty there. 

2.Sri Imam Bux, Ziledar for information.Hz should join his 
duties at Mohania Check Post. 

3. Sri D.B. Sharma, Preventive Inspector, 

Superintendent (preventive) 
Inspector (Factory Guards), 

Security Officer, cISF, Ghazipur.Sri Mohd.Naseem 
should be relieved immediately to join his new assigimEnt 

Order Book. 
sd/- UN Prasad 

Deputy Narcotics Commissioner, 
Ghazipur. True Copy, 



IN Ti2 HON, BLE HIGH COURT OF JUDICTLJR 	T ..iLLAHABO 

Sitting at Lucknow. 

Anrieuxre No. 2  
in 

it Pet itibn No. 	of 1982 
NaDalm, 	Vs. Union cf India and others. 

C.No. 20/3/73-3T/ 
Of ice of the Deputy Narcotics Commissioner 

Ghazipur. 

Dated the 18tj July 1947 1976 

To 

Tie Narcotics Commissioner, 

Subject 	- Establishment - Sub-Inspector(Prey.) 

. N ase em - Appo n tment of 

seniority - '1)eterminatf.on cf - 

Correspondence rega-Iding. 

Please refer to your letter F.No. 1(112) 

Estt/74- dated the 21st ;lay 1976 addressed to the 

Inspector General of Central Industrial „Security Force, 

New Delhi and copy endorsed to this office on the 

above subject. 

2. 	In this connection I send herewith a copy 

letter Case No. 1-1 2013/1/76/GGF/167 dated 15.7.76 

re c e ived from the Assistant Commandant C 	Gha zipur 

Lich is self ezplanatory. It is requested that orders on 

the representation dated 28.5.74 of Shri Mohd.Naseern, sub- 

Inspector, when arrived at, may kindly be communicated to 

this office. 
Yours faithfully, 

sd/- 3.K.Ghoshal 
Deputy Narcotics Commissioner 

Ghazipur (OTT Gwalior). 

3nc 1. one 
oimg 	WO .0 .11.0 
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Case No. 1-12013/1176/G0F/167 

Office of the Asstt.Commdt.CcI.S.F. 

Dated 15.7.76 

rib 

The Dy. N. 0. 

Ghazipur. 

Sir, 

Sub Case of ijohd. Naseem 3.1. ovt. Opium 

Factory, Ghazipur. 

It is informed you that Shri nold. Naseem 

ah. 3.1. Govt. Opium Factory Gzp. Faory Gaurab, 

opted for .  0. T. S .F. at the time of C. I. S. T. induction 

in the undertaking. Before his case could be 

finalised for his ansorpt inn in the 0.I. S.F. he 

was withdrawn from the Factory Guards' Lstt. 

and posted out to krev. Deptt. In this 

connection the Dy. 1\1,0. Govt. 0.Factory Gzp letter 

case No. 3/8/71/3stt. dated 26th Jipril 1971 and 

C.I .3.F. unit Govt. Opium and 2akaloiri Works 

letter No. isF/m/26/71 dt. 28 Apr il 1971 are 

attaciBd herewith for your ready reference as 

des ired. 
Yours faithfully, 

sd/- D.R. 

Asstt. Commdt. 

True Copy. 
==== 



In the Hon, ble High Court of Judicature. at Allahabad; 

Mttinz at Lucknow; 
••••• on. 

Annexure No. 3 
in 

'..Trit Petition No. 	of 1982. 

Mohd. Naseem 	•. 	•• Petitioner 

Versus 

Union of India and others 	Opposite parties. 

F No. 1(112) Estt./74 

Government of India, 

Central Burea of Narcotics, 

Office of the Narcotics Commis%iornr of India 

19, 	The Mall,. Morar, 

Gwalior - 6(M.F.) 

Dated, the ifth August, 1976. 

Establishment Order No.55/76. 

17 

The Narcotics Commissioner of India has been 

pleased to order that 5bri Mohd. Naseem may be 

allowed to count his seniority in ti-s grade of sub-

Inspector, w.e.f. 21-12-1963, i.e., in between S/Shri 

V.u1 .Pandey and Moti Lal (Serial Numbers 100 and 101 of 

the 	niority list of Sub-Inspectors as on 6-6-1975 ) . 

S.F.Sharma l  
Assistant Narcotics Gomnissioner 

( He adquarters) 

Copy forwarded for information and necessary action 

: 
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2 

(1) 
	

The Deputy Narcotics Commissioner, Ghazipur(U.P.) 

with teference to his letter C.No.2 9/3/73-Err, 

dated 18-7-1976 (with 50 spare copie,s for all 

Concerned). 

( 2cD The Deputy Narcotics Commissioner, 1.Teemuch(Ivi.ii.) 

with 120 spare copies for all concerned). 

(3) TiT Deputy Narcotics .Commissioner, Kota(Rajasthan) 

with VO copies for 	concerned). 

Shri U.K.Verma, Inspector 

Shri 	Vijay, 	spector. 
Narcoitics Shri Dulare L1, Sub-Inspector. 
.ommiseionerts Shri R.G.Kaushil Sub-Inspector I 

Tth Confidential Branch, 
	Office, 

Gwalinr. 

3d/- S.P.Sharma, 

Assistant Narcotics Commissioner, 

( lie adquartrter 



In the Fbnible High Court of Judicature at Allahabad: 

Sitting at Lu cknow. 
*NO Mar OM 

Annexure No .4. 

in 

rit Petition No. of 1982. 

Mohd. N em • petitioner 

cl 

Versus 

Union of India and others .. 	• 1 
	Opposite parties. 

F.No. 1(73) :Zstt/77/ 

vernment of India, 

Central Bureau al Narcotics, 

Office of the Narcotics Commissioner of India 

19, The Mall, thrar, 

Gwalior -6 (M.P.)  

Lated, the 26th December, 1977. 

stablisiarne.nt Order No.5 1/1917. 

The following b - Inspectors and Upper 

Division Clerks working as Inspectors (0.G.) on ad-hoc 

basis, are appointed to officiate until further orders, 

in the gl-ade of Inspector (0.G) in ti-e scale of Rs. 

R s. 425 -15 -50 0 -E13-15 -5 60-2 0-7 00 against existing regular 

temporary vacancies w.e.f. the dates tiown again t each 

of them : - 

S.No. Name & Designation 	 Date from which 
appointed on regular 

basis. 
1. 	Skirl I .L.Yadva( SC) 3.I. 17 -5 -197 6 
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2 	OEN 

"••iimpr 

Shri Shama Rao, U. D. C. 	 19-5-1976 

aft D.L.Gandhi, 8.1. 	 2 1-5-197 6 

Shri 11.3.Verma, 	 28-5-1976 

Shri Radhey Raritan Lal, S.I. 	4-6-1976 

Siri Abdul Samad 	 27-9-1976 

Shri V.C.Pandey, 3.1. 	 15-10-1976 

Shri Parasrnal Hingod,U. .0. 	31-10-1976 

Shri Mohd.Naseem, 3.1. 	 10-1-1977 

Ulri 	 10-1-1977 

11, 	Shri N. L..0illor a ( $.T.) 3 I. 	13-1-1977 

, 

2. 	the above officers officiating in the 

grade of Inspector (0.G.) on ad-hoc basis may please 

rote that the period for which they mrved on ad-h3 c, appoint 

rents, will not count fOr seniority or for the purpose of 

comput ing the minimum qualifying service to be come el igible 

for promotion to higher grades. Their cu al if ying service 

n the grade of Inspector (0.C.) shall count from the dates 

hown against each of them. 

All the above officers may also please note 

that their seniority in the gTade of Inspector (0.G.`)shal1 

'm reckoned according to the panels drawn by the 1975-D.P.C. 

3V-N.L.Zrivastava, 
A;3sistant Narcotics Commission -e r 

( adquarters) 



, 
	 Commissioner' s office, t_ilAra 1 i or . 

Copy for F.NO .1 ( 18) Est t/77 

3d/- N .L .3 riva st av a 

Astt .N arcotics Commis 	Hqrcs) 

112t.ii` 	Y 

.2/ 

f3t  

- 3 

"..opy forwarded for information and necessary action to : 

T 	eputy Narcotics ,̀..3orn issioner Ghazipur/17e amuch/ 

hot o (with 	spare copies rre ont fo r individual 

oo ncerned) 

The General 1dana6er, vernment Opium & 

.orks, Undertaking, Ne oniuc h 	.P-  . with 	spare 

copies rre ant fo r 3/shri D.L.Gandhi and Parasml 

Hingod and tin ir rvice BD ok s) . 

Shri IZadhey Zaman Lal/Shri V. G. Pandey, Inspector 

( 0.G.) Narcotics dmmission erts Office, ,Gwalior. 

The Conn.. .:31c ano hit  Ac count s Br an c h, Narcotics, 



In the lionlble High Court of Judicature at Allataabad 
Sitting at Lucknow. 

Mohd. Naseem 

4--- 
knnexure No, fl) 

in 
Writ Petition No. 

• 

Vertaus 

of 1982 

Petitioner 

-Union of India and others.. 	Opp. Parties. 

O.No.10/1/75 CF. 
Office of the Deputy Narcotics Commissioner, 

Ghazipur dated the 11 Febfliary 1975 

To 

Sb.r1 MOM. Naseem t  S.I. 
tit, 1  Grade Cell Ghazipur. 

Ghazipur. 

I am happy to say that the Chairman has appreciated 

and the Narcotics commissioner,Gwalior is pleased to congra-

tulate you on your cooperation in the brilliant detection 

and seizure of a clandestine morphine laboratory alongwith 

opium and derivatives thereof at Ramapura tVaranasil  on 

14th January 1975. 

S.K 1G:oho  oshal 
Deputy NarcotiCs (4 	is s' oncert  

unazig-i 

True copy. 
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IN THE FIC)1,1*BLLP HIGH COURT OF JUDICATURE :4-'45 ALL AHABAL: 

SLAini; at Lucknow. 

nexure No. 6 

in 

drit Petition No. 

	

Mohd. Naseetn 	 • • 	Petitioner 

Vs. 

- Union if India ?id others. 	Opp. Parties. 

S.A.Ghoshal 
'Deputy Narcotics Commissioner. 

No. 0 •N 0. 1/34/764 reV. 	Dated the 29th December, 1976 

hy dear Neern, 

Subject : Seizure of 	950 	s.Upiun de.rivative 
effected on 4.5.76 Et Var/lasi with 
clandestine laboratory - Convey of - 
appreciation of - 

I Elm 	cased to convey my approciution for ti 

part played by you in the seizure of 0.950 K.of opium 

derivative at Varanasi on 4.9.76 from the possession of 

,Lam Bilash and bajpal. 

I have ordered that a copy of this letter 

placed in your JCR. 

Yours sincerely, 

sdj- 3.L.Ghoshal. 

ri 	N as e ern. 
k r event ive Inspector. 

6 j • ,...haZipUr. 

jopy forwarded to the confidential Branch of Dy. 
Narcoticis CorarnissioneriCffice Ghazipur with the 
remarks that t_is appreciation letter be placed in the 
OC a. of ,,,..ohci•N aseem, Prevent ive In spe ctor C.1 . C.  
(ilazipur. 

Copy to the 3uperirEendent (Executive)Ghaz!..pur 
for information. 

SA. Gilt) shal . 
Dy.Narcotics Commissioner. 

True Copy. 



Writ Petition No. of 1982 

Petitioner 

Opposite Parties. 

Idohd N aseem 	 •• 

Versus 

Union of India and others. 

M,  elm • ••• 

THL1 	BIE HLUH 00U ii,T 011' JtJDICAnIURE AT g.,.LATriABATh 

Sitting at Lucknow. 

••••••• d•1110.11...a. :Name es 

Aurae EL re Np 7 7 

3.K. Ghoshal. 	Deputy Narcotics Commissioner 

Gh a zip ur 

D .0 . (-; .N 0. 1/13/77/P vitt 	Dated the 29th October 1977 

iv dear Nase em, 

Subject : Detection of 450 grammes of Powder at 

al. -Issue of appreciation letter. 

I rz. ple sod to convey my aperec iation for your 

role In the case of seizure of 450 Lrammes of:-..orp hire 

klau District ikzamgarh on 3.10.77 from ti possession 

of Ram 'tshre y ai s/o ria,-,hunath Rai i/o vill a e 

Amrahat , R.S. iiau. a ist rict Azem6arh. 

4thimst 

Yours sincerel y, 

sd/- :S.K.Ghos hal . 

Z9 . 1 .7 7 
Sin i 	hd . N as e em 
Preventive Inspector. 
0.?... Ghazipur. 

True Copy. 



In the Honthle High Court of Judicature at Allahabad 
Sitting at Lucknow. 

Annexure no. 8 
in 

writ Petition No. 

• 

of 1982 

Vetitioner 

Opposite Parties. 

Mohd. Naseem 	• • 
Versus 

Union of India and others. 

Confidantla.; 

F.No. 8(21)Et.I/79 
Goverment of India, 
Central Bureau of Narcotics, 

Office of the Narcotics Commissioner of India, 
19, The Mall, 	Gwalior-6. 

Dated, the 0.4 1k ( 1̀ "1 , 9R-/- • 

Est Rbli.rIgnt Order  N-).  '+0/1982  

In pursuance of Central Board of Excise & Customs, 
ilew Delhi's letter W. No . A- 23020/68/80-Ad. III- A dated 
5.5. 1982, the seniority position of Shri Mohd. Naseern, 

'Inspector, in the grade of alb-Inspector is fixed at his 
on in 1 1 ce i.e. at S.I. 216 of the seniority list 
6 Sub-Inspector as it stood on 6.6_4975  from S.N. 
100 A. Consequent—upon the revision in his seniority 
position and in view of Board's direction contained in 
their letter referred to above, Shri Naseern is hereby 
reverted from the grade of Inspector to the grade of 
Sub-Inspector. 

2. 	These orders shall take effect from the date of 
issue of these orders. 

(M. L. Ben!) 
Ass tt. Narcotics Commis sioner (Hqrs) 

Mohd. Naseelll 
In spectorl  
5eMca through D. C. O. B arab anki- I Ln . 
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5 	6. 
.1....•••••••••••••• 

J/Ori 
1. 	. 600/ 7.7.79 14.7.26 25.8.47 

*xx 

\c› 

1-3-4.3 21 -1 3 

485/- 1.12.79 5.2.42 	1.1.62 

- 21-6-54 7.11.78 
11 	 ra 470/- 1.1.80 22.3.31 10.8.51 

ST) 

ey,n 

• 
VIONCIS 

rr-44s. 	 , 114,4-.  • J., J • 
) 

)111/111k 

In the Hon' ble High Court of Judic ,--ture at Jlahbad : 

sitting at Lucknow.  

Anne :lire No. 9 

-drit k et it ion No. 	of 19E2 

idohd. Nseem 	 k et it ione r 

Versus 

Union of India and others. 	Opposite P (sr ties. 

MIMED 

Narcotics Department : ikaft seniority of InspectOrs as on 

1-1-1980 : Scale as.425-15 -500 -LT - 

EM -15 -5 60-20 - 700. 

••••min ••••••••!•••.•••••• ••••••••• ••••••••••••• 

a. 	I-ay in the -14 te from Jate 	Lot e of Date of .ate of 	ae m ark s no. N anes. 	post pre- which 	of 	entry 	appoint conf ir- 
se ntly 	pay 	birth into 	Ire nt to mat ion 
held as shown. in 	Co vt . 	the 	in the 
on , 	c ol .3 	 Ser- 	grade 	grade. 

1.1.80. is 	 vice. 
being 
drawn. 

11O. 3.3. Yadav 500/- 1.1.79 1.4.39 16.3.60 

7 6 . 9 

12.12.56 1.10.66 offg.as  
DD 0 wef 
7.7.79 

10-1-77 15-10-76 MM. 

10.1.77 24.12.75 

7.11.78 

13.1.77 27.9.76 

15.7.74 - ••• 

2 0.1.09 

1.11.60 

1.10.48 

30.12.78 

28.3.64 

20. 	1.79 - 

2.1.76 	- 

15.12.75 

30.12.78 	- 

20.12.75 

••• 

111 

NO 

I 

i17.i).1- athpalia 425/- 20.1.79 21.12.54 

118, A.N.,;houcinary 44- 1.1.80 10.7.37 
J. Leal  t 
	500j- 1.12.78 1.7.28 

J. C.Sarixr 440/- 1.12.79 10.1.48 

121 aikh Pal 
	

485/- 1.12.7924.8.44 



(27) 

- 

- 

1 	2 
,M1111111=1 

mom., •••••001. •••••••••••••IMIlin. 

i11iam Peter 470/- 1. 	5. 	79 13. 	9.39 16.2.60 17.5.76 * 

Depankar 
Banerjee 

425/- 30..79  2 9.4.5 6 3 0.8 .'79 30.,79 

1A U.K. Verma 500/- 1.7.7'$ 15.12.44 30.1.64 13.7.73 * 

125. 3.h.. Jo shi 31-1-/+1 20.3.60 21.5 	.76* - 

12'. Direct 

124. B.D.Pandey. 470/- 1.5.79 20.8.38 15.11.60 19.5 .7 6* AM. 

128 N.L. Sharma. 470/- 1.10.79 2.7.40 22.10.60 30.10.76* - 

129 Direct 

130. H. Lp.Ohaufian 470/- 1.5.79 17.11..43 2a.11.62 1 9.5.7 6 * 

The ex a ct d Ete of reu1 aris at ion of sl hoc 

appo intrront in the LT. Erie of Inspectors 

will lm decided in due cour 

ll'ue relevant Extract. 
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ived tr_RL,  
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, 

'ilf of_ 

Sitting at Lucknow. 
Om Ma ...MO 

Civil Misc. Application No. 	() of 1982 

in 	 (.0 

'.;rit Petition No 	of 1982. 

In the Honible High Court of Judicature at lalahabad : ) e:<  

Iviohd. Naseem, aged about 40 years, 

son of late Mohd. Haleem, 

'isident of iviohalla Hasoolpur, Bara Banki City, 

Bara Banki. 

Petitioner 

Versus 
	 46p1 ic ant 

cot 
Union of India, through the 

Secretary to Government, Ministry of 

Finance, New 

Central Board cf.  accise and Customs, 

New Delhi, through its Secreitary. 

The Narcotics Commissioner of India, 

19, The Mall, Morar, 

Gwalior - 6 (M.P.) 

Assistant Narcotics Commissioner (Headquarters), 

Government of India, Central Bureau of 

Narcotics, 19, The Mall, Morar, 

Gwalior76 (M.P.) 	 Opplaite Eartlaa; 

Sri D. S. Jain, Inspector (Preventive) 

c/o Deputy Narcotics Commissioner, 

Kota (13..ajasthan 

.. Opposite Parties. 

Stay Application 

or A 
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The pet it iene r-appl ic ant above nand igs to 

submit as under : - 

That in view of the facts and circumstances 

stated in the accompanying 4t writ petition duly 

supported by an af fidavit , it is prayed that the 

implementation and' operation of t'cn impugned order 

c*Nt"act.' No, F.Ne.8( 21 )3t .1/17 9/738 dated 26th Iday, 1982 

issued by the opposite patty no . 4 ( vi de ,Anne :Kure- 8 

to the writ petition ) may kindly be ordered to rmain 

st aye d during ti' r pendency of this writ petition ,,Ind 

an ad interim order to the s• cie effect may also kindly 

be pasd roanwhile.  

Dated Luc know 

1 	c,t2. 

Z. j ilani ) 
Ad vo c e " 

Counsel for the Pet it ione.r- 
- Appl ic ant . 
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In the Hon'ble High Court of Judicature at Allahabad, 

Lucknow Bench, Lucknow. 

Civil Misc. Application No. 	of 1982 

**1 
Inre : 

writ Petition No. 2670 of 1982 

Mohammad Naseem 	 • 	Petitioner 

Versus 

Union of India & Others 	 ▪ 	Opp. Parties. 

Union Of India & Others ...Opp. Parties - Apelicants 

Application for condonation of delay in filing 
Short counter affidavit on behalf of Opposite 
Parties 1 to 4 opposing admission and stay. 

The above named applicants respectfully submit 

as under :- 

That a copy of the accompanying short counter 

affidavit was served on counsel for the petitioners on 

July27, 1982. However, due to some inadvertence on the 

part of the office of the standing counsel the original 

short counter affidavit was not filed in this Honible 

Court. 
4,  

That since a copy of the accompanying short counter 

affidavit was served on the Counsel for the Petitioner, 

the rejoinder affidavit to this short counter affidavit 

has been filed on behalf of the petitioners and a copy 

of the same has been received by us on 2.8,1982. 



-2- 

That there was a change over of the Standing 

Counsels for the Central Govt. on Oct. 1, 1982 and 

consequently there was a transfer of case files from the 

out-going standing counsels to the incoming standing 

Counsels and then there was interse distribution of case 

files between the present Senior Standing Counsel and the 

Additional Standing Counsel. 

That the above inadvertence of not filing the 

accompanying short counter affidavit in this Hon'ble 

Court was detected only yesterday during the cour*.ot.the 

scrutiny of the pending case files. 

Prayer 

WHEREFORE it is prayed that the delay in filing 

of accompanying sret counter affidavit may kindly be 

condoned and the same may be taken on record. 

 

r<124-4'a l  w(oN, 

( D.S. RANDHAWA) 
Senior Standing Counsel, 
Central Government 

Counsel for the Applicants. 
A 

* 

Dated : 

November 04  1982. 
/ 8 d - 
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ALLAHAtAD 

Writ Petition No. 2670 of 1982. 

or' 

In the Hontble High Court of Judicature at Allahabad, 

Lucknow Bench, Lucknow. 
*** 

Mohammad Naseem. 	 Petitioar. 

Versus 

Union of India and others. 	 Opposite Parties. 

aftb.4 Counter Affidavit on behalf 
of opposite parties 1 to 4 opposing 

admission and star.  

I, D. Saxena, aged about 40 years, daughter 

of 6hri H.C. 8axena, ''ivisional Opium Officer, 

Lucknow, do hereby solemnly affirm and state as under:- 

That the deponent is Divisional Opium 

Officer, Lucknow and is fully conversant with the 

facts deposed to hereunder: 
J*, 

That the petitioner was appointed and was 

working as Sub Inspector (Factory Guard) Government 

Opium and Alkaloid Factory, Ghazipur. 

That the Sub Inspector (Preventive) and 

( 



2. 

the Sub Inspector (Factory Guard) have been two 

different cadres. The scale of pay of Sub Inspector 

(Factory Guards) was Ps.110-3-131 whereas the scale 

of pay of Sub Inspector (Preventive) is 110-4-150-EB-

4-170-5-180 and nature of duties of the two posts 

has also been different. Sub Inspector (Factory 

Guards) had only to look after the safety and security 

of the factory whereas the 6ub Inspectors (preventive) 

have been raiding and checking the smuggling of 

contraband goods. In viewof the above facts, it is 

not correct that the above two posts are comparable 

or equivalent posts either on the basis of scale of 

pay or on the basis of nature of duties. 

4.That in 1970 security arrangements of 

Government opium Factory were re-organised and the 

responsibility of the security arrangements was 

transferred to Central Industrial Security Force. As 

a result of the said re-organisation the staff of factory 

guards w-as rendered surplus. However, it was decided 

that those whose services were required by the Central 

Industrial Security Force may be transferred to that 

organisation, if they are willing and opt for the 

same. The remaining surplus personnel were to be 

considered for employment against the vacancies, if any, 

in the existing Central Bureau of Narcotics in comparable 

grades. 

)++ 	5.That before thepetitioner could be considered 	1 
1 

).9 
for absorption in theCentral Industrial Security Force - 
he was absorbed in theNarcotics Departmentas Sub 

Inspector (Preventive) by order dated 31.7.71 passed 

by the Deputy Narc*oios Commissioner. A true copy of 

the order dated 31.7.71 is filed herewith as Anntxure A,1  



to this counter affidavit. 

6.That in the seniority list of 1.11) 

Inspectors (Preventive) the petitioner was placed 

at serial no.216 counting his seniority w.e.f. 

the date of his joining i.e., 3.8.71 after he was 

absorbed as Sub Inspector (Preventive) by means 

of order dated 31.7.1971. 

7.1hat the petitioner represented for 

counting his seniority from 1963 when he was 

appointed as Sub Inspector (Factory Guard). This 

request of the petitioner was acceded to by the 

Narcotics Commissioner by order dated 5.8.76, a true 

copy of the said order has been filed as Annexure 3 

to thewrit petition, but the date has been wrongly 

typed as'4th August 1976'. 

8.That on thebasis of thesenoirity fixed under 

orders (Annexure 3) the case of the petitioner was 

considered for ad-hoc promotion and he was promoted 

to officiate as Inspector by order dated 26.12.1977 

a true copy of which has been filed by the petitioner 

as Annexure 4 to thewrit petition. 

)". 
) 

)17'- 

0 

9.That on representation being made by 

ri N.C. Vijay question of seniority was considered 

by theCentral Board of Excise and Customs it was 

pointed out that absorption of thepetitioner in 

the Narcotics Department and the benefit of which was 

given to him reckoning his seniority in the grade 

of ")ub Inspector (Preventive) w.e.f. 1963 when he was 
appointed as Sub Inspector (Factory Guard) was not 



4. 

correct. On considering the whole position the 

Central Board of Excise and Custom, passed an order 

dated 5.5.1982 that the seniority was wrongly assigned 

to Sri Naseem in the grade of .talp Inspector (Preventive) 

and he was reverted back at serial no.216 in the seniority 

list. True copy of theorder passed by the Central 

-board of Excise and Customs is being filed as Annexure A-2 
4 

to this counter affidavit. 

10.That as a consequence of the order passed 

by the CentralBoard Excise and Customs, the impugned 

order annexure 8 to thewrit petition was passed 

reverting the petitioner to thepost of 6ub Inspector 

(Preventive). 

P, 

r r .

1

01  

11.That the order Annexure 8 reverting the 

petitioner to thepost of '1113 Inspector(Preventive) 

makes it clear that the order was to take effect from 

the date of theimpugned order which was received by 

the petitioner on 27.5.1982. A true copy of thereceipt 

given by the petitioner in tocken of having received 

the impugned order is being filed herewith as AnnexureA3 

to this counter affidavit. 

to 2.6.82. The leave was extended on medical grounds 

upto 15.6.82. However, on obtaining the stay order 

from this Hon'ble Court the petitioner joined on 

8.6.82 after furnishing medical fitness certificate. 

13. hat the deponent is advised to state that the 

)9)8 	
12. That after the receipt of the order the 

/ petitioner proceeded on casual leave from 28.5.82 
c4 of, 	• r  

a 



taken place from the officiating post as a result 
)o --o correction of mistake in fixing the seniority of 

,/ thepetitioner. 

order of version became effective on 27.5.82 

5. 

hence the interim order of stay granted by this 

Hon'ble Court is infructuous. 

14.That the deponent is advised to state that 

the reversion of the petitioner from the officiating 

postto his substantive post does not result inotvil 

consequences, hence the writ petition is not 
(-114 r • prl  maintainable as it doesnot amount to reduction in 

(
r c 	

9 nk, muchless in a case where the reversion 

(10,2L10--- 
Lucknow Dated 

July 26, 1982. 

_ 
2_ 'la -  

Deponent. 

I, the abovenamed deponent, do hereby verify 

that the contents of palc%raph 1 of this counter 

affidavit are true to my own knowledge, those of 

paras 2 to 12 are true to my information derived 

from the records and those of paragraphs 13 and 14 are 

based on legal advice. No part of itis false and nothing 

material has been concealed, so help me God. 

C_42)-;---- 
(4:2 	- 

Deponent. 
I identify the deponent who has signed 
beforeme. 

Lucknow Dated 

July 26, 1982. 

Clerk of Sri Brijesh Kumar. 



In the Hon'bleHigh Court of Judicature at Allahabad, 

Lucknow bench,  Lucknow. 
*** 

Writ Petition No. 2670 of 1982 

Mohd. Naseem. 	 Petitioner. 

Versus 

Union of India and others. 	 Opp.Parties. 

ianexure No. A-1  

C.No.3/8/71-Et. 	 Dated 31.7.71. 

ORDER 

Consequent upon thepost of ")ub Inspector (Fy.Guard) 

brought under reduction, vide establishment order No. 

46/1971 of 19.5.71, Sri Mohd. Naseem Sub Inspector (Fy. 

Guard) in the grade of %.110-3-131 who has been rendered 

surplus is absorbed againstone of the vacant posts of Sub 

Inspector in the grade of Rs.110-4-150-EB-4-170-5.180 

w.e.f. the date he takesover charge of the post. He is 

posted in the ('A' grade Preventive Cell at Ghazipur. 

Sd. UN Prasad 
Deputy Narcotics Commissioner. 

forwarded for information and necessary action to: 

Sri Mohd. Naseem, Sub Inspector (Fy.Guard). He should 
report for duty to the Superintendent Preventive at 
Ghazipur immediately. 

The Manager,Govt Opium and Alk Works Ghazipur 

The 4)uperintendent (Preventive) 

The Bill Clerk. 

Copy for section order book. 
Sd. U.N.Prasad 

Deputy Narcotics Commissioner. 



In the Honible High Court of Judicature at Allahabad, 

Lucknow 13ench, Lucknow. 
*** 

Writ Petition No.2670 of 1982. 

Mohd. Naseem 	 Petitioner. 

Versus 

Union of India and others. 	 410•1 

	 Opp.Parties. 

ANNEXURE Ho. A-2. 

.No. 17 	CONFIDENTIAL 
IMMEDIATE -25- 

i.No.A.23020/68/80-AD III A 
GOVERNMENT OF INDIA 

CENTRAL BOARD OF EXCISE AND CUSTOMS. 

To 	 New Delhi, the5th May 1982. 

Shri M.M.Ehatnagar, 
Narcotics Commissioner of India, 
Gwalior.  

Subject: Seniority - Fixation of -Representation 
from Shri M.C.Vijay, ub Inspector 
against the seniority assigned to Mohd. 
Naseem, Sub Inspector. 

*** 

Sir, 

Please refer to the correspondence resting 

th your letter F,No.8(21)Et.I/79/4229 dated the 

23rd March 1982 on the above subject: 

2. 	6hri M.C. Vijay was appointed as Sub Inspector 

with effect from 2.12.1965 in the pay scale of 

%.110-180 in theNarcotics Departmentand was confirmed 

as such with effect from 1.10.1971. Shri Mohd. 

Naseem was appointed as Sub Inspector (Factory Guard) 

w.e.f. 21.12.1963 in the pay scale of %.110-131 in 



the Government Opium Factory, Ghazipur: In 1970 

it was decided 10 transfer tut security arrangements 

of Government Opitni taw* Aikaleid Marks Undertaking 

Gkazipur to the Central Industrial Security Force.. It was 

also decided that the Watch and Ward Estt. if not taken 

over by the CISF, be absorbed in alternative posts of 

Narcotics Department. However, beforethe case of %ri 

Naseem for his absorption in the CISF could be finalised, 

he was withdrawan from the Factory Guard Estt. and 

posted to the Preventive side of the Department as Sub - 

Inspector (1reventive) in the pay wale of 115.110-180 

w.e.f. 3.8.1971. As Shri Vijay has been appointed as 

Sub Inspector w.e.f. 2.12.1965, his position in the 

seniority list was at 108 whereas that of Shri Naseem 

at 216. 

3.In 1974 on receipt of a representation from 

hri Naseem regarding fixation of his seniority 
A 

21.12.1963 his name was placed in theseniority list of 

"'lib Inspector in between S.Nos. 100 and 101 Shri Vijay 

has represented on the following points:- 

(i4 against theseniority assigned to Shri Naseem with 

effect from 21.12.1963. 

(ii) withdrawal of Shri Naseem's promotion as Inspector 

with effect from 15.10.1976, and 

iii) his own promotion as Inspector w.e.f. 15.10.76. 

Ot4r k Ph 
r 

), 

was , 
absorb the surplus Sub-Inspectors (Factory Guard) and 

certain other categories of staff in comparable posts. The 

matter has ben examined tn consultation with the 

Departmental of Personnel and Administrative Reforms and 

it has been decided that the wrong action taken by the 

Ail 

The action of the Narcotics Department in withdrawing 

ri Naseem from the factory guard Estt. and posting 

as Sub Inspector (Preventive) in the higher pay scale 

not correct. The decision taken in this regard was to 



3. 

Narcotics Departmentin absorbing Shri Naseem in a 

post carrying a higher scale of pay and also the fact 

that such deployment should haw/ not have disturbed 

the seniority of the persons concerned, the following 

action may be taken urgently:- 

Set aside the Narcotics Commissioneies orders 
assigning wrong seniority to Shri Naxeem in the 

grade of Sub Inspectors. 

assign senierity to Shri Naseem status quo-ante 
i.e., Back to original S.No.216, and 

consider the case of Shri vijay for promotion as 
Inspector w.e.f. 15.10.76 by reverting Shri Naseem 

immediately from thegrade of Inspector to that 

of sub Inspector, provided shri Vijay is otherwise 
eligible and suitable for such promotion. 

4.The findings of the D.P.C. in respect of Shri 

Vijay may be forwarded to the Bear's Office for final 

orders on his representation. 

5 Receipt of this letter may please be acknowledge. 

Yours faithfully, 

Sd. RamDass 
Under Secretary. 

-17 
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In the Hontble High Court of Judicature at Allahabad, 

Lucknow bench, Lucknow. 
Cf.* 

Writ Petition No. 2670 of 1982. 

Mohd, Naseem, 	 Petitioner. 

Versus 

Union of India and others. 	 Opp.Parties. 

Annexure No. A3 

neceived letter No.F.No.8(21) Et.1/79/738 

dated 26.5.1982 (stablishment Order No.40/1982) from 

the Assistant Narcotics Commissioner (Hqrs) Gwalior 

through the Distriet Opium Officer, Bara Banki-I Division 

today the 27th May 1982 (afternoon. 

Sd. Mohd. Naseen 27.5.82 
Inspector 

Office of thelJistriet Opium 
Received 	 Officer Barabanki-I Dn. 
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In the Honible High Court of Judicature at Allahaba.d 

!6/  

Zir/71/ 
<- 	I 

Sitting at Lucknow. 

OM IN OM MN 

Rejoinder AXfidavit 

in 

zit Petition No. 2670 of 1982 

198 

AFFI9D4AVIT 

02uR7,,  

I + 

Mohammad Maseem 

Vezsus 

Union of India and others 6. 	Opposite Parties. 

Rejoinder Affidavit to the short counter 

affidavit filed on behalf of opposite 

parties nos. 1 to 4 opposing the 

admission and stay. 

I, Mottd.bar:Gem, aged about 40 years, son 

of late Mohd. Haleem, resident of Mohalla Rasoolpur, 

Bara Banki City, Bara Banki, the deponent, do hereby'  

solemnly affirm and state on oath as under L - 

1. That the deponent is the petitioner in the aJove 

tie - noted writ petition and as such he is fully 

conversant with the facts and circumstances of the 
case. 
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2 : That the deponent has gone through the said short 

counter affidavit dated 26th July, 1982 filed on 

behalf of opposite parties nos. 1 to 4 'opposing the 

admission of the writ petition and stay herein-

after referred to as the 'counter affidavit' and 

has understood the contents thereof well. 

3. That the contents of paragraph 3 of the counter 

affidavit are denied as stated . As regards the 
p/Sub-,7  

scale of pay of/Inapector ( Factory Guard ) it is 

s_ubmitted that in addition to the salary the 

Sub-Inspector ( Factory Gup,rd ) was entitled to 

get rent-free accommodation or standard rent at 

the rate of Rs.25/. per month apart from free water 

and free electricity upto Rs.5/ - and Rs.10/- per 

month respectively. As such the emoluments of 

the Sub-Inspector ( Factory Gugrd ) used to be 

Rs.150/- per month from the very beginning as 

against the starting 'salary of Rs.110/- per month 

for the post of Sub-Inspector ( Preventive ). 
evproduction)---- 

Furthermore, a/reward mrequivalent to one month's 

pay in a year used to be paid to all the Sub-

Inspectors ( Factory Guard ) and by adding the 

same to the emoluments being ta paid to the Sub-

Inspector ( Factory Guard ), their salary exceeded 

the salary payable to Sub-Inspector ( Preventive ). 

As such it is not correct to say that the 

above two posts were not comparable or equivalent 

posts. 
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4: That the contents of paragraph 4 of the counter 

affidavit are also denied as stated. The 

petitioner's services were absorbed in the 

Preventive Department as is evident from Amexures 

no.1 and 2 and no option was ever taken from the 

petitioner and as such there was no occasion for 

his transfer to the Central Industrial Seca4: 

Force. 

5. That in reply to paragraphs 6 and 7 of the counter 

affidlrit, the contents of garas 2 to 5 of the 

writ petition are maintained to be correct. 

6. That the contents of paragraph 8 of the counter 

affidavit are denied as stated and int'eply 

thereto it is submitted that the ad hoc promotion 

of the petitioner was made by order dated 11th 

September, 1976 and the same was re#ularised by 

order dated 26th December, 1977 ( Anneyure - 4 ) 

True copy of the said order dated 11.9. 1976 is 

filed herewith as Annexure - 10. 

7. That the contents of paragraph 9 of the counter 

affidavit are also denied as stated. The 
1,  

petitioner was never informed about the said 

representation of Shri M.C. Vijai or about the 

pendency of the same befbre the Central ieard of 

Excise & Customs. It is also not evident from the 



'Rr.A) k  

v4dat-i-A--1/  
paragraph under reply as to whetylte the said 

representation of Sri M.C.Vijai was preferred 

within time or not. The deponent is further 

advised to state that in any case he was entitled 

to be given an opportunity of hearing and showing 

4 
	

cause against the proposed change of seniority 

as well as reversion of the petitioner aid 

specially so when he had even been config-ed 

on the post of Sub-Inspector ( Preventive ) 

by order dated 7. 1. 1977 and tn this order 

also the name of Shri M.C. Vijai was mentioned 

below the name of the petitioner. True copy of 

the said conlirmatton order dated 7. 1. 1977 is 

filed herewith asAnnexure - 11.(  As such the 

4 	 impugned order pki passed by the Central Board 

of iacise & Customs against the petitioner is 

absolutely null and void and the same is liable 

to be set aside.) 

8 : That the contents of paragraphs 10 to 12 of 

the counter affidavit are also denLed as stated. 

The order of reversion was served upon the 

petitioner in the afternoon of 27. 5. 1982 

while the casual leave of the petitioner for 

28. 5.1982 to 2. 6.1982 had already been 

applied by the petitioner in the forenoon of 

27 .5.1982 and the same had even been sanctioned 

prior to the service of the aforesaid reversion 



order. The receipt given by the petitioner does 

also not show taht the petitioner had either handed 

over charge of the post of Inspector ( Preventive ) 

or he was asked to do so by any af his superiors. 

On 8.6.1982 the petitioner had joined his duties 

xron recovery from illness and as such there was 

nothing wrong2, in it.17-4ya-er-4,,, 

:2>a';7727,-- 	/fpf 7-7-  7 

9 : 	That the coneents or paragraphs 13 and 14 of the 

counter affidavit are also denied as stated. The 

said reversion order could not become effective 

on 27. 5. 1982.ks a matter of fact the said 

reversion order could not become effective on 
for 	 • 

27. 5. 1982/ mak thereafter. Y It is further 

submitted that the petitioner's reversion was 

totally unjustified and illegal. iris submitted 

that the petitioner could not be reverted on the 
SUP 

post of/Inspector PS his promotion to the post 

of Inspect)r w*Et made - substa-ntive is& 
capacity. The reNision of the petitioner,therefore, 

carries with it civil consequences . The said 

reversion having te-en ordered without compliance 

of therprocedure prescribed by law, the same 

is abs4autely illegal and void.t 

10. That in view or the above facts and circumstances 

it would be expedient and in the ends of justice 
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to admit the writ petition and to grant interim 

relief. 

Dated Lucknow. 

Ju1y:9 1 1982. 

//,411(C41444'  

Deponent 

Verification 

Ilthe deponent abovenamed, do hel- eby verify 

that the contents of paras 1 to 9 exceK the 

bracketted portions of paras 7 and 9 of this affidavit 

are true to myperspnal knowledge and those of paras 

10 and the bracketted portions of paras 7 and 9 of 

this affidavit are believed by me to be correct. No 

part of it is false and nothing material has been 

concealed. So help me God. 

Signed and verified this Mt/day of July 1982 

at Lucknow. JILL fJ— 

Deponent. 

Ii identify the deponent who has signed it 
before me. 

Advtäe. 

Solemnly agOmed before me on Julyv-) 1982 

who is identified by Shriirl-e•-af- •S‘"439-9-‘?"(-
Advocatellligh Court,Allahabad/Luc,:now. 

Ihave satisfied myself by examining the 
deponent that he understands the contents 
of this affidavit which has been read out 
and explained by me to him. 

41•1•1111111. 

atc1.49,.m.17.÷.44-. by the depotInt rh-v-iNsrt t,b/Asi-a,vr.t 
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IN THE E ON,BLE HIGH COURT OF JUDIt;ATURE AT ALLAHABAD 

SITTING AT LIM/KNOW. 

..., 
4444 

ANEXURE NO.10 
in 

Writ F etition no.26 70 of 1982 

Mohammad Naseem 	 •• petit i one r 
Vs 

Union of India and others.. 	 Opp.Fa r ties. 

tt6 

F.No.1(23)Estt/76/2270 

G ov ernment of India, 

uentral Bureau 	Narcotics 

Office ot the Narcocigs Commissioner of India, 

19, The Mill Norur, Gwalior-6( M.F .) 
/irk 

ESTABLISHMENT ORDER No .6W76  

4 	1. Shri Sri 4rishan Joshi Officiating Inspe ctor 

(Frevestive)presentlY Posed in the *A" arade ce-1100ffice 

of the Deputy Narcotics Gommissio nor, Uhazi pur is hereby 

transferred in the same capacity and posted as Inspector 
(Factory)in the Government opium & Alkaloid Workslunder-- 
taking, Naemuch vice 111,-,hri Fartap Singh transferred to the 

Director of Emirgency Risks Insurance. These orders shall 

t ake immediate effect. 

2. Shri Mohd.Naseem,officiating Sub - Inspector 

presently wor -king in Uttar 1-radesh,is hereby appointed 

to officiate on purely provisional and ad-h oc basis 

and subject to ratif *cation b y the Depart m-e-ntal 
P romotion Commit ee, as Inspector(O.G.)in the scale 
of Rs.425-15-500-E B-15-560-20-700 and p ost-ed in 

the "A" Grade Cell,Uffic e of the Deputy Narcoctic s 
Dom missioner, Ghazipur vice Shri S.K.Joshi vox= 
transferred. 
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3. Shri /44 thu Lal Sharma, U friciat in g Upper 

Division Clerkaresentl 7 Poste-d in the office of the 

Deputy Narcotics Commiss ioner,Kotalis h e reby 

appointed to officiate on purely provisional and 

ad-hoc basis as Inspector (0.G.) in the scale of 

or .L8.425-15-500 -a-15-560-20-700 and posted a s 

Inspector(Preventive) in the office of the Deputy 

Narestics Commissioner, Neemuch vice Shri R.K.Menon 

transferred to the birec tor of Emergency Risks Insurance. 

S/Shri Mohd.Naseem and Nath-u Lal S harma may 

pl-ease f-urther note that app-o-intme nt is aga-i41-st 
the vacancies reserved or direct recruits and they 

shall be liable to be reverted any time, thes4 orders 

Sh all take effect from the date t hey assume charge 
A 	of their now assignment. 

5 d/- 8.P 'She rma 

Assis tent Narcot i cs 

Uommissio ner 

(dead quarter) 

opy forwarded for tilt information and necessary action to: 

The Deputy Narcotics Commissioner's uhazipur(alongwith 

the copies meant for S/Shri S.K.Joshi and Mehd.Naseem. 

The Gen oral Nnager, Government Opium &Alkaloid Works 
Undertaking. Neemuch . 

The Deputy Narcotics 
Uommissioner,ilota( Alongwith the 

copy meant for Shri Nathu Lal Sharma) Shri Sharma 

in ay please be relieved immeidately. 



The Deputy Narcoti cs Comm i ssioner, 

Ne emuch. 

The Chief Controller, Lzovt.Opi-um & Alkaloid 

Factor ies, Saraswati House,5th Floor, 

27, Nehru Place, Ned, Delhi. 

Confidential pranc4/1\Jarcotics Intelli6ence 

Bureau, Narcotics Commissioner s office, 
A 

Gwalior. 

Sdi - S.P.Sharma 

Assistant Narcotics Commissioner 

(Headq uarters) 
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In the Hontble High'ourt of Judicature atAllahabad : 

SittiN at Lucknow: 

Annexur no.1 1 
in 

Writ Petition No.2670 of 1982 

M ohammad Naseem 	 • • 
	Petitioner 

Vs 

Union of India & 0th ors 
	

Up p.Parties. 

F.No.3(2)Estt/76/455 
Government of India. 

central B ureau of Narcoties, 
Office of the Narcotics Commissioner of India, 

19, The Nall Morar, Gwalior -6. 
Dated the 7th January,1977 

ESTABLISHMENT ORDER No.4/77  

In partial modification of thid office Establishment 

order Nos. 84/76 dated 4 5.1.76 and 87/76, dated 

4. 12. 76, the followimg Sub - Inspectors, are hereby 

appointed to the grade of Sub- Inspector in the scale of 

Rs.220-4-150-EB-4-170-5-180 revised with effect from 

1.1.73 to 4s.260.6-299-EB-6-326-8- 366-EB-8-390-10-400 

in substant iv e capacity with effect from thedates shown 

against e ach 

Shri M ohd.Naseem 	1.1 0 . 71 

Shri 14.0 Vijai 	 1. 10.71 

Sd/- B.P.Sharma 
As stt.Narcotics Commis sioner(Hqrs 

shri Mohd. Naseem, 
Inspect or(P) through the Depugy Nato otic-s Commissioner 
Ghazipur. 

Sh ri M.C.Viaji 
Sub-In Spector, 
Narcotics commi-ssionerts office,Gwalior. 

? 
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Application ro. 	of 1995 

:6(244' 	 In ro 

1057 of 1987 (T) 

( Writ PetLtion No. 2670 of 1982 

r0)1S 	 dimissed in defc-ult on 17-4-1990.) ,  

gl/c 

:Ettore thr C.,.:ntral Administrative Tribunal, 

C'J..rouit .a?nch, Lucknow. 

Moh 1. Ta 	• 0 	 It • 	 .1i cr, nt 
1Prsus 

:Union of India, thrugh thc! 

crtary to Government, jnI- 

try of Fir.,7.non, New D,A.hi. 

Cmtral 3o7rd of 7.1bccise: rnd CuStaMS, 
row D1hi l  through its L,cre,,a1j. 

The 	Par optics Commissiowr of India, 

19, ThE M11, morar, 

Gwalior - 6 ( M.P. ). 

ASsiStrmt Narcotics Opmmissiomr (HOcirs.. 
Governmant of India, 0711tral. BurcTu of 

l!arcotics, 19, The Mall YorcT, 

Gwalior -6 ( r. p. ). 

r!ri D.O. Jain, Trv:ir,ci-or (Pr,ventive), 

do a-puty Fr7?cocs Conmission,7r, 



voca 

kv \ 

Before the Or:!ntral Administrative Trbunal, 

Circuit Bench, Lucknow. 

Applicr:tion No. 	of 1995 

inr : 

' (7.A. No. 1057 of 1987 (T). 

Yohd. Faserm, 	 APplicc'nt 

Versus 

Union of India 	othors.. 	Rc'sponcl2nts. 
AM.. NO.. 

Application for condonation of  Delay*  

The Petitionor-ApplicEnt, above, named, beTs 

to submit as under : - 

Thrt in view of the fc:c#s and circumstances 

stated in thc accompanying affidavit, it is pravd 

that the d.,lny, if rny, In moving the .pplication 

for rcell / setting aside the ex part order 

dated 17--1990 dAissing the 7.k.7.7.1057 

1987 (T) may kindly be condoned. 

,,ounsol for the Opiicant - 
Petitioner. 

Lucknow Dated 

23rd May, 1995. 



Kota ( Rajasthan ). 

Respondents. 

bpplication for nestoration 
*NV 

The Applicant, c3ovc nrmed, begs to submit 

as under 	- 

That in view of the facts and circumstances 

Stated in the accompanying Affidavit, it is preyed 

that the ex parte order dated 17-4-1990 dismissing 

the T.A. Yo. 1057 of 1987 (j7) ( Writ P,tition No. 

2670 of 1982 disnissc,d in Infault on 17-4-1990 ) 

may kindly be recalledr,nd set aside and the 

Interim order dated 3-6-1982 may be restored._ 

and the said Petition may also kindly be resfrord 

to its original number and be decided on merits 

by condoning thc delay, if any. 

Advocate, 
05unsel for the Applicant- 

- Petitioner. 

Lucknow 1)ted 

23-5-1995. 



P/)l  

• 

fore the Contrai Administrative Tribunal, 

aircuit I3ench Lucknow. 

Application No. 	cf 1C."95 

in r 

T.A. No. 1057 r,f 7S57 (T?). 

Yohd. Na.seem. 	• • • 
	 Applicant 

Versus 

Union of India rnd others.. 	Respondents. 

plication _for condonatican of _1221a 

The Pe titionn. Applicant, above named, begs 

submit as under - 

Thnt in view of ,:he fr:'c:4s and circumstances 

stated in tir accompanying affidavit, it is prayA 

that the,  d1ay, if rny, in moving the pplicc!tion 

for re call / setting aside the ex part e order 

dated 17--1990 d.emissing the 7.A.176.1057 

1987 (T) may kindly be condoned. 

Adv ca , 
Counso7 for the i'.pplicent 

Petitioner. 

Lucknow Dated 

23rd May, 1995. 
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Before the Central Administrative Tribunal, 

Circuit Bench, Lucknow. 

Ap'olication No. 	of 1995 

In re, e• 

T.A. Fe. 1057 of 1987 ( T ). 

Mohd. Naseem. 	. • • 	 Applicant 

Versus 

Union of India and oth72rs 	lic::spondents. 

APPlication for Interim Relief 

The Petitioner-Applicant, above nawd, lags 

submit az under : - 

That in view of 'Lle facts and circumstances 

sated in the accompanying Affidavitlit is preyrld 

that the Establishment Or der rt.6 of 1995 drted 

1-5-2995 'wing .7iled a Annexure-4 to the accom-

panying Affilaiv_it may kindly be ordred to 

remain stared daring the pendncy of the Applica-

ti:)n for Restoration, and such o'ther order or 

ordrs as this Hon,b1c:J Tribunal may deem just and 

proper in the circumst),nces of the ce may lso 
be PaaSed in favour of the Petitioner-Applicant. 

Luckrw Dated 	 Advocate, 
CounSal for the Applicant- 23-5-1995. 	

Petitioner. 



Before the Central Administrative Tribunal, 

Circuit Bench, Lucknow. 

Affidavit 

in 

Application No. of 1995 

Application No. of 1995 

Application 

In 

No. 

re : 

of 1995 

T.A. No. 1057 of 1987 (T) 

( Wit Petition No. 2670 of 1982 

uismissea in default on 17-4-1990). 

Moha. Naseem. 
	 Petitioner 

Applicant. 
Versus 

Union of inaia ana others ••• • 
	 Respondents, 

Affidavit  

In support of the Application for Restora-

tion, Applicationi  for Conaonation of Delay 

arm the Application for Interim Relief. 

I, Nohu. Naseem, agea about 53 years, son 
t--- 4-- 

of late Moha. Haleeml  raskimmtxmt Care of Haji 

Abdul Rahim Perfumq,rs,Ali NE'gar,Croralchpuroresftntly 



2 	NIB 

residing at House No. 545 /54 near Yadav Bhavan, 

Ola Mahanagar, Lucknow, the deponent, do hen7ty 

solemnly affirm anu state on oath as unaer - 

That the aeponent is the Petitioner - Applicant 

in tne above noted Writ Petition which was trans-

ferred to this Hon' ble Tribunal an registered 

as T.A. No. 1057 of 1987 (T). 

That at the time of filing this Writ Petition 

the aeponout was posted at Barabanki from wnere 

he was transferred to Bareilly in April, 1984; 

from where he was transferred to Lackow in 1983 

and, from, Lucknow he was transferrea to Ghezipur 

in March, 1989 and from where he was transferred 

to Agra in July, 1989 and from there he was again 

transferred to Lucknow in December, 1990. 

That after the exchange of Counter Affidavit and 

Rejoinaer Affidavit in the above noted Writ Petition 

and after conuonation of delay in filing tne 

Process fee etc. in October, 1984, the deponent 

was mmx informed by his counsel that intimation 

will be given to him as an wnen his presence 

may be required for any otnor Affidavit etc. or in 

connection with the hearing of the Writ Petition 

and as such the deponent ha a not contactea his 

counsel after October, 1984 ana he was all along 

unuar the impression that intimation will be 



1.  

given to him as and when his presence would be 

required in connection with trio lrit Petition. 

That the deponent could never learn even about the 

transfer of the aforementioned Writ Petition to 

this Hon' ble Tribunal as he had not received any 

intimation in this respect either from his counsel 

or from the High Court or from this Benlble 

Tribunal, 

That on account of domestic problems the deponent 

could not even contact his counsel to enquire about 

the progress of the case since after October 1984 

and it was only after receiving this Order ro. 6 

of 1995 dated 1st May, 1995 received, by the deponent 

on 19th May, 1995 that the deponent contacted his 

counsel on 20th May, 1995 and enquired from him him 

about the fate of the said writ petition. 

That it was only then, that is on 20th May, 1995 

that the deponent was informed by his counsel that 

after the enactment of Administrative Tribunal's 

Act, 1985, all the writ petitions of the Central 

Government employees have been transferred to the 

Central A-dministrative Tribunal and notices regard-

ing the same were to be iss_ued from the said 

Trib_unal, and since no intimation had been received 
by the deponent's counsel from the said Administra-

tive Tribunal, he could not give any information 
to the deponent regarding tne same. A tuue copy 



of the said Order dated 1st May, 1995 is being 

annexed herewith as Annexure No.A. 

That 20th May, 1995 being daturday, th6 deponent 

could not make any enquiry in the office of this 

Hontble Tribunal about the proceedings of the 

instant case and it was only on 22nd May, 1995 

that the deponent made enquiry about the 04d 

instant case through the clerk of his counsel. 

That on inspection of the file of tnis inbUnt 

case the deponent came to know that no notice 

waS ever issued to the deponent or his counsel 

about the date in tnis case as well as about 

the transfer of the case to this Hontble Tribunal 

and only one notice appears to have been issued to 

Sri D• 8. Jain, opposite party no. 5 on 10th January 

1990. The deponent could not get information about 

the transfer of his case to this tiontble Tribunal 

even from any of the opposite parties. 

That it was in the aforesaid circumstances that 

neither the deponent nor his counsel could 

appear before this Hontble Tribunal on 17tn 

1990 when the instant case appears to have been 

fixed before this Honlble Tribunal ana Was 

dismissed for want of prosecution. 

That as trio knowledge about tile aforesaid Order 

dated 17th April, 1990 could not be derived by 
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the deponent earlier than 19tn May, 1995 in any 

manner wnatsoever there was no occasion for the 

deponent to have moved Application for the Recall / 

Setting aside the said order dateu 17th April, 

1990 at any eat]. er occasion. 

11. That the delay in moving the instant Mplication 

for the Recall / setting aside tne saiu ex parte 

order dated 17tn April, 1990 is neither deliberate 

nor on account of any negligence or fault of tne 

Pet tionr 	ijeponent . 

That tne petitioner - deponent entertains strong 

nope of success in tnis Petition and in case tne 

aiu ox parte order dated 17th April, 1990 is not 

recalled and sot a-ide and the interim order dated 

3rd June, 1V8 is not restored, the deponent will 

Suffer irreparable injury and loss. 

If 1it) .  

A 

• 
,.; 

13. That since tne aforesaiu order aated 1st May, /995 

nas been issued in pursuance of the ex parte order 

dated 17th Ar ii, 1990 and tne order dated 17th 

April, 1990 is liabie to be recallea and set asiae, 

it would be expedient apd and in the ends of justice 

to stay the operation of the aforesaid oraer dated 

1st May, 1995 ( being filed as Annexure-A to this 

Affidavit.) 

14. That the aforesaid facts, reasons and circumstances 

constitute sufficient cause for the condonation of 



MN 

delay, if any, in moving the Application for re-

call / setting aside the ex parte oraer oaten 

dismissing the T.A. No. 1057 
eir2z, 

v--- 

15. That the Petitioner - Deponent is seriously 

interestea in prosecuting the Petition and in case 

the aforesaid ex parte order datea 217th April, 

1990 dismissing the T.A. Bo. 1057 of 1987 ( Writ 

Petition Po.2670 of 1982 ) aismissed in default 
is not recalled. and set aside and Petition_ 

on 17th April, 1990 )/ and so also tne Interim 

order aatea 3ra June, 1982 are not restored, 

the Petitioner - Deponent will suffer irreparable 

injury and loss. 

16. That in view of the facts and circumstances stated 

above, it would be expedient and in the ends of 

justice that the ex parte order aatea 17th April 

1990 dismissing the T.A. No.1057 (T) be recalled 

and set aside and the Petition as well as the 

Interim Order dated 3-6-1982 be restored and decided 

on merits. 

Lucknow Dated 
	 Deponent 

23ra May, 1995. 

Verification 

Mona. Naseem, aged about 53 years, son of 

late Mohd. Haleem, the deponent, do hereby verify 

17131 April, 1990 
v--- 

of 1987 (T)0-- 
ers•-1' • 



- 

that the contents of paras 	 / 2- 
/5* 	, except the brackettea portions 

of pares 
	 of this Affidavit 

are true to my personal knowledge, while those of 

pares / 3 2 	/) 	 z 	as well as 

the brackettea portions of paras 	/1/ 

of the same are beliPvea by me to be trues  

aria tha# I have not suppressed any material facts. 

Signed and verified this ?3ra day of May, 1995 

at Lucknow. 

Dated Lucknow 

23rd May, 1995. Deponent - Petitioner. 

h..Jvc 	
tied IN

SS 

	exaiiiinadi 

depow.9,1! 0.-1A. 	uil(it.rhutedk 

4.4 fickaitiwz 	
terh141 

gc,\a--tvs- 

	- 601, 	S 

\fe_N(S 

481iivilimmie woe. re 
M 017-tr-by ove. jitocoa.. 

.;?•-•r9.k . ..... 

Court. Allai-i4,0st 
IrI 
oho is identified t),.. 	

.... 	• li\-y•---at\-- 	
C".. 2- ---3S14 ,1,̀  

c/o 	
L N.  \ 

1111. KVA/VAIN 
arielli COMMIS 

nigh Court All2ha  

Locknow Be' k-1. 
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F.No.8(21)Estt-I/79/S'12,  
Government of India, 

Central Bureau of Narcotics, 
Office of the Narcotics Commissioner of India, /0 

19, The Mall, Morar, Gwalior-474006. 

Dated the I_G---.ApT4-1-, 1995. 

ESTABLISHMENT ORDER NO.6/1995  

Shri M.C. Vijay was appointed as S.I. with 
effect from 2.12.1965 in the pay scale of Rs.110-1$0 in 
this department and was confirmed with effect from 
1.10.71. Shri Mohd. Naseem was appointed as S.I. (Fa tory 
Guard) with effect from 21.12.1963 in the pay scale of 
Rs.110-131 in the Opium Factory, Ghazipur. In 1970 it was 
decided to transfer the security arrangements of Govt. 
Opium and Alkaloid Works Undertakings, Ghazipur to the 
Central Industrial Security Force. It was also decided 
that the watch and ward estt. if not taken over by the 
C.I.S.F., be absorbed in the alternative posts of this 
department. However, before the case of Shri Naseem for 
his absorption in the C.I.S.F. could be finalised, he was 
withdrawn from the factory Guard estt. and posted in the 
preventive side of this department as Sub-Inspector 
(Preventive) in the pay scale of Rs.110-180 w.e.f. 

la 3.8.1971. As Shri Vijay had been appointed as S.I. w.e.f. 
2.12.1965, he was placed in the seniority list at S.No.108 
whereas Shri Naseem was placed at S.No.216. In 1974, Shri 
Naseem represented for fixation of his seniority in the 
grade of S.I. with effect from 21.12.1963. Accordingly 
his name was placed in the seniority list in between 
S.No.100 & 101 i.e. at 100A. According to his Seniority 
at Sl.No.100A, Shri Naseem was promoted to the post of 
Inspector w.e.f.15.10.76. Being aggrieved with HIP 
seniority assigned to Shri Naseem and his promoCion to 
Inspector w.e.f. 15.10.76, Shri Vijay also represented and 
requested to consider his promotion as Inspector with 
effect from 15.10.76 and withdrawal of the promotion of 
Shri Naseem as Inspector. 

2. 	 The said representation of Shri Vijay was 
examined by the Board in consulation with the Department 
of Personnel and Adminitrative Reforms and decided that 
the wrong action taken by the Narcotics Department in 
absorbing Shri Naseem in a post carrying a higher scale of 
pay and also the fact that such deployment should not have 
disturbed the seniority of the persons concerned. Hence 
Board suggested following action to be taken urgently: 

(a) Set aside the Narcotics CommiSsioner's 
orders assigning wrong seniority to Shri 
Naseem in the grade of S.I.; 

assign seniority to Shri Naseem status-quo 
ante i.e. back to original S.No. 216; and 

consider the name of Shri Vijay for 
promotion as Inspector w.e.f. 15.10.76 by 
reverting Shri Naseem afbdiately from the 
grade of Inspector to that of Sub-Inspector 
provided Shri Vijay was otherwise eligible 
and suitable for such promotion. 
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Copy forwardedfor information and necessary 
action to :- 

1. 	 The Under Secretary, Ad. III-A, Central Board 
of Exice & Customs, New Delhi with reference to their 
letter dated 5.5.82 referred to above. 

2. 	 The Dy. Narcotics Commissioner Lucknow. It is 
requested that emoluments paid to Shri Mohd.Naseem in the 
scale of Inspector w.e.f. 17.4.90 may please be recovered 
from him as per rules under intimation to this office. 

The Dy. Narcotics Commissioner Neemuch/Kota. 

The Pay & Accounts Oficer, C.B.N.Gwalior. 

Estt.II/Accounts/Confl., N.C.'s office Gwalior. 

(S.R.PRASAD) 
ASSTT. NARCOTICS COMMISSIONER(HQRS.) 

411 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

NCI 

I 2 	s 
M.P.. No.977 f 95 in TA No.1057/87. 

Contra! Administrative Tribal's! 

tucksow DeflC 	st,e,  8 sl 
*ate of Filing 	

".... 

$eta of Receipt by Poet 

Mohd. NasePm 	 • 	App,1 cant 

—versus- 

Union of India and others 
	

Respond ents 

.241q)14(-- 
APP1JCATION FOR VACATION OF STAY DATED 3.:8 .95 

The respondents No.1 to 4 in the above 

TA No.1057 of 87 most respectfully begs to submit 

as under:— 

T. 	That the undersigned Counsel for the Respondents 

Nos.l. to 4 has received the copies of restoration applicatic, 

moved by the applicant in TA No.1.057/87 on 23rd MaY 199  

2. 	That the case was listed on 31 May 1.995 

before this Honlh e Tribunal 	On 31 May 95 , it is 

found from court records that Dr. Dinesh Chandra 

Standing Counsel for High Court, Lucknow Bench 

received again copy of restoration of TA NoA.057 

. MP No.977/95 from the applicant's Counsel and 

also taken time for filing written objection on behalf 

of respondents within two weeks therafter, and the 

case It,as listed for 28. . 	. 

LUCKNOW BE NO LUCKNCW 



( 

	

Tha3. 	t on 28.7:95 there was no sitting and 

the case was adjourned to 3.8:95. 

	

4: 	That the case was listed on 3.8:95 and in the 

cause Tist of 3.8.95 the name of Dr. Dinesh Chandra 

was printed as Counsel for Respondents and order was 
st4%- ing 

passed by this Honftle Tribunal/1M the impugned order 

Cellt. List is ,zttachod dated 6/95 dated  

That on receipt of letter No.II-26/1/ET-84/1098 

dated 7:8.95 from the Deputy /5 Narcotics Commissioni' ) 

Government of India, Ministry of Finance, Lucknow 

along with copy of order dated 3.895 passed by this 

Honible Tribunal . I have moved an application for 

inspection of record on 8.8.95 and inspected the record on 

11.8.95. A photo copy of letter dated 7.8.95 of the 

Department is being filed herewith as An-e xure No.R.2,/ 

to this application for Orusal. 

	

6. 	That on inspection of records on 11:8.95 

revealed that no Memo of appearance as required 

under CAT Practice Rules 1993 under Chapter.XII(Rule:62) 

from Dr. Dinesh Chandra was on record on behalf of 

Respondents No:1 to 4. 

That the Department has sent parawise comments 

for preparation and filing objection against restoration 



appl icati on, vqh ch ; 	prepariti 

	

9. 	That on 317,93 Dr. Di. re sh Chandra appeared on 

behal f of respondents and receive' copy of MP No.977 of 

95 in,  TA No. 1057/e7 al tho-gh th flenartet never 

given nstructi on to contest the said case to 

Dr. Di nesh Chandra whi ch is evident from !attached 

Annexe ere 'IP. R.2 to thi s ap7.11 cati on. 

	

9. 	That on .ths date of hearing i.e.' 3. L5 the 

Department was not dul y represented In the said case. 

In fart no c.)!ortunity of hear; no the respondents was afford-

ed on 3. 

10. 	That in view of the facts and el rcumstances 

stated in the foregoing paracsraphs the order dated 

passed by this 	Tri bunal irt the ai ova 

M. P. 	. 017 of °5 may very Tindy hc 	ea,' led. 

heref ore it is most umb I y orayed that 

this Hon i b I e Tribunal may be pleased to recal 1 the 

order dated 3.6.95 staying the operation of impuenee 

deptreental order t,h. 6/7)5 dated 1 • n the ends of 

justi ce. 

Luck now 

Dated: 23.8. c.5. 

haiiclITary) 
kddi. Standing 	un-  el for Central -Govt 

(Counsel for respo,dent No.,  to 1) 

ni 2:2,D 4k) 

(1(71 
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11 

.C. Singh 

2. 

For Jriers 

.Kalim Atmad 
=Vs- 

A.K. Aastogi 
Km. K.A.K. Lata 
-Vs- 

T.N. JI-on 
M 31- 3. Naseem 

is- 

1155/35 
	R.K. Triveli 

IN 	 - 7s- 
104/99- 	U.J.I. 

432/91 	3.), ?anlay 
-Vs- 

U.J.I. - 

14. M.P.NO. 

0.A.NO. 

13. 	0.A.N3. 

16. 	0.1.N3. 	330/3-2 	S. M-issy 
-Is- 

II 	 O. .x.1.-.3ey 

11 
	 Jr. J. Chanira 

K.3. Singh 

A.K. CYaturveii 
Z. Zilani 

a 	Jr. J. Cbanira 
It 
	 3. Soleman 

Jr. D. Otandra 
It 
	 Anoop Kumar 

T.N. Gupta 

II 
	 \.K. Agnihotri 

11 
	Ganga Singh 

11, CCP10. 45/94 
in 

0.4.NO. 	33T/32 
ccrNo. 91/94 

J.A.NO. 
T.A.NO. 

123/34 
1057/87 

cENTAAL ADMINISTRATIVE TAI3UNAL 
LUCK1- 01-; 3ENGH 	-4  ' 

( To ba hear l bafora*J.3. on 3.8.95 

-V C 
-A.M4 

.1" 4. 123 / 5 
In' 

0.N.NJ. 	32)/95 
D.A.N0. 	337/95 

6. 	J.14740. 

a. 

0.A.1v0. 

VA 

311/95 

0.A.N0. • 31'2/95 

320 

Honible Mr. Justice 3.C. Saksena 
. Hon'ble Mr.  V.K. Seth 

For Aimission At. 10.30:A.M. 
. 	. 	. 

J. 	Seth 
-Vs- 

u.o.I. 
a.p. 5huk1a 

	

33g05 	Jaswant Singh 
-Vs- 

U.3.1. 

	

,557/95 	Dinesh CbanJra 
=Vsr. 

U.O.I. 

	

371/35 	Smt Chan -5wati 
--Is- 

U.J.I. 	L-1)  

	

385/95 	Kalika 2rasal 
=Is- 

-7s-
.U.J.I. 

u.3.1. 

Anil Srivastava 
11 
	

71.2. ,ubey 

IS 

A.C. Saxena 
CIM1 414'7$  . . 

Amit 3osh 

S.3. nlay 

grawal 

11 

ti 

Sri 

Km. _A. Chauihary 
A.P. Pan3ay 

11 

11 
	Ratnesb Lal 

Km. A. Clau-dbary 
I 1 
	 K.3, Singh 

VIM 

111 
	A.C. Misbra 

t41/10 WOle‘C hALAVI 

111 
•••• 



24. 	0.A.N3. 

-M:1?.33. 

 

0.1111.D. 
M.P.NO. 

it 

el 

it 

II 

11 

IS 

A.K. Chaturvedi 
A.K. Shukla 

Jr. A. igam 
A.V. Tiwa 	' 

Sunil Sharma 
H.K. - Mishra 

1.K.*Caturve1i 

-2- 

19.  

17. 92 Amrit Lal 
-Vs-

U.J.I. 
18. 	M.P.NO. 	1298/95 Narenira 3aha3ur 

`In 	 s- 
125/93 
263/93 

718/94 

1K 

1011/95 
rn 

246/95 
1311/95 

In 
323/95 
1231/35 

In 
315/95 i  

U.J.I. 
Kusum Sajpai 
-Vs- 

U.J.I. 
625/93 Surenlra Chau1hary 

U.J.I. 
610/93 J.P. Singh 

-Vs- 
U.J.I. 

1322/95 Gajri Lal 
Ih 	-Vs- 

718/93 U.J.I. 
192/94 O. CY itransi 

-Vs- 
U.J.I. 
M.K. K1 are 
-Vs- 

U.J.I. 
Aam Murti 
-Js- 

U.J.I. 

573/94 

3.S. Shukla 
-Vs- 

U.J.I. 
raiyaz 

U.J.I. . 
A.K. Dan.lay 
-Vs-  2-0 

Sri K.P. Srivastava 

J.K. Shukla 
a 	P. Srivastava 

Jr. D. Chanira 
P.N. '31ipai 

it 	A 	. • Shuicia- 

A.K. Chaturve5i 
2.K. Srivastava. 

A.K. Chaturveli 
Ajmal, Khan 
::k.)tc (5711$111cA 

M. Dubey : 
A.C. Mishra 

1.K. Chaturve Ii 
W.H. Uailary 

Chaturveii 
Aatnesh Lai 

am. A. Chauihary 

 

M.P.NO. 

0.A.NO. 
0.A.N3. 

11 

11 

Ii 

lb 

Is 

11 

11 

it 

11 

For 1 -earing  Nt. 2.30. P.M. 

816/37 S.A. Khan 
-Vs- 

117 /91 H.P. ishra 

54/92 2ecmeshwar An 
- 

U.J.I. 
12 	K . Kumar 

U.J.I. 
63/91 	smt. 2.2. Klul 

-4 s- 
U.j.I. 

291/93 a.K. [i;ingh 

U . J . 1. 
252/93 Chamali javi 

U. ),I. 
1,51XMA 14h51, 	 

" 3.P..3rivastava 

It 	Anil Sri vastava 
14 
	M. jubey 

11 
	Jr. ' D. C1 andra 

lb 
	L.P. Shukla 

II 
	

Manik Sinha 
it 
	a.c. Singh 

11 
	

Jr. D. Chandra 
ft 
	

P. 'Kant 

Chaturvedi 
Is 	P.K. Srivastava 
11 	N.K. Chaturveii 
It 
	

A.V. Tiwari 
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(6 V.K. Mislra 

D.A.N3. 	4,1/93 

J.A.NJ. 	680/93 

J.A.ND. 	711/93 

295/94 

3.A.N3. 	426/94 

 

-3- 

Ram jeo _.s_ 

U.O.I. 
S.K. Jj1-,a 
-V s- 
2.3.1. 
Lallan Singh 

.astogi 
=Vs- 
J.I. 

Saxena 
-7s- 
.J.I. 

-Vs- 

Sri L.1.1. Sbukla 

A.K. CI aturvedi 
Gynehdra Singh 

N.K. Chaturveii 
S.S.L. Srivastava 

" S. Varma 
" W.H. Faidary 

" Rakest Srivastava 

a  ‘.K. e". 



Deputy Narcotics Commissioner 
Government of India 
Ministry of Finance. 
(Dept of Revenue) 

Central Bureau of Narcotics 
Lucknow. 

D.O.F.NOTI-26/11:-D-84/  
to 9e, 

Date 774-6 	AuguSt ,95 

--T  

-Sanjeev Behari, 
afTTFU 

1,175 tti 
Tfq7zT 

' 017-fitik 	71) 
4 tt'4 9it4;17i3 

935 

 

wozt5gr4 

 

Subject: Application fiJled by Shri Mohd. Naseem,S.I. 
against the order of CAT of dismissal of his 
writ petition NO.2670 of 1982,C/Regarding: 

Please refer to the correspondences resting with 
this office letter of even No. dated 14th July,1995, 

2. 	I am astonished to see the interim order passed 
on by the Honible Central Administrative Tribunal in 
case No. MP No. 977/95 in T.A. NO. 1057/87(T) supplied 
by Shri Mohd. Naseem on 7.8.1995; a copy oF his application 
alongwith enclosures received, are enclosed for ready 
reference. It may be noted that neither Dr. Dinesh 
Chandra was authorised from our side nor any draft 
counter reply was handed over to him, and how it was 
not brought to your notice especially when our counter 
reply has not been submitted to the court. Please 
look into the matter, appreciating the seriousness 
involved, you may give a detailed report in the matter 
and take urgent legal steps to vacate the said order. 

This may please be accorded top priority. 

With (k4 -J 

Yours 

Encls: as above. 

(Sanjeev Behar1)- 
	

< 

Miss Asha Chaudhary, 
Additional Standing Counsel, 
Central Govt. Cases. 
Central Administrative Tribunal, 
Lucknow Bench, . 
Lucknow. 

4-1-f 	 :-'31t', tr4Tf 

Telephone -383150, Telex -0535-2432, Telegram :-'AFEEM', Fax :-385458 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNta. 

LUCKNON BENCH, LUCKNOW 

MP NO. 977 /95 in re: TANo.1057/87 

Mohd. Naseen 	 S .. Applicant 

—versus— 

Union of India and others 	Respondents 

AFFIDAVIT IN SUPPOIT OF APPLICAZON FCR 
RECALLING THE 01DER DATED 3.895. 

1, 	 RA °01 	 aged about '2,1 

years, son of eA,, 

. at present posted as Deputy Narcotics Oomdissioner, 

Government of India, Ministry of Finance, (Department 

of Revenue) Central Bateau of Narcotics, Lucknow 

do hereby solemnly affirm and state as under: 

T. 	That the deponent has been authorised to 

file this affidavit on behalf of respondents Nos.I to 4 

and he is well conversant with the facts of the case. 

That the deponent has read and understood 

the contents of the MP No.977/95 and TA N0.1057/87. 

That the contents of para 1 to 10 of the 

accompanying application for vacation of stay/recalling 

the order dated 3.8.95 are true to my personal knowledge 

and based on record. 



.2- 

4. 	That the Annexure No.R.1 is photo copy of 

its original: 

That in view of the facts and circumstances 

stated in the accompanying apTication for recalling 

the order, the order dated 3.8.95 passed by this 

Hon I ble Tribunal may very kindly be recalled in the 

ends of justice. 

 

Deponerfit. 

Luc: now, 

Dated: 	Aug. 1995. 

are true to 

3 to 5 are belived to be 'true on the basis of 

IP 	
records and legal advice. No part of this affidavit 

are false-  and no material fact has been concealed. 

II 

Depone 

Lucknow 

Dated: 	Aug. 1995. 

I do hereby identify the deponent 
who has signed before me is persona 

al 1 y known to me. 

(Km Asha Chaudhary) 
Add' Standing Courn'e for Central Govt 

(Counsel for the respondents 
No.s.' 1 to 4) 

Verificati on 

I, the 9ove named deponent do hereby 

verify th contents of para 1 to 2 of this affidavit 

	

cJ•trw‘c7,_‘:\o, 	Meth 
ir 	

.; .5-,  ' 	para 

	

. 	4 
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Lucknow Bench, Moti Mahal, 

Lucknow. 

tonlication To. )ki-N of 1995 

In re 

TOA• 
	

T.10, 
	 1057 / 87  (m ) 

Yohd. Faseem 	 • • 
	Petitiorrr- 

Applicant 

Versus 

Union of 	India and others 	.. Opposite Parties. 

ApPlication  for Ameniment  

The Petitioner - Applicant above named begs to 

—Of 	 submit as under 	- 

That in view of the facts end circumstances 

stated in the accompanying Affidav_it it is prayed 

that the Honsble Tribunal may kindly be pleased to 

permit the Petitioner - Applicant to make the 

fo.11owing amenlmerts / addition' in the Petition. / 

T.A. To. 1057 / 87 (T) : - 

I - In the array of parties of the above noted 

T.A. PO* 1057 / 87-(r) " Deputy Parcotics 

Commissioner ( Administration ) Office of the 

narcotics Commission/of India, 19 The Nall 



Applicant 

dvocate, 
Counsel for the Potitioner- 

Applicant. 

4: .  

Administrative Tribuiiil 
CCIJI d I 

I &know Bench 

Date%)f Filing 	 „.. . Is k of Receipt by 15 t 

2 	ligaltirat I) 
	

ozika 

T'orar, Gwalior 	474006 " be permitted to be 

added as Opposite Party Po. 6 ett 

Peres 15-A 

affidevit 

Para 15 of 

to 154 as mentioned in the accompanying 

may kindly be allowed to 6e added after 
yr- _ 

the T.A.74-,  

C - Ground ro.V and Ground Po.VI as mentioned in the 

accompanying afl_davit, may kindly be allowed to be 

added after Ground Po.tV in the above noted T.A. 

D- The following words De allowed to De added in the 

Prayer Clause in line 5 on page - 10 of the T.A. 

after the words 1,  5-5-8? t t and before the words 

by summoning the original ": as well as ':;stablish-

merit order ro. 6 / 1995 dated 1-5-1995 contained in 
r- 

knnax ur ro.VA,  

Lucknow Dated 

2 9 — 3- 1995 



Central dinwistrative 1 ri0unall  

tucknow Bench 

7 
	 este of Receipt b13,4At 

Date of Filing 	... 

Regibttat 7 
	

PC 
Before the Central Administrative Tribunal, 

Lucknow Bench, Ysti 

Luckno w. 

Application No. 	of 1995 

In re : 

T.A. 	1057 / 87 (T) 

1-- 
4 

;7.ohd. Faseem. 	 • • • 
	 Petitioner - 

Applicant. 

Versus 

Jnipn of India and others .. Opposite Parties. 

Affidavit  
Th 

In Support of the Application for Amendment. 

17  Mohd. Naseem, aged about 53 years, son 

of late 14ohd. Haleem, care of Haji Abdul Rahim 

Perfumers, Ali 'Mager, Gorakhpur, presently residing 

at House NO. 545 / 54 near Yadav Bhavan, 07_1 Yahanagar, 

Lucknow, the deponent, do hereby solemnly affirm and 

state on oath as under _ 

1. That the deponent is the Petitioner- Applicant In 

the above noted Writ Petition / T.A. which was 

transferred to this Honlble Tribuhal and registered 

as T.A. NO. 1057 of 1987 (T) . 



2 

2. That after the filing of the instant Application .‘ 

T.A. No. 1057 / 87 (T) some other significant 

developments have taken place which are relevant 

for a just decision of the case . 

3. That the said subsequent developnents have become 

all the more necessary to be brought on record as 

the Petitioner - Deponent was again reverted to the 
lf-lies~ v---- 

grade of 3ub-Inspector/4m 26th May, 1982 by means 

of Establishment Order No. 6 of 1995 dated 1-5-1995 

although the Petitioner / Applicant had ceased to 

be aSub-Inspector and his nmme was even deleted 

from the seniority list of Sub-Inspectors circulated 

by means of Memorandum issued in May, 1993. 

That it is also relevant to mention here that several 

pers-ns junior to the petitioner - deponent have 

already been given promotion from the post of Inspector 

to the post of OuperIntendent Executive in 1994. 

5. That in view of the facts and circumstances stated 

above, it would be expedient and in the ends of 

justice that the Petitioner - Applicant may be 

permitted to amend his Writ Petition NO.2670 of-

1982 / T.A. NO. 1057 / 87 (T) in the following 

manner : - 

In the array of parties of the above noted Writ 

Petition / T.A. 	"Deputy Narcotics Commissioner 

(Administration), Office of Narcotics Commission&I. 
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of India, 19 The Yell Yorar, Gwalior - 174006 " 

oe permitted to be aided as the Oppelsite Party 

No. 6 9  . 

The following paragraphs be permitted to be 

added after para 15 of the Writ Petition / T.A. : 

g 15-A : That from the seniority list of Sub- 

Inspectors iseued on 17-5-,11982 it is 

evident that in the said list the petitioner's- 

Applicant's name was mentioned. at S1.N0.28 

out in the seniority list of Sub-Inspectors 

as on 1-1,1993 issued in May 1993, the 

petiticener - Applicant's name does not at 

all appear in the said list and the first 

name appearing in the said seniority ltt 

iseued 	yalrlf  1993 is of Yanu Ram Chaudhry 

whose name appeared at sl. no. 64 in the list 
eir 

of Sub-Inspacttrs issued on 17_5_1982. 

(it is thus evident that the petitioner's 

lien had ceased to exist in the grade of 

Sub-Inspectorx and he was being treated 

as a. permanent Inspector as on 1-1-1993) 

True copies of the relevant extracts of the 

said seniority list of Sub-Inspectors issued 

in May, 1982 and in May, 1993 alongwith 

Memorandums enclosed therewith are being 

filed herewith aS Annexures No. 12 and 1 

to the Petition. It 
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"15-B : Met by means of order dated 23-2-1993 

69 posts of Inspectors ( of the revised 
v--- 

sanctioned strength of 170)ware ordered to 

be treated as haying been up-graded from 

the post of Sub-Inspectlrs and as such 69 

additional posts of Inspectors stood created 

by means of the aforesaid order dated 

13_2-1993 

"Para 15-C: That in June, 1992 the petitioner had 

even been given a letter of appreciation 

for his hard labout and dedication end a 

true copy of the said letter of appreciation 

is being annexed herewith as Annexure Tlo.14 

to the Petition. 11 

"Para 15-11 : That several Sub-Inspectors who are 

much junior to the petitiAler have already 

beer promoted to the post of Inspector even 

in 1993 and in 1994. True copies of the 

order's dated 19-7-1993 and 23-9-1994 

regarding the promotion of the aforesaid 

Sub-Inspectors who are all junior than the 

petitioner are being annexed herwith as 

Annexures  No. 15 and 16 to the Petition." 

"Para 15-E - That the potitioner's name was included 

in the seniority list of Insvctors as on 

7-2-1984 which had been up dated in 1993 and 

was circulated in September, 1993. 	The vfkf 
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Petitioner's name a..peeared at slime. 129 in the 

said list. True copy of the relevant extract 

of the said seniority list elongwith its 

Memorandum is being filed herewith as Annexure-17 

to the Petition. 

Para 15-F : That some of the persons junior than the 

Petitiener / Applicant, whose names appeared 

'between serial number 130 and 185 of the 

seniority list of Inspectors iseued in September, 

1993 have already been promoted to the post of 

Superintendent Executive in the rarcOtics 

Depattment which is next higher post of promotion. 

Ehe petitioners appears to have been deprived 

of the aforesaid promotion merelbecause of 

impugned order dated 26-5-1982.) A list of 

such juniors who have been promoted to the post 

of Superintendent Executive in the regular 

or ad hoc capacity is being filed herewith as 

Annexure ro. 18  to the Petition. " 

vrh- 

Para 15-G : That in spite of the aforesaid position 
rarcotics 

the Deputy/Commissioner ( Administration ) 

had passed Establishment Order ro. 6 / 95 dated 

1-5-1995 reverting the Petitioner / Applicant 

from the grade of Inspector to the. grade of Sub-

Inspector with effect from 26-5-1982(without 

taking into account that in no case the petitioner 

could lza now be reverted to the post of Sub- 

Irspector) 	true Neely of the said Establishment 
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Order No. 6 / 95 dated 1st Nay, 1995 is being 

annexed herewith as Annexure  No. 1° to the 

Petition. " 

C- That the aforesaid Establishment Order No. 6 / 95 

dated 1st Nay, 1995 being also now under challenge 

the following Grounds may kindly be allowt'd to be 

added as Ground Po. V and Po. VI after Ground 

Pb. IV 	: OP 

It Ground NO. V - Because the Establishment Order 

Po. 6 / 95 dated 1st Nay, 1995 is patently 

arbitrary, discriminatory and illegal and 

in violation of the Rule of Equality and 

Fair Play guaranteed by Articles 14 and 

16 of the Constitution of India. " 

"Ground VI - Because the petitioner could not at 

all be now reverted to the post of Sub-

Inspector as a large number of his juniors 

had already been promoted to the post of 

Inspectors ." 

D: That in the Prayer clause the following words may 

kindly be allowed to be added in line 5 on page 

10 after the words "5-5-82n 	and before the 

words "by summoning the 'original ": as well as 

Establishment order No. 6 / 95 dated 1st Nay, 1995 

contained in Annexute No. 19 

That in view of the facts and circumstances stated 

above, it would be expedient and in the ends of justice 



liven oft 
M. b 

*rho Is identified by St 
krivacatt L:crh Cort. Atlababai 

I havc 
the deponent TIL, t 	understaar-.. 
liss cements of ci affidavit art . 
loll base 	 expfrk. 

oo.". 

tha da.a .  
sax_wt, 

1995 at Lucknow. 

1)-Pomert 

I identify the deporf7'nt who has signed this 

affidvit .17.fore me a d 	prxxx known. to me. 

, 
vt.., cate 

.g3-c3,,:k4A.1  

SON COMMISSION'S 
IPtigh Court Aliababad 

Whew iatzat 
a a 

7 

to prmit the petitioner - Applicant to amend 

the Petition ,/ T.A. in the manner indicated above . 

	

Luckrow Dated 
	

Deponent 

Ts- 	
1995. 

Verification 

-r, the above named deponent, do hereby verify 

4)  

4\ 

*- 

that the contents of pares 
1." 

A if- 6 except the bra.cketted portions 
v--- 

I f— F 	 6 	of this 

affidavit are tru.e to my own knowledge, while the 
v—_ 

contents of pares 5 5(0)  SP.) 
	as well as 
v---- 

the bracketted portions of pares /X-A, 	C 

of the sane are believed by re to be true. 7o part 

of it is false a.nd nothing material has been ccncr3aled. 

So help me God. 

iligend and verified this 2-r-V---/r day of 



F. No. 5(11-0E t. I/ 82. 
Government of India, 

Central Bureau of Narcotics, 
of the Narcotics Commissioner of India)  e Mall, Mqrar, Gwalior .6 (M. PO 

Dated, the 	May, 19-82, 
MEMORANDUM 

Subject: Seniority List of Subianspector 4  
as on 1,1,1982. 

.1111•=1.•••••••••••Ing.gmagmeapas 

Shri 

e ,:cucKricrg th 

Tor 	- • 
Tr-10  

wl. th  

The IYe.  

t 
4
, 	/.:i  r , 

Berj. 
4!ptt, 	 (Hqrs.) 
S. 

(cc?. 
d PaC tOri. 

71.0 	lioa 

A copy of the seniority list for the grade of • sub. 
Inspector .  as it stood on 1, 1, 1982, is enclosed, 

2. 	Objections, if any, may please be filed within 15 days . 
of receipt of the list, AnY representations filed 'thereafter 
shall . no t: be considered. 

	

) 	5-- 
( ML, Beri ) 

Ass t t, Narcotics Commissioner (Hqrs.) 
, 	No. 5( • )f.,; 
tYclx 77.7-1 	 . rou 	on tra.,. 	' Larco'tics, 	• 

	

W 0 Parco tiOathcgillnksaiaileA 	L0r r,r of Ida  
mil.  Ior r GwaliOr 

Copy, forwarded to: 
	teq, -too 	Viay 198,:. 

The 'Chief cb ritit?..11atticcibv:f.tij Opium & Alkaloid Pt.Ctoriesi : Gwalior with 	copies. 	" 	• tjubjec:t. 	7,:t.st • of rslu'cAt inllector 2 	'The 'rye  kraScolticS, 4/134aspioner, Neenuch with 	copUs 
3. 	W. Narco t1c•a7COMITirdbioner, Lucknow .4th - 	• copies 

AlleoArto ParNo 	Conutti SRI  DtleIrtrKtitta AM. of '5111.). copies. 

.0.7o 	. rg*etOenereldllapezeri Govts vor s Undertaking, 
C. 

 

L C t:  t;-; 	Ste AMr  Teopr:3entations fi3,ed thereafter 

Ghazipur th 	copies, 
7, 	The Di s.trj.c t Opium Officer, 	-- _. - A-1  ) :•-•`•)*___44:t1) 	copies. ' _,„________......„......„.,....„.„,.. 	_ 	. 	

\ 

?''';*-i4Eit ''''''N 1  ., ',.., • 
It is requested that the copr. Ifie,9,n't for) individual s 

re- 	• 	Oerned may please bpsbandedr-PATeri P 1141-:12134.14oft,Rd(iin rs. ) aCsiglowledgement may please IDA /iilot.a.tned and sent to this office 
SP 	e co rd. 	, , .1. ; . ,(, ,,,. - 

) 
do:natettaa;.1•pranc4s, .Narcdtics-I-colzmissioner VS 

....L9A'fi...ce,.....,Gwaliol/ 	 • . - 	 .) 

_,-,,-- 
1, 

• 
Manager, The General 	 s  rk s U ndertart  Opium Alk Wo 

'Tnz.Piean it -,-Lood o.r) 11.. Govt. 1..19 -L?  

4?141-.3 001114;tbif arlY 	.4:91).4,eatsorii"Id thin 15 -cims 

Aft 
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5( 3)Itstt.I/93- 

Ct)vernment of India 
Central Pureatl of- Narcotics 

,Office of the Narcotics Commissioner of India 
19, The Mall, Morar, 
Gwalior-if+006 (M. P.) 

, 
4j!  i 	 Dated the 	May., 1993, 

MEMO RANDgi  

Seniority list of Sub-Inspectors aeon 1.1 .1993 - 
Circulation of. 

. 	A copy of the seniority list of Sub-Inspectors 
as on 1.10993 is enclosed. 

2,; 	The following criteria have been adopted as per 
existing instructions for compiling the seniority of 
Sub-Inspector s 

Seniority of Direct recruit Sub-Inspectors 
has been arrepged strictlY according to their 
ranking in the select panel. 

Seniority of those Sub-Inspectors who are 
not confirmed on their turn has been fixed 
below those Kis. who are confirmed in the 
grade on their own turn. 

Seniority of those S.Is.• who are appointed 
during the period 12.5;79 to 1.1.82 has been 
arranged according to the rotation of 
vacancies Direct Recruits end Depa,riziental 
candidates vie 2111edar in the ratio of 31 . 

Seniority of those S.Is. who are appointed 
on or after 2.1,82 to 1.1,85 has been arranged 
according to the rotation of VaeanCies 
between Direct Recruit, L.D.C. and 2111edar 
in the ratio of 2:1s1 . 

Seniority of those S.Is. who are appoin!- ed 
on or after 1.1.85 has been arranged acco 
to the instructions contained in Departmens 
of Personnel and Training 0.M. F. lio.35011+12/ 
80-sstt(d) dated 7.2.86. 

.3. 	The seniority' of Sub-Inspectors whose owes shown 
Annexure IV will be draw as and when tbe CAT case 

riled by some S.Is. at Jabalpur /tench is finalised by the 

4.; 	Factual objection if any, may be filed within 
15 days of receipt of seniority, thereafter, no represents- 
etzion w11,1 be entertained. 

1„0,1417.T1 

)w 

9 

(ENT.) 

'rhreugh_Ztiti  C - 	c‘•  h 

CUntd... 2. 

( S. C. MATHUR 
DY HABOOn cs comasao N 

hf 



• 

- 2 - 

1. 	
The Chief Controller, Govt. Opium and Alkaloid 

Copy forwarded to !- 

Factories, Gwalior with____---------copies. 

The Deruti 
Narcoti&s Commissioner, Neernc.11/Kotai 

litleknow with ...................................—SoPies. 
	/. A 

3: 

	

	
The GenersaMa.n,ager, Govt. Opium and Alkaloid 
W)rks, Neemucht Ghazipur with ______—____copies• 

It is requested that the copy meant for individual 
concerned meY -please be handed over to him end dated 
acknowledgement may please be obtained and sent to tits 

office for record. 

11-: 	
Shit N.P. aingh, General Secretary All India 
Narcotics Sub-Inspectors Association" Kota. 

5: ne
Cbnfldential/Estt.II Branch, Narcotics 

Commissioner' s Office, Gwalior. ---------;41k4' 

( S. C. 14ATEUR ) 
DETIIIN BAROO TI CS COIKE SSW NO EN-FT. 
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Copy t, r-elfi*extdal Branoh for keepiAg the 
same ix C.C.R. 

, 	NA- 	..!-, 	•-• 

. Nareotios fommimsionek, 
L ur, knigW . 

- 

F .N64 AT-39 ilS/CF /OP/ 97/r t. 
Gove,p0ent of India, 
Central Bureau of Narcotics, 

Office nf te,Dy.•Narcotics Commissioner, 
B-57, Sec.* 	Mahanq gar, Lucknow. 

g 	Dated the, 	June, 1992. 
* 

Suilect: Illicit peppy cultivation in Uttar Kashi - 
Destruction of - Atarreciation of wsrk. 

Cultivators in ,a 'umber of villages in District 
Uttar Kashi had resorted to illicit cultivation eat 
ecium poppy in erop year 1991-92. This year the task 
nf destruotion of opium poevy was taken up by .the 
nffiters and staff of. the 'Central Bureau of Narcotics 
'undloY the leadershir of Shri Vineet Kumar, Deputy 
Nareotits Commissioner, Ludkrlow 

Uttar Kashi district .is spread over tour tehsils 
a:bd.:poppy had bnen 'illicitly grown in all the four 
tehtils. The whole -terrain iS.tountainsue:axd full *f 
vavires and gorges. !f:Survey of illicit poppywaati-
Vition and thereafter destruction if much crop- .was a 
very ohal1en8ing andformidalide task, particularly, 
in view of the villages being diffitult to access. and 
the cultivators. haviog become ascumtomed to such 
tultivatiOn. 

'3.• , It waS obseryed that the officers of the Central 
T31.111,1.4pfNaVritj.04torkei with a spirit of dedioition 

.14Jto,vls ti*in-7. to 40 c omplish t*.e tamk thomoUgbay 
aid witli54;iiii4.01rt 	It could be, pos*Thle only by 
good rlarilitg of 40:::operatiox, sinkire amid untiring 

:work of the off icorsaxd staff and by exiimting 
to-operation of tie:District Administration. The 
Nareoties-CoMmissiopor.  Xam accoo4ingly:  cosvoYed hiA , 
appree iation to the .office rm and staff named billow 
who par tiniltatea in the said operation. 

Dy. Narcotics Commissioner, 
Lucknow. 

_jack A.. Vi 	.Sk:k4,..- 

• 



F.No.II-3/3/T-I/93/(261,,  
Government of India, 

Central Dureau of Narcotics, 
Office of the Deputy Narcotics Commissioner, 

13-57,Sector 'Y\ Nahanagar, 
Lucknow 

Dated the \() July,1993 

Establishment Order No. kl/1993  

In pursuance of the Deputy Narcotics Commissioner 
(Enft.), Gwalior's letter F.No.1(5)Estt-I/93/ dated 17.7.93, 
the following Sub-Inspectors of U.P.Unit are, hereby, 
promoted to officiate to the grade of Inspector in the 
Pay Scale of Rs, 1400-40-1800-EB-50-2300  plus other 
allowances as may be sanctioned by the Government of India 
from time to timeJ- 

Slo No. 	Name of officer 	From 
	To 	Remarks 

A 

S/Shri 
1,Babu Singh Chaudhary 

2.Kasim ALL 

3.3.L.Verma'  

4.G.R.Madhukar 

5,Dhanna Lal 

G.P.K.Chaudhary 

7,Ram Jiyawan Ram 

8.D.P.Srivastava 

9.Ram Subh Singh Yadav 

10.Basudeo Ram-I 

110Satva Narain 

1 2.Bali Ram 

1 3.Ram Surat Singh 

14,Banarsi Prasad 

150 Brij Lal 

1600m Prakash 

17.Moti Lal 

18.L.N,Tewari 

B3sudeo 

20.Akhil Kumar Saxena 

21.Prahlad Premi  

Faizabad Retained in U.P. 

Shahjahanpur - do 

Lucknow Cell - do.  - 

Bareilly 	do. ONO 

Barabanki-OP. - do 

Bareilly 	- do 

Barabanki-OP. N.P; Unit 

Lucknow Div. 	- do 

Lucknow Cell - do 

Budaun 	-do ••• 

B2K-Opium 	Rajsthan Unit 

Shahajahanpur M.P.Unit 

Faizabad 	- do - 

BBK-Prev. 	Rajasthan Unit 

Kanpur Cell - do - 

txxibata. PAD M, P. Unit 

Agra Cell 	Retained in U.P. 

Lucknow Div. - do - 

Dehradun Cell - do - 

Lucknow Div, Rajsthan Unit 

- do - 	Retained in U.P. 

The detailed posting orders of the officers whose 
- names appears at .:1;1.No. 7 to 16 and 20 will be decided by 

th unit Deputy Narcotics Commissioner, for the rest officers 
the posting ordes will be issued seperately, by this office. 

The promotins is subject to the following conditions:- 
r7-7 

If they do not accept the oTfor of promotion, they 
yill not bn considered for promotion to higher posts in 
future for a period of one vnar from the date of their 
rnfunal. 

Contd....2/..... 



reckoned.on the basis of the panel drawn by the 

Da•CilV75 Their smiority in the grade of Inspctor Al:11,be 

promotion,thier option for fiaation of pay on promotion under 

0.M. No. 7/1/80/EsttI dated 26.9.81. 

They are recluired to submit within one month of 

with effect from the date of their joining the post of 
They will be on probation for a period of two years 

Inspector.If their performance*during the period of probation 
is not found to be satisfactory they are liable to be rilikrted, 

joining  

These orders will take effect from the date of their 

the new assignment. 

	

464  

Deputy Narcotics Commissioner, 
Ludknowo 

Shri (41)C\SU,X('0  

Throgh 
(9S1_ 

and necessary 
4147--  

Copy forwar e for information  

action to :- Neemuch/Kota.  

	

1. 	
The Deputy Narcotics Commissioner, 

	

9. 	

The Deputy Narcotics CommissioneriEnft),Gwalior. 
The Pay and Accounts Officer,CBN,Gwalior. 

superintendent! strict 
Opium Officer , 

Copy meant for officer concerned may please be handed over 
to them under dated acknowldgement which may be sent to this 
office for recordo. The officers who are promoted for other 
units may be relicbved. immediately,if_thev accept. the odfer. 

J. 
PrOV/CUlto 

Incharge  Estt-II/Acc0unt4Bill Clerk/Control Room 

Copy for section order book. 

Deputy Narcotics Commissicer, 
Lucknow. 



U. P, Unit 
Hqrs,offiue 
Raj.unit 
NCB Calcutta 
Raj,unit, 
CA Lucknou 

Unit 
Raj.unit 
U,P,Unit 
hqrs.office 
U. p. 	Unit 
U.P.unit 
U,P.unit 
U,P,unit 
U,P.unit 
U. i 11 Unit, 
U, P,u nit 

Raj, Unit, 
Wrs.office, 
11,P,Unit, 
tit,P, Unit, 
Rajs Unit, 
M.13,U it, 
U.P. Unit, 
Rajoinit, 
U.P„unit, 
Hons,office, 
RaLunit. 
U,P„Unit 
Raj.unit, 
Hqrs,office. 
Raj.unit. 
M.P„Unit, 
M,P,Unit. 

officars from 5LN1,7 to 17 are on 

4 

4S+' 

F .No.1(89) Estt. 
GovermLnt of India, 

Cuntral Bereau of Narcotics, lffice of the 
Narcotics Commissioner rf India, 19,The Mall 
Morar, Gwallior 	( M.P. ). 

Dt. 23.9.1994 

ESTI. ORDLR Lj. 15/9 4. 

The following promotions are hereby ordered from the 
Grade of Sub_Inspector to the grace of Inspector as on promo-
tion the officers are transfe-red to the places shown against 
their names, 

S„No, 	Name of the officer 	From 	To 
•••••••110011•1111.4. 

11/1111•11•11,111M1. 

5/Shri 

1. 	Uasudev Ram, 
A,K,Saxena, 
M.P.Singh, 
P,Uhattacharya, 
Nal d Lel, 
V.K,Singh, 
B.R,Chatterjee 
S.K.Srivastava 

9. 	3.5„Yadav, 
IC. 	Murli Dhankani, 

C.P,Maurya, 
Md.kslam, 
Bhisma Deo 

at Ram (SC) 
Nankoo Ram 

16;„ 	Nanak Ram 
17. 	K.B, Lal. 

The promotion of 
adhoc basis. 

sd/- K. Sethi, 
Narcotics C.om ,issioner of India. 

Copy forwarded for inform ation and necessary action to :. 
The Chi f Controller of Factories, Gwallior, 
Thu Dy4,ar,Cam,,iusioner, Neaauch/Kota/Lucknou. 
The D, Director (Admn,) LC8, Lew Delhi/Dy,Director 
NCU, C3Xcutta„ 
The Competent auth caity, SAF EMI OPIA, Lucknow. 

Jr. 	Individual Concerned 
The Pay & Account officer/CAO, CBN, Gwallior, 
Corfidential Secti on, NCB office, Gwallior. 
General File, 
The General Ma nager, G3A1J, i •:eanuch, Ghaxipur, 

Sd/- P, figam, 
Dy • Larotics Commissioner (Admn,). 



1.athar) 
Jeputy 	_es Jo1:A53-1; 1101" 

) 

X it 	• • 4:-..:11". 

1 7 

F. :Lie. 5( 6)Js t 
Govormuut of Ladi;A„ 
Jera,rai .5ur„au. u..arcuticLi t  

uffice3 uho arCUL#iC. 	iiSi0 	01 ihela, 
1.), Tao ...Lail. 1,,orar, 

- 6 1 /4h.r.) 

jat odhu 	>C) tb...- 	33. 
.41,11...•• ._t_ • • 	 • 	 asp. 

1.• 	AM 1.1 

L:pubject:- Jet.iolity list of .i.u.specir ai on7. -.J.3%1 ,Aii.11Cil 
has been up datod ro vi sio r•Llly a:3 o n 1. 1. 1333. 

    

1. A copy of . seniority 1is of Inspecc.or 	i t St OC 1 

n 7.2J4 wi'iidi has bean up dat ed pro v..1. sio 	y as on 1. 1. 

s ahcle 

2. 	 foli.owi.z criterion has be 	adopted for 

‘.1pf..11.1:c the seniority of In:3pactc.)r. 

The seniolity of ihspector bz beoear.va.:3z,red 
the rot,.ti.oh of VtCC1U i. trio 

retio of 1: 1: 1 ai.r.Aarked fo.L.  Lipp ur 	n alex: 
Jirect iteeruits ad Jub-insptcts:a 	accordance 
with the instructions co at,a.i. nod 1 Lianeral 

	

nc1os..o. 6 to the 4m1oUr oi 	s 
3/11/55-1.11.) dat-d :.::(1 	 1.)5J 

roaa...:ith 1).Jr ana 	hi. 	 36J14/,.-1/60- 

.;.s..t14 (J) 	dL.ted the 7k-.1h ‘A'abru,..‘ry, AiO 

uf 	 J.L.  the pr.-..st 	- 

Of ihspec.tur 	 1.;.edt. it.. view while upd,;t1 it-, 
the ...;ohLoa.:.t, 11:31. 1.1 quot.itiJn. 

‘3E.r..i,.., rity of .1..u:ideet0is 	aroced 

acco rdf.r.4.; ti.) sal act panel fo v ritau 	n 	.tile 

,srz.lcia of Upp er Lvi a 	41; (-,aio 
6uo-inJpector dr,lwa by -k;i10 rJspeeti.ve Jepart:neni 
.problotiouj.,,...A.1 .1rtee as well 	Liu 
sp: aso red. 0,1 

	

	arr el C LIO LA 	 S 	and 
C1Ji 130 to 

3. 	 6bjectio4,1.1 ahyi laay pleL.:.se be filed witrkia 
15 liys of rceipt of th.:2 list. Any, r.?pres,,-:nitatio.-... filed 

...ileTc:Aftur shall roc. be  wuc.:.derodic  



-2 -  

c;J
,  

. 	4, • SO P. 111)?/- 
ut; y iiarco Gi C 3 LOt.l ssi  

lieuilue..4.14.oto/Luct›At. 

L:ody for warded LO 

file Chief L',10 rit roller of cto ri es, ...}walior 

  

wit a 	 copies. 

  

2. 	 th Jep uty 	rticz D iisjotjr, 14 ee.‘iuc.a. 
xoVw'uckrw wi.Lii 	  copies. 

:Cho etiaral iiacaC.r, 	Opium arid 
aloi ci dorJs U 	rtk.rk; eucii/Thazi,) 

It is requested 
a. 1,c1::_ 	 mentioned ir 
be Verified from their sefvi.co re 
any error i ii tile said list 	may 

cile noti e of tic .undtawslg, 
i udivjcuj. co iieErLd may pi 04:36 

:ic,L1 •u.L 	aci:n..) w.i.eueric, may 
Lind sthic •co tisQ ILCe.  

rtt cuir of tile 
3.L s C may please 

rcis, 	tixere is 
p.L 3.3 be broui;lat 
Jop y la ca ut for 

be 	over 
please be oucui ,ied. 

1. J:110 .:;orifl./i.,,stiL.:Li 1.) ranch, .,areoti cs 
s effi co, GWali....•r. 

( J. :-iacnur) 
.)k-p uty ilurcota. Cs ..;013:.L.!1:11.) tier 

( .f'.) 



.1 

Cat 

 

e40.944k.0-1( 943 	K)7 
TICS DEIIAZ 	

/e 
IMERT 	 •( 

SHNIORI TY LIST OF INlCIOI AS ON 7.2.84 WHICH 
HAS BESN UPDATED PBOVISIOKLLY AS OE 2,04  1993. 
worP “D" mell um° ad' 	04.0 0 ea)  au? worP 	wall ma. um° 4wa* **0114001•Nie 00110  sae 

6 

S. fieptirfi 

No. Steno 
r•III/ 

DR 

, SI 	Slitt,-I nsp actor 

RT D 	Roil :rt,4 DR...Direct Recruit 

,,, -,„. 	-0,-,.................• ......,-. -,.....0...,  ... - .. to -ooze ......... .0 ...p .......„ ...p 
Dat 0 or 	La a 	Remark a 

IA rth 	a PP oi Et 
le at to 
t?...4. g Tr:dom., 

National SXt.ority 

UDC 	- Upper Di vi Edo n Clerk 

or.aP woo 	waft ow* * staift smoa immo• am. sal ow* •mo. 

1. 	 3. 
L.o.pe* 	 mufad0: 611  oon. 	dile. WOO 6664•  MOS  We CPS' VAMP 666/*  

(.4 

MS.*  0.6  _Ma  16.7° 
	

sa6.41  Emare Imos, MM.  dale 610111.  64'sss 06,16°  066°  6.4' 666*  666,  66.*  .66" krnt 6.6*  .416* 1.10," MOP eat 6”66*isa66,6* tad 6611P 1 

Si Ski xi 

tale 
	 G • U. uhati 

G,14, °lima ni 

K 
	

Wag ra 

D. 1). K urea OW 

D ha nag ar 

aKiLshra 

80 	as 	S.D. Singh 

U. 	 Ra Joadra Pal ( SC) 

10, 	BO 0  Mat hur 

110 	S. R0  Tanwar 

S0 P 	Shyi vast ava 

PA, val. 

11•P • G up t 

Dayal Saran S1.ngh 

Rana Raj D1.19, 

1414 0 j ha 

R0 C. Chavandi a 

14. 70  26 	120  12 66 	Retired 

4.836 	.12.5630 	Retired 

22.4.33210120 66 	&pi red 

14,12)  32 	Ks 12, 66 	Retired 

43033 	El• 10, fi3 	Retired 

1004, :26 	:1.8,0 100 C13 	Doti red 

717:70, 

3.130,9. 	:1130 10068 	Reti red 

1E4 7, 36 	21, 10, 59 	Appal at ed 
an Group 

os4oem,  

• 6t, 	 I  A 	oer 

20 I* 39 	21* 100 fiJ 

9.10.29 	1%80 CK) 	Retired 

a). 100  33 	.1. 4, 6o 	Retired 

J470 34 	7, 44  60 	Retired 

34 14, a) 	;66CA d-be 
lXO war. 
31, 1,8 3 

16, 1„ 37 	7,6, Co 
20, 1.83 

10 120 33 	d3. 70 60 	Retired 

13.1.26130 114 61 	Retired 

6,4, 	 70  62 	Rata red 

5, 6, 32 	),7,(33 	Retired 

'11 !Ado • e 



1 as3igned 
setdo 
view or liig i  
Court JUdg - 
ment. 

j31. 114 75  Retired 

4.1.1411.5.27:65 fvtaarnor,  

2]m6, 66N3 Retired 
35.7.70 
21.6.66NS Retired 
.373.74-0 
234  11,75N8  Heti r$44 	_ 
:04 3140 
2341347 5 

1.1A=47- 
el 

.4,70  
::311033:1:707 5N Retired 

754 	Roti red 

31.11,75115 Rat :I red  
44.70 
21:1. 17fai &piled 470   

a 73 Retired 1 

RAtized:  

Retired 

t4. - 

- 2 - 

ted•-iiid•  orn0-  eissi fir e  1P 11SiiiiP era MP Mlle 111110 IS NW IMP are.  IMO fh.  oft# 	 ..gsP 

___40 	• • ___• 

	

11100 wooer 	 •••••• MIS Wilaa aselLP 	 ay,  yr, 
5731arl. 

t9a 	 Birdeo Ram (SC) 	14 114 2/3 

19AA - 	Sankta Prasad 	3. 7. 41 

IMO NOP ear. 	or: gema' One wee* orriP Ade mil' 

:130 7,, 62- - 

? 	WS Ad-hoc Du() 

19A - 

20• 

210  

22, 

230  SI 

2,1. UDC 

2,5. SI 

26, SI 

27. UDC 

23, SI 

200  UDC 

300 51 

31. UDC 

12. $1 

UDC 

a 

UDC 

36,31 

UDC 

SI 

w. UDC 

1. 10. 22 

9.7.a 

27,3,38 

le 2922 

29. 4, 26 

2• 70  19 

32.4, 34 

5.9. 21) 

15e 12. 

3. 12. 26 

69 20 25 

17.1.40 

1.7.17 

2.4.36 

25.8,25 

30802 

21,8,23 

259 3. 31 

13. 7, 18 

Pannal La]. Yadav(SC)26.4•35 

Joie. Saxons 

3.11. Khan 

Pran Strh 

P • 	wast hi 

ri. c, Pandey 

Punshi 

Nabiroor amid 

Sharma 

Ram Da yal 

Mohd. Shakoor 

5.5. Viieta(SC) 

Abdul. Majid 

D•ii• Pipal 

Habavir Das 

B.L. Nagori 

mica. Si ugh 

Li • .1.• Kabra 

Bhawani Shalt ar 

G anesh P ra sad 

N. C. Dhavan 

Sitiglired  .> 	75118 Retired 
:n. 0 

s Retired 
. 70 

S Retired 
18 

.> 	3 Retired 
7. 3, 

S Rot 1. red 
11,5. 0 
,i3Lay2ES Rcttrczj  

Retired 
:L70 12.70 

Adboo DOO 
14 

Contd..3, 



• 

6( 

)4, G
o  UDC A• 14 

10, -• 	• -• -• 	-• -• -• -• -• -• -• -• -• -• -• -• -• -0 -• 
l• 3. 	 41,• 

-• -• aN• -• -• -• -• -• 	-• -0 -S, - • -0 

34 35 

Gab  Si 	M L. Up adliyaya 

500 SI 	liajari Lal Jain 

UDJ 	01O Kodsp (ST) 

514 UDC V.. Jo Itti 

o UDC: 

,130  

41 UDC 

42. Si 

43, UDC 

40. 	1401.. Saiat 

P rat sp 

3 hanksr righ 

11.1.• Goal 

A bba &L1 Dollars 

Le 	harm a 

P•P• Agrawal 

1)1,1121a lizet 

adiU Lal Yad a v( 	3* 2 37  

21. IL 37 
31.10. a) 

14.L3 

21.13.76115 Rai rod 
2464.71 Jai 
213 II.755 44hoa im/.3141 dt. 

1.6210is 
15. 1.71 

3 	&Ai red 
29. tie 71 

22,114 
214234404  "410" 
220 6* 71 

R.ti red 
23. 1'2070 

1.4PPtte Se Grate 
22. :Aat 71 	or fieer: 

210 11, 75  

aile.2.1".24 43 
19e) 

Zatt4Lais1 
lb. tato  74 

Loan-411i 

21,76 

2112.101013  
270 tis 71 
a ,7f3 
3?.?,?' 
24. W718 
1.14171 

21•114Z7w 3  
22. 12. 70 
AW 
9674 AIM 

ablitaliafigS 
220  120 70 

kLL rtihi 
234 
21.11.75 

,ZOS 
5,71 

.440. 

aa al.*  woo 4, •  OMR* OA. MC 

WC. 6,* .6•66,4  6660  41,60  4616,  .10  ,,T,60  In• 01/64  4616*  61,96. 

Jo) 

18 

Ret1 rod 

Reti rd 

Areloc DC 

Rot irc4 

Agilvo 1:10o 	r • 

bpi red 

1144/ red 

WI° o DUO/Sup cit b  

Ttd4, to Co  Sac, 

co DO Olav dt, 

Adhoe lko/sup dtc, 

Retired 

Adboo POO/84pdt0  

/wired 

Adtoo D00/8updt, 

Qo ntd• • 4. 

ado- 

• 

• 

54,„ UDC 	.1.1u3 atd. n Aim ed 

55,, SI 
	

i.P, Ilawal 

560 	1,1,1?1,.. o reit h bath 
t ono 

Si 	C.H. Sakt 

EU, 	J. S. 
Lit o no 
Si 	3.. Dubey 

ilia Mel Ina 

Bagorwal 

K-111,-, bar ,44. 

B hop sa Si h 

2$ 6. 25 

25• 2, 26 

35,6, al 

41. 9. 23 

6,732 

6 	C 

21.4.39 

070 

53 • 

69. 

CO. 

61, 

Cab  

C-4.1  

 	s. IL 
St QUO 
Si 

4.5.40 



OD • III. .O1.0  MI 

UDC 

SI 

• 	 011.1:4010 

-• "*. ""e t̀ *t. 	4 -. 	-• - 6-• 

Retired 
1 

gia#11.705  ha DOO/Sitpdt. 
2:7. 5.71 

69, SI 

 

w"6 1.-6-1-166  000 

*". 'No °Nt 
/oirpr 

adn iaUi 

S. Ni 

Ram P rat ap Ram 

Bali Ban() 

N. L 

Ilia- 4.0 	• 	41.6 

-• 	-• -0 -• 	-• 

71 
1.14,7§S  

46 

••• "e 	s "*. 

1.7. 

10.12.3; 

23 

54.32 

26.7.32 

A.. 384L 
X.116205  
11. 6.71 
21.11.75 
6. ev 74 

1/2-216  i 1143 

El ?Ai rod 

Retired 

Retired 

ti red 

*tape DOO/Sup te  

63. UDC 

	

70„ UDC 	G. W. vie stbily 

73.•  Si 	K.11. Vy as 

UDC 3.1i. Maar) 

SI 	P.14. Khurana 

SI 	Mukht ar Singh 

UDC Rajdao Ram( SC) 

Si 	P rah18.d jth 

77. UDC L. D. Mudutoi 

	

'Tao a 
	Chott ay Lai cAC) 

W. UDC IC,: L. Sharma 

	

BO, $I 	Ram Sag ar Kthra 

810  UDC Shama Rao 

SI 	LB. P aavar 

SI 	Sardar Ahmed 

84, UDC AN. Srivastava 

SI 	S.M. Lodha 

SI 	NL. \Tama 

27. UDC A.. S. Khan 

Adhoc 1X)Ol..; UP • 

230 12. 33 

13. 7, 36 

22. 7. 30 

2.6.38 

8. 22 35 

14• 9 

].54.23  

i.8.33 

30. Go 38 

3480 24 

r 40  

13.5.2  

24.9. 

7.37 

18e , 

1.1,345 

141 44 41 

22.5.74 

73- 11.703  

jaciffp 
26. 54. 71 
;2411021 
12. 6,a 74 
;,110,2,14,21iNS 
1.1.71 
2,1.111.2.03  
15.12.75 

213. 10. /3„ 

,a10  1-1•34gisi 
4.12071 

g144.11.21gis 
23o 2, 72 
II 1Z a 

12• 12.75 
A14,11.74NS  
9.8,73 
23. 110,21L;  
5,3.71 

2141•2415  
11. c4. 71 

1.3-_,75118  
191.71 

PS 
Elie)  

Retired 

A.dhoo Wu/Sup dt, 

Retired 

Adhoc DOO /Sup dte  

Retired 

Adhoo D0o/sur4. 

Retired 

Oho° DOVauwito 

Re ti red 

Retired 

Expired 

Retired 

Retired 

414hoo 	Sup dt. 

acieip•5* 
og',1 

)!.4  

k‘awa 	
„ 

N:%1C1.1.fh C"I‘  

	4•••••••• 



ill.  14, ?Pi 
15, 6.71 

7611A '7" 
84 

5 es* 

	

me  .1%, me  doe  me  a 1,0  .M0 	 mto 	Wae 	 •• •i• .7" MO V* •51. •A• WO 	r,)  410. •Se NO. sae  M. OM. • 	 " 

G• 
"s no "0 .3°Idt "op o 	"so 'a 	's 	"ir 	"o "To 	"o"kt "4 	se* ". 	"°0 'leo b """q 

880  SI 	t3 5. D hat nag ar 	150 100  33 	 Rata rod 
5.4  74 

260  114 	2ZNS 4192i red 
1"40 14 5 

250  3.37 	431,1a, 	Roti red 
100  14 IS 

8, 90  28 ,9*Nalilaft2iNS Adtb20 D00i3v 
30,1484 

.14 1423 i411,110k7li Itut.i. red 
130 4, 74 

25646 ,k1 1700 DOO/ai (Ito  

2.1,31 ga4b111%-714. 
le 4074 

asti rod 

10  70  Ai S • .Retired 

34 4, 33 as.x, ,zrati$ Retired 
74 

14•70 4.2 giA6pearOS 
ao. 

Adho 	Lt0o/St tdt.:0  

890  UDC P.M. ra DC rid 

90. 31 	S 	Gaur 

91, UDC L J 3uhu 

I? and oY 

930  UDC 	it, 	Y.adv 

$1 	}inn Ma]. Jin 

UDC 	$.L1. (11.vt.3 

- 960  SI 

97, UDC 	P Wan siTh 

980 	Ur, ak eat 	vast aVii 16,70  36 

99, UDC Go vo rdhan 	( SC) 81.3.30 

1000  Sr: 	Ram hankr P rasad 19.6. 36 

3.01, UDC Jarca Raut (SC) 	10,8 

102. Si 	Se L. Stiaku, 

- 1k  103, UDC Ratn Chancier Rea 	1.1.31 	2J 117±tc)L ,  

1.84 
1040  al 	R.K. Bhatt 	27. 3940 	160  12,75 

105, UDC H. Cy 61, nha 	14 & 36 	24.0s.11022; j 
2.1v 1484 311,N 
22. 1)„, 75 

a•d 

t4. rod 

.eadho o WO/CAI I dt.. 

Rot trod 

Rot, i 

itotiro d 

Adhoc Doulsu ,dt 

ti :red 

Adhoo DU 0/& 106* la 	H ht bur Rolm an 	14 3,36 

107. UDC Es Ilag wan Da s( C) 	60 Eko 	ladhoUrai 	-do 
16. 6* 74 

1080 SI 	 40  70  3L1 	24. 12.76 	341 Ng 

1090 UDC, 	Will:Lan Yietor 	13,9 413 	,041,,.20021315 
170 5. 7 6 

1100  al 	Gird met 	ea, 	C) 5 134 
23. 5. 7.4 

111. UDC 	aba 	 21s  114 75/AS 1.1). 114 37 
c,744-14.r  

7 

\ 

Sc.chl, rod 

Rot, red 

d 	A) o /&,a, 



.̀41 "mt. "n9 nti s -e 	'`‘'e 

4 

- 6 - 
adv 	.1.•  OD. Os • dome  4.44, 

e e -̀to 

UDC e". Iadav 

SI 

21. UDC 

4.1 1 22. 

D.L. Gandhi. 

S. N., Aga 

/kadhey Raman Lai 

25.  

UDC 	C. L. Sunhar 

1 24. 4.1 	V. Li. 2 ncley 

UDC 	S. K. Jo Lid 

DR 

UDC 

41126. 

328. DR 

1\429. 01 

DR S. D. Shama 

18. 12. 75 

431.11.75Ns  

12.12.80 

3.1,78 

.23.A.114.2.51i5  
'12.80 

gawlidahli 
11. 6,74 
ja,•11.7aLS  
24. 12. 75 

24.6,74 

11.12.75 
2,1m;' 
30. I. 84 
441.74  
9.12.75 

2:1,a 1-1-4.74h5  
27. 6. 71 

10.1.  
L-577.-76 

22A,̀ -i 
1041'48 0 

?.11.73 

14.881 

23.1.79 

'e 'I 4.0 	*".t4 nk4 	 0 'me 4. A °IP e ""e ••• "No *** no's 'No 	-. 
4/41:11i1  

12, 	Raj Bahadur Shuirla 

UDC 	)4.S. P ahlajani 

:0/".„SI 	Gajraj Singh 

I 15. j1_, 	Vinod L al 
Stcnc) 
51 Kubor G5 

UDC 	D. S. Jai ri 

SI 	P. L. YadaV(SC) 

-• -• 

3. 10,22 

140 6. 39 

1.12.41 

11.7,43 

31.7.37 

5. ' 42 

30.7. 39 

1.4,39 

15: 1. 36 

1. 6. 43 

11. 2. 34 

8,4.40 

1. 12.36 

33. 1. 41 

P. K. Sint% 

N. L. Shz.rma 

A.K. Bhardwaj 

a sewn 

1. 7. 54 

3. 7. ,X) 

12..4.55 

1, 3. 43 

UDC 	liandlal Rai v/  

	

SI 	Stchp a Singh 

:133. UDC 	S. YadaV ( SC) 

	

34,* DR 	D. Kat all a 

1. 10. 33 

21. 6. 54 

24.8,44 

274,7041 

12. 5'4 

A'1 30. 

131. 

Pat 

Rat trod 

Adhoo DOu/SUP Di' , 

Adhoo DOU/S 

Adboc DOO/Supdtc, 

Tfd. to C•Rx•Delbi 

Retired 

- 

Retired 

ergo 

fr 

Adboe DOO/SWDE. 

t 1 . 
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135, at 	UK. Verna 

13G„ UDC SU v Nara. a (SC) 

137 DR SIC, 	311.3.almr ( 	a) 	' 
129, SI BJA 	P tidoy 	4,/ 

UL? O 	.1., Lliatik (SC) 	la 70 37 

Docp anicar 13 aLarji 2), 4. 0 

1414 SI 	11. C1 Chauhan ( 6 C) 	17. 11. 43 

14. 9. 8, 1 

302 8 7,3 

1,90 5076 

(eV 

is142. UDC B. B. Vora a 	2 84, 42 	15. 3, a2 

	

j
143. DR 	Nuke sh Ow t; a / 	a3. 8 53 	106.2* 60 

	

klos. al 	11,1. 131.11o:ea( a) 	' 3. 31. 	Iii.a.1...7 	EWA rod 
21.9. 76 

	
4.4* 

ñ145. UDC N. Ci. Lao  
, 

	

,W146. DR 	liT_Ijo :-..th Kumar 411. rtha
/

v1.7.7. W 	25* 10.k.: 0 

	

/i147 a.l. 	Reo Chandra SiA,rin a 9.9 2„, 	18.3.60 	Lott red 

	

'448. UDC 	A t 3 3 af.: 	 0 2. elkl-; 	13,, 2,b4 	. 

	

149, DR 	3 . (Ail Susi Ix 	 16, 10,80 	Fla sig nod 

	

1500  a 	B bq ) orldra (sl.righ 	23070  ai 	1.30,3ed0 	Rot 1 rod 
),51. UDC 8..&. Bab ayw  

	

- 152. Dli 	lizike WI Liar / 	10,7, 54 	540 4482 

Si 	P. D. Chop eic ar 	7.8, ,33 	274,I 	Rat i rod 
UDC ki *Le 0 j ha 	a3. lig 51 	30. 1.84 
DR 	S. ,..;0, Yad Fi g .., 	91 ; 46 	28. 2.84 
SI 	K a rth at Ram (SC) 	7. 7. 33 	114 6.81 	Bet' 
al 	A. NO ChaUdhEtrar 	10 0 filt :71:1 

153t. SI 	IL, K. ii. ki ec.; trk, a r 	26. 3, 35,  
lap 1..24 7,E; 

L 

153. UDC 0. P ithardwaj 	9. 43 
Dit 	K al d eop 

30,1.34 

8. 	85 IT d, to (4 
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M.L. 	3ain 7.3.33 

R. L. 	Cedia 	(37. ) 11.12.51 

Utsavlal Sharma 5.2.27 

P.N. 	Gupta,/ 15.7.41 

Abdul Majid 1.7.29 

N.K. 	Shrivastava 14.6.44 

S.P. 	Sh,irma 

Pannama Abraham 12.6.51 

51 

UDC 

SI 

UOC 

8I 

UDC 
., 

SI ' 

i75. WC 

2. 	 3. 
VsHRI  

wc 	K.P. Shukla 

DR 	A.O. Ach,Arya 

•SI 	Ma0an1a1 Meona(ST) 

UUC 	Pryagilai (SC) 

SI 	Satyanarayan 

UDC 	D.U. Sharma 

4, 5. 

22.7.40 13.2.6 

21.5.52 1.9.04 

1.7.47 19.2.02 

15.12.46 27.2.04 

11.6.28 9.2.34 

11.4.43 6.2.84 

Retired 

- 

	

24.2.84 	Retired 

	

14.2.134 	- 

	

28.2.85 	Retired 

19.2.05  

	

6.2.84 	Retired 

	

19.2.E5 	- 	1 

	

19.2.E5 	- 

51 	M.C. Vijay v// 	2.7.42 	30.1.04 

UDC 	V.K. Sharma 	1.3.51 	13.2.05 	_ 

51 	Ramcharan Yad.Jv(SC) 7.8.36 	7.2.04 	Lxpirod 

23.3.37  

25.7.47 19.2.85 , r 

30.4.20 23.2.65 Retirea 

1.7.46 19.2.65 - 

12.1.30 19.2.35 Retire 	. ' 
i 

9.10.50 21.2.35  
3.7.38 16.2.35 . 

4.7.52 20.2.85 - 

31.1.32 11.12.04 Retired 

1.1.42 24.9.86 

2.11 	37 9.12.06 

26.11.311 15.4.86 

179. UDC 	C.B. Mourya (SC) 

1E0. SI 	3 ,C. Choubey 

181, UDC 	N.L. Mittolia(SC) 

182. SI 	P.L. Sharma 

103. UDC 	A.. Yadev 

184. SI 	Copal Lal (SC) 

105. UDC 	A.K. SW-Irma 

186. SI 
	K.L. Bhausar 

107, UDC 	Abdul Majid 

10E". DR 	D.P. Cyan (SC) 

189. 51 	Anwar Mohd. Khan 

TOO 

Os 

19.6.87,te",  

Con 

UDC 	U.P. Gupta 	10.1.43 

SI 	R.C. Kaushel 	15.0.44 

192, UDC 	C.L. Vurma 51) 	15.7.51 

' 
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193, 	Si :3 . L. 	Nana 	(ST) 	3.7.55 8.5.87 

194 , 	DR Satyabir 	Singh 	4.5.60 25.13.87 - 
4, 

195 , 	OR inahseh Kumar 	3.4.65 28.4.88 - 

36. DR S. S. 	Devangan(EAss) 	9.9.47 8.12.87 T rd. To C.E.x. 

197 . 	DR Vijay 	Singh fleana( ST )2.2.64 25.1.68 

1913. 	UDC B.C. 	Gupta 	 1.7.50 10.10.88 - 

1),g, 	Si Gajanan Mondokar(SC.)24.8.35 3.10.88 Fletired 

200. 	UDC S.L. 	Sharma 	5.5.51 7.12.68 - 

2 31. 	Si D.C. 	Gharu 	(Sc) 	10.12.36 9.12.68 - 

2014 	'UDC ‘') .5. 	:lain 	 29.5.52 8.12.88 - 

SI V.N. 	Sharma 	14.1.31 1.1.39 Retired 
4 

20q. LUC L.K. 	Mangal 	10.0.50 3.1.89 - 

205 51 R.C. 	Pra japati 	23.6.31 13.12.06 Retired 

UDC M. L. 	fl31ech.1 	(Sc) 	1.7.50 0.12.88 

20:7. 	DR A.S. 	Nugi 	 6.7.38 26.6.09 

208. 	0 R N. S. 	Oh urbu 	(Si) 	5.6.54 17.7.89 - 

0 R R. .)., 	Chautian 	30, 3.53 21.8.89 Mr0 

SI ' 8.1.. 	Stiarma 	16.9.32 26.8.89 Retired 

21/. UPC P.T. 	Verghees 	20.5.51 9.7.89 - 

212. 	Si R.N. 	Shrivastava 	31.7.37 9.11..09 - 

:10 3. uos; 3.K. 	Shrivastava 	1.1.43 12.1.90 - 

SI Onkar 	Lal 	Sharma 	6./.35 27.7.90 Usti ired 

UDC 3.C. 	Slirivastava 	13.7.52 16.5.90 - 

21,L. 	124 D. L. 	Khatik 	( S.C.) 	19.4.40 '16.5.90 - 

UDC Garg 	 16.7.52 20.4.90 - 

21g. 	SI 5.1. • 	Pamucha 	6.7.38 15.5.90 - 

215. 	UDC. R. C. 	Shrivastava 	1.7.50 13.4.90 

2O. 	Si Abdul Kareem 	2.5.35 28.11.90 ilutirA 

221. 	UDC 3.L. 	Chhippa 	23.8.50 24.12.90 

222-. 	Si Sura j 	11(21 	fluena( ST) 	24. '1.50 28.11.911 
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Before the Hons ble Central Administrative Tribunal, 

LuCknow Bench, Moti Mahal, 

Lucknow.  

Annexure No. 18 

in 
Writ Petition / T.A. No. 1057 / 1987 (T) 

Mohd. Naseem 	 • • • 
	 Petitioner- 

Applicant. 

Versus 

Union of India and others •• 	Opposite Parties. 

List of Juniors to the petitioners / Applicant 

promoted to the post of Superintendnnt Executive 

Narcotics Department. 

• • 

s.',/UDC./ 
Steno 
Grade-III/ 
DR. 

Names 	Date JJate of 	Remarks. 
appoint-
ment to 
the 
Grade of 
Inspectors 

of 
Birth 

2 3 	4 5 6 

S.I. MOhd.Naseem 	1-3-43 10-1-77 
15-10-76 

UDC. Nand Lal Rai 1-10-39 10-1-77 Promoted as 
10.12.80 Superinten-

dent Exe-
cutive610414 

UDC. A.S.Yadac(SC)27.7.41 10-1-77 -do 
14.8.81 

DR D.Kathpalia 	21.12.54 20-1-79 -do- 

UDC Shiv Marain(SC) 	1.7.49 10-4-81 -do- 

DR SC.Sharkar(SC) 	10-1-48 30-12-78 -do- 

S.I. B.D.Pandey 	20-8-38 10-1-77 -do- 
19-5-16 

D.R. Deepahkar Baner-29-4-56 
ji. 

30-8-79 -do- 



2 

142 UDC R.B. 	Verma 2.8.42 15.3.82 -do- 

143 DR Mukesh Gupta 28.8.53 10.3.80 -do- 

145 UDC M.G. La]. 2.5.42 19.4.82 -do 

146 DR Rajesh Kumar 17.7.57 25.10.80 -do- 
Sinha. 

155 DR S.S. Yadav 9.7.48 28.2.84 -do- 

164 S.I. Madan La]. Meena 1.7.47 19.2.82 -do- 
( ST ). 

171 UDC P.N. Gupta 15.7.41 19.2.85 -do- 

175 UDC Paanama Abraham 12.6.111st 19.2.85 -do- 

176 S.I. M.0 .Vijay 2.7.42 3.1.84 -do- 

183 UDC A.S. Yadav %10.50 21.2.85 -do- 

184 S.I. Gopal Lal(SC) 3.7.38 16.2.85 -do- 

185 UDC A.K. Sharma 4.7.52 20.2.85 -do- 

_ 
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lo F.No.8(21)Estt-I/79/?023 
Government of India, 

Central Bureau of Narcotics, 
	 XI\5 Office of the Narcotics Commissioner of India, 

19, The Mall, Morar, Gwa1ior-474006. 

Dated the 1...5---Ap1,44, 1995, 
ESTABLISHMENT ORDER NO.6/1995 

Shri M.C. Vijay was appointed as S.I. with effect from 2
.12.1965 in the pay scale of R110-1 0 in 

this department and was confIrmed with effect from 
1.10.71. Shri Mohd. Naseem was appointed as S. 

	 . I. (Fa o y Guard) with effect from 21 12 1 ' 
	in ;he pky scale of 

R . 	 . 
31 in the Opium Factory, Ghazipur.. In 1970 it was 

decided to transfer the security arrar3emen
s  of Govt. Opium and Alkaloid Works Undertakings, Ghaz:Ipur to the 

Central Industrial Security Force. It was also decAed. 
.that the watch and ward estt. if not t3ken over by the 
C.I.S.F., be absorbed in the alternative posts of this 
department. However, before the case of Shri Naseem for 
his absorption in the C.I.S.F. could be linali32d, he was 
Withdrawn from the factory guard estt. and posted in the 
preventive side of this department as Sub-Inspeetor (Preventive) .

in the pay scale of Rs.110-18,2 w.c.f. 3.8.1971. 	
As Shri Vijay had. been appointed as ,3.I. w.e.f. 

2.12.1965, he was placed in the 'seniority list tt S.NoH,08 
whereas Shri Naseem 'was placed atS.

, No.216 	In 1974, Shri Naseem represented for fixation of his seniority in the 
grade of S.I. with effect fro1.121.963. Accordingly 

, his name was placed in the senior .  
'ity list in between S.No.100 & 101 i.e. at 100A. According to his Seniority 

at SI.No.100A, Shri Nasee. was promoted to the post of Inspector w.e.f.15 	 , 
.10.76. Being' raqrieved with he 

seniority assigned to Shri NaseeM: andp Fis promotion to Inspector w.e.f. 1
5.10.76, Shri Vijy'alsc represented and requested to consider his promotion 

. :as, Inspector with effect from 15.10.76 and Withdrawalof the 
,prolotion of Shri Naseem as Inspector. 

2. 	
The said representatiori lg ,hri 7ijay 	as examined by the Board in consulationth the Departmelt 

of Personnel and Adminitrativ6. RefOrmsliand de:
.ided thlt the wrong action taken by the ,Narcotic 
	bepartment .:,n,. absorbing Shri Naseem in a post carrying a highe scale of 

pay and also the fact that such deployment should not have 
disturbed the seniority of the persons concerned. Hence 
board suggested following 'action to be taken urgently:- 

(a) 
Set aside the Narcotics Commii;sioner's 
orders assigning wrono

') 
 sen.Lority to Shri Naseem in the grade of 

assign seniority to Shri Naeem status-quo 
ante i.e. back to original S.No. 246; and 

onsider the name of Shri Vijay fr 
promorion as Inspector w.e.f. 15:10.76 Ly 
reverting Shri Naseem Lgediately from tclo 
grade of Inspector to that of Sub-Inspect-)r 
provided sheJ_ Vijay was oth:rwise eligible 
and suitable for such promotion. 



ri Mbhd. Naseem, 
Inspector, 
through Dy.Narcotics ComMission6r; 
Lucknow. 

In pursuance of aforsaid diections of Central 
Board of Excise and Customs,NeW Delhi 'contained in 
letter F.No. A-23020/68/80-Ad.11147,kliOated 5.5.1982 the 
seniority position of Shri Mohd.N004i, jOs'pector in the 
grade of Sub-Inspector was fixed. agOli0 original place 
i.e.at S.No.216 of the seniority 'lil.ArSub-Inspector as ; 

..it stood on 6.6.75, from S.No..100A,Ionsequent upon the 
change in his seniority position 	View ,of Board's 
directions contained in their letter ..referred to above, 
Shri Naseem was reverted from the, grade of Inspector to 
the grade of Sub-Inspector vide this office Estt.order No. 
40/82 dated 26.5.82 issued under F,No. 8(21)Estt-I/79. 

peing aggrieved with the said Estt. order dated 
26.5.82, Shri Naseem filed a writ petition befo7e the High, 
Court judicature at Allahabad Lucknow Bench who granted 
stay order vide order dated 3.6.82 with directions that 
the petitioner shall not be reverted in pursuance of order 
dated 26.5.82 untill further orders of the Court. In 
compliance with the high Court judicature at Allahabad 
Lucknow Bench order dated 3.6.82 status quo was maintained 
and Shri Naseem was not, reverted fron, the grade of 
Inspector to the grade of Sub-InspectOr. 

5, 	 On setting up of CAT Benches in various states, 
the subject case was transferred to the Central 
Administrative Tribunal, ,Lucknow Bench. The said Bench 
vide order dated 17.4.90 dismissed the writ petition of 
Shri Mohd.Naseem for .want of prosecution without any 
order and vacated the cnterim order dt- 3.6.82 passed by 
the High Court. 

Accordingly in pursuance of Hon'bLe Central 
Administrative tribunal, Lucknow Bench's older dated 
17.4.90 received in this ofice on 14.11.94 underwhlch 
C.B.E.C.,New Delhi's directions containe-d'rn their letter 
dated 5.5.82 have been upheld by the CAT, the seniority 
position of Shri Mohd.Naseem Inspector !.n the grade ot 
Sub-Inspector is fixed at the original place i.e. at S.No. 
216, of the seniority list of Sub-Inspector as it stood on 
6.6.75, from S.No. 100A.In view of aforesaid revision in 
his seniority position Shri Mohd. Naseem is heil!by 
reverted from the grade of Inspector t:ä the grade of 
Sub-Inspector w.e.f.26.5.82. 

.(TRABHAEAR NICAM). 
DEPUTY N4RC0TICS COMMISSIONLR'IADNU. 

S. 
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Copy forwardedfor information and necessary 
action to :- 

The Under Secretary, Ad. III-A, Central Bozird 
of Exice & Customs, New Delhi with reference to the.r 
letter dated 5.5.82 referred to above. 

The Dy. Narcotics Commissioner Lucknow. It is 
requested that emoluments paid to Shri Mohd.Naseem in Ole 
scale of Inspector w.e.f. 17.4.90 may please be recovered 
from him as per rules under intimation Co this office. 

The Dy. Narcotics Commfssioner NEemucb/Kota. 

The Pay & Accounts Oficer, C.B.N.Gwalior. 

Estt.II/Accounts/Confl., N.C.'s cffice Cwalior. 

(S.R.PRASA0) 
ASSTT. NARCOTICS COMM)SSIONER(HQRS.) 
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Before the Central Administrativ Tribunal : 

Lucknow Bench, Moti Mahal, 

L u c 4 no w  

M.P. No. 977 of 	1995 

In T.A. 	No. 1057 of 1987. 

Mohd. Yaseem 	 . •• 0 	 i 	 Applicant 

Versus 

Union of I dia ard others 
• 
	 73espon1ents : 

Counter Affidavit against the Application 

for vacation of Stay Order : 

Pe/P 

II  Mohd. Naseem, aged about 53 years, son 

of late Mohd. Haleem, care of Haji Abdul Rahim 

Perfumers, Ali Nagar, Gorakhpur, presently residing 

at House No. 545 / 54 near Wait Bhavan, Old. 

Mahanagar, Lucknow, the deponent, do hereby solemnly 

affirm and state on oath as under 	OM. 

1. That the deponent is the Petitioner - Applicant in 

the above noted Writ Petition / T.A. which was 

transferred to this Hon' ble Tribunal and registered 

as T.A. No. 1057 of 1987 (T) 

2. That the deponent has gone through and understood 

\07 
	

the contents of the Application for vacation of 



Cetlic4i 

Lur w 

S 	 Pak ot 	 .0. • • • • a ...in*. 44 

rot  likag,istrar 

stay order dated 3rd August, 1995, and he has under-

stood the same well. 

3. That the contents of para 2 of the Application 

for vacation of stay order dated 3rd August 7  1995, 

hereinafter referred to as the Application, are 

denied as stated and in reply thereto it is submitted 

that the said restoration application which was filed 

on 23rd May, 1995, alongwith the Application,for 

Interim Relief and condonation of delay, were ordered 

to be listed on 314_1995. 

A°2 
4. That on 31st ,J,ere, 1995 when the case was taken up 

by the Hon' ble Tribunal, the counsel for the 

opposite parties had sought for two weeks time or 

objection and another set of copies of the said 

apgication and affidavit etc were supplied to 

the said counsel. 

It is relevant to mention here that when the 
?/ 

said case was taken up on 5W-4.-,;4441  19941 Kumari 

Ana Chaudhri, Advocate, was also sitting in the 

Court. 

5. That the contents of para 3 of the Application 

are not disputed. 

6. That in reply to para 4 of the Application it 

is submitted that on 3rd August, 1995 when the 

arguments on the applications for restoration, 

condonation of delay and Interiri Relief, were 

heard by the learned Tribunal,  



itik:i•li• 	“,..1 

/Atilt uf Fiii 

Digo of Soseio 

lay Rctiotrar 

ti 1 	Xumari Asha Chaudhri,Advocate, was also 

sitting ir the Court Room and the arguments were 

heard for a cons-iderably long time and as such 

it cannot be said that Kumari Asha Chaudhri, 

Advocate, would not have noticed the contents 

of the said arguments. 

7. That the contents of parag 5 and 6 of the 

Application are denied as stated for want of 

1:7.finite knowl_edge. 

8. That in reply to para 7 of the Application it is 

submitted that after having received the duplicate 

of the applications for res_toratin 	delay 

condonation and Interim Relief, the said Kumari 

Anha Chaudhri, Advocate, ought to have filed 

objection against the same within time, that is 

upto 31st June 1  1995, or at least upto 14th 

July, 1995, and in not doing so, she cannot blame 

the petitioner - deponent or his counsel. 

9.That the contents of para 8 of the Application 

are denied as stated for want of definite knowledge. 

AP the case had not been fixed for 31st July, 1995 

the deponent cannot say as to where Dr. Dinesh 

Chandra had appeared on behalf of the Respondents. 

It is, however, not known to the deponent an/what 

were the departmental instructions to "Or. Dinesh 

Chandra or to Kumari Asha Chaudhri. 



Central Aduiir,itivi Eribui 

Luck no* 1A4 tk it 

Date (i:f 

Date of Receipt by t ott 

Dr, Regiw, 
4 

10. That the contents of para 9 of the Application 

are also denied as stated and in reply thereto it 

is submitted that the s_aid Dr. Dinesh Chandra 

had represented the Depattmont in the presence 

of Kumari Asha Chaudhri, Advocate, or. 3rd Allgast;, 

1995 and no objection was raised by anyOnei 

about his competence to represent the department 

(and as such it cannot now be urged or, behalf of 

the department that the opposite parties nos. 1 

to 4 were not auly represented) 

. That the contents of para 10 cf the Application 

are also denied as stated and in reply thereto 

it is submitted that nothing has been said in the 

Application under replyLto substantiate the 

prayer for vacation of stay order dated 3rd August 

1995 which was passed on merits and after taking 

into acnount the material on record. 

12.That in view of the facts and circumstances stated 

above, the Application for recall of the order 

dated 3rd August, 1995 is liable to be rejected. 

Lucknow Dated 

41  —1995 . 

Verification 

I, the above named deponent, do herebyw verify 

that the contents of paras j 	 /V 

except the bracketted portions of para ,r 
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by. itesiou.'r  

of this Affidavit are true to my own knowledge,. 

while the contents of parav 

as well as the bracketted portions of parat Id 

of the same sre believed by me to be true. ro 

part of this affidavit is false and nothing,  

material ha s been concealed. ¶o help me God. 

Signed and verified this affidavit this 

day of September, 1995 at Lucknow. 

Deponent 

I identify the deponent who has signed this 

affidavit before me and 	4iwn to me. 

qe, 	
9/t 

si,..  

Jor 

111Q.s- 

___414441/ 
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0477? 
41.11115 S70 

fi 

6714114 

MO Co: 	
4*."0146, 
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Place bef ire the „ 	
In T.A. No. 1057 of 1987. 

for" wafer s. 	. " 	....... 	Mohd. Naseem. 	 Applicant. 

Versus. 
. Registrar 

Union of India & Others. 

 

Respondents. 

 

APPLICATION FOR FIXATION OF DATE FOR EARLY HEARING. 

Respondents No. 1 to 4 begs to submit as 

under:- 

1. 	That the above case was listed on 1.9.1995 

before the Bench for hearing of the case. 

oa. That the above case was dismissed in default 

and restored on 3.8.1995 by recalling the order dated 

17.4.1990 and being a old case the case was listed 

for final hearing on 1-9-1995. 

That the Respondents moved an M.P. No. 

for vacation of stay order dated 3.8.1995 by moving 

M.P. No. 1444 	on 2q16305 . The counter reply 

of the same has also been received on behalf of the 

applicant on 4.9.1995. 	 A 
That due to sad demise of Late Shri Beant 

Singh, Hon'ble Chief Minister of Punjab, the court 

was suddenly closed on 1.9.1995 and the case was 

automatically adjourned for a long period i.e. 24.11.i 

That before final hearing of the case, the 

disposal of Misc. Application is necessary. 

WHEREFORE it is respectfully prayed that an 

early date for disposal of M.P. No.V,k4t4krmay kindly, 

be fixed. 

dharY) 
Addl.Standing Counsel for 

Central Government. 

(COUNSEL FOR RESPONDENTS) 

Lucknow. 

Dated: 7/9/1995. 

MP NO. 01+at of 1995 
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(Km. A sh a Chaudhary) 
Addl.Standinl Counsel for 

Central C3overnillent. 

(ca--,:...)EL on RESPOi4DENTS) 

Lucknow. 

toted: 7/0/1005. 
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1 a 

Lucknow Bench, Luckn w. 

T.A. No. 1057 / 8 7 (T) 

( Writ Petition No. 2670 of 1982, 	) 

5S0- 
Yohd. Yasee , aged about 4C Years, 

son of late Mohd. Haleem, 

Resident of mohalla Rasoolpur, Bra 

Janki City, 13ara 3anki. 

(Presently residing at Fouse To.545/54 

near yadav Bhavar, Old Mahanagar,Lucknow). 

Petitioner 

Versus 

Union of India, through the Secretary 

to Governmnt, Ministry of Finance, 

New Delhi. 

Central Board of Excise an Customs, 

New Delhi, 'trough its Secretary. 

The Narcotics Commissioner of India, 

19, The Mall 1  Yorar, Gwalior- 6 (M.P.). 

4
9  Assistant Narcotics CommiSsioner(Head- - 

quarters), Government of India,Central 

IJureau of Narcotics, 19, The Mall, 

Tta Yorar, Gvalior -6 (M.P .). 
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1ri D.S.Jain, Inspector (preventive), 

c/o Deputy Narcotics Commissioner, 

Kota ( Rajasthan ). 

Deputy Narcotics Commissioner(Administration) 

Office of Narcotics Commissioner of India, 

19, The Mall, Yoror9_ Gwalior - 474006. 

...Opposite Parties. 

Writ Petition under Article 226 of 

the Constitution of India : 

To 

The Hon'ble the Chief Justice And 

His Companion Judges of the Hon' ble 

High Court of judicature at All ahabad, 

Sitting at Lucknow. 

0.• 

Thc Petitioner, above named, begs to submit as 

under 

That the petitioner was initially appointed as 

Inspector ( Factory Guard ) with effect from 21st 

December, 1963 in the Department of Narcotics under 

the Ministry of Finance, Government of India, the 

initial basic pay of which post started from Rs.110/-

p.m, with allowances. 

That the post of Sub-Inspector ( Preventive)which 

also falls in the Department of Narcotics also 
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startkA with the initial basic pay of Rs.110/- 

w_ith allowance; and as such whenthe post of Sub-

Inspector (Factory Guard ) was abolished in 1970, 

the petitioner was posted as Sub-Inspector(Preventive) 

by order of the Deputy Narcotics Commissioner dated 

26th April, 1971. 	True copy of the said order of 

the Duty Narcotics Commissioner, Ghazipur, dated 

26th April, 1971, is filed herewith es Anpt-!xure-1  

to 4-his writ petition. 

Commandant 
That thereafter the Assistant/ Central Indust/1E1 

Security Force by his letter dated 15th July, 1976 

addressed to the Deputy Narcotics Commissioner, 

Ghazipur, informed that the petitioner's case 

should be finalised for absorption in the Central 

Industrial Security Force, he was posted in the 

Preventive Department and the said letter of the 

Assistant Commandant dated 15th July, 1976 was 

forwarded to the Narcotics Commissioner, Gwalior, 

by the Deputy Narcotics Commissioner, Ghazipur,for 

orders. 	True copy of the said letter dated 19th 

July, 1976 of the Deputy Narcotics Commissioner, 

Ghazipur, alongwith the copy of the letter of the 

Assistant Commandant dated 15th July, 1976, is filed 

herewith as Annexurn - 2. 
IMINFINIMMOOM.Malk.n.a.111111....16•2110¢111.1•110121 

That it is relevant to menti:n here that after 

his posting in the Preventive Department as S_up- 
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Inspector, a combined All-India Seniority List 

of the Sub-Insoector Grade as on 6th June, 1975 

was issued in 1975, and in this list 	the 

petitioner's name was shown at serial no. 216 by 

giving his date of appointment in the grade of 

Sub-Inspector as 3rd August, 1971. 	As the 

petitioner felt aggrieved from his placement 

fr< 	 at serial no. 216 and from the wrong mention of 

his date o'f appointment in the grade of Sub-

Inspectior, he had represented against the same 

to the Narcotics Commissioner, Gvalior ( Opposite 

party no. 3 ) on 28th May, 1974, praying therein 

that the pet -...tioner 	be given 	his seniority from 

21st December, 1963 as there was no break in his 

service from 21st December, 1963 on which date he 

was appointed as Sub-Inspectur ( Factory Guard ) 

which post for all purposes was identical to the 

post of Sub-Inspector ( Pr ventive ). 	Thereafter 

several reminders were given by the petitioner to 

the opoosite party no. 3 for disposing of his 

representation at the earliest and even the Deputy 

Narcotics Commissioner in his letter dated 18th 

July, 1976 referred to above, had also referred 

to the aforesaid representation of the petitioner 

dated 28-5-1994. 

5. That the aforesaid representation of the petitioner 
was 

regarding his seniority/ KRA ultimately decided by 

the Narcotics Commissioner in favour of the 



U 

petitioner . and the pPtitir)ner was informed by 

Establishment order No. 55 //6 dated 4th August, 

1976 by the Assistant Narcotics Commissioner 

(headquarters ) that the rarcotics Commissioner of 

India had been pleased to order that the 

petitioner may be allowed to count his senicrity 

In the grade of Sib-Inspector 	with effect from. 

21st December, 1963. This Establishment order 

of the opposite party no. 4 was communicated to 

the petitioner by letter dated 17th August, 1976 

sent by the Administrative officer of the office 

of the Deputy rnrcotics Commissioner, Ghazi-pur. 

True copy of the said Establishment order ro.55 /76 

dated 4th August 1976 is filed herewith as 

Annexure - 2. 

That in pursuance of the aforesaid order of the 

rercotics Commissioner, the petitioner's seniority 

was changed and accordingly when thP new draft 

seniority list of the Suh-inspector was issued in 

1979, the petitioner' s name was shown at serial 

No. 50. Similarly in the draft seniority list of 

F.!Lib-Inspector as on 1,1.1980, the petitioner' s 

name was shown at serial no. 51 and in the seniority 

list of Sub-Inspector as on 1.1.1981, 	the 

petitioner's name was shown at serial no. 29 . 

That in 1976 the petition li'r was appointed to 

officiate on ad hoc basis and subjedt to ratification 

by the Departmental Promotion Committee as 
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Inspector (0. G. ), vide order No. 69 dated 36th 

September, 1976. Thus order was followed by another 

order dated 26th December, 1977, by which the 

petitioner and some other persons including one Cri 

1.. Jain were appointed to officiate in the grade 

of Inspector against existing regalar temporary 

vacancies and it was further ordered therein that 

his qualifying service in the grade of Inspector 

shall count from 10th January, 1977.True copy of ths 

said order dated 26th December , 1977 is filed herewith 

as Annexure - 

8. That_ th?rdafter the petitioner remaindd working on 

the post of Inspector and his services had remained 

all along satisfactory and the same urre even 

appreciated by his sepffriors off and on. 

9. That the petitioner's services were appreciated by 

Deputy Narcotics Commissioner in his several letters 

and tn this respect true copis of the appreciation 

letters dated 11th February,1975, 	29th December, 

1976 and 29th October, 1977 are filed herewith as 

Annexures 5 6 and 7 respectively. 

10. 	That l however, all of a sudden on 27th 'ay, 1982, 

the petitioner was served with an order dated 26th 

7''*ay, 1982 sent by the opposite party no. 4 informing 

the petitioner that by some order of the opposite 

party no. 2, 	the seniority position of the 

petitioner in the grade of Sub-Inspeenr had been 



again fixed at the same place where it was shown in 

the seniority list issued in 1975 and consequent 

upon the revision of his seniority, the petitioner 

was reverted from the grade of Irspector to the 

grade of Oub-Inspector. The said order dated 26th 

7ay, 1982 is filed herewith as Annexure. z1. 8, in 

original, to this writ petition. 

11. That thet aforesaid change in the seniority list 

has beer done without any intimation to the petitioner 

and without giving him any opportunity of being herd. 

The petitioner was never informed oy any of the oppo-

site parties that the matter of his seniority was 

being re-considered or that there was any representa-

tion against the fixation of his seniority. 

12. That the petitioner was not even sent copy of any re-

representation which might have been submitd against 

the petitioner and upto this time he is stotally unaware 

about the facts and circumstances which have led to the 

change Lf his seniority by the aforesaid order of the 

Board referred to in the petitioner's reversion order 

mentioned above. 

13.That the petitioner's reversion from the post of 

Inspector to the post of sub-Inspector is not only 

based on illegal change of seniority but is also 

aruitrary and discriminatory in as much as several 

persons junior than the petitioner including Sri D.S. 
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Jain (opposite party no. 5) have been retained in 

service as Inspector while the petitioner has been 

reverted to the post of Sub-Inspector although the 

petitioner's service record is quite clean and unblemish-

ed.The draft seniority list of Inspectors as on 1.1.1978 

shows 143 persons on the cadre of Inspectors and the 

petitioner's place in that list was shown at sl.no.140  

while the draft seniority list of Inspectors as on 1.1.80 

Shows 130 persons on the cadre of Inspectors and the peti- 

tioner was shown at sl.no.112,1n the said list.Relevant 

extract of th said draft seniority list of Irspectors as 

on 1.1.80 from sl.no.112 to 

Annexur -,  -9. 

130 is filed her,with as 

   

14. That the vtitioner ,  s reversion being basrAl on the 

change of seniority without affording any opportunity 

of hearing to the petitioner is arbitrary and 

violative of the principles of natural justice (and 

is also hit by Articles 14 and 16 of the Constitution 

of Imlie and on that account also the operaton 

of the impugned order (annexure-8) to this writ 

petitioner ) is liable to be stayed and the same 

deserves to be set aside. ). 

15. That so far the petitioner ha, not handed over 

charge of his post and he was not even required to 

do so under the impugned order dated 26th ray, 1982, 

and the petitioner is on leave with effect from 

28th pay, 1982. 
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15-.A. That froT the seniority list of Sub-Inspector 

issued on 17-5-1982 it is evident that in the 

sail list the petitioner's - Applicant's name was 

mentioned at sl. no. 28 but in the seniority list of 

Sub-In51PectorS as on 1-1-1993 issued in Yay,1993, 

the petitioner - Applicant's name does not at 

all appear in the sail list and ilhe first name 

appearing in the said seniority list issued 

in May, 1993 is of 7anu Ram Chaudhry whose name 

appeared at sl.no. 64 in the list of Sub- 

Inspector issued on 17-5-1982. 	(It is thus 

evident that the petitioner's lien had ceased to 

exist in the grade of Suil-Insbectors and he weis 

being treated as a permanent Inspector as on 1-1-993). 

True copies of the relevant extracts of the 

s_ad seniority list of Sub-Inspectors issuedi in. 

ray, 1982 and in. ray, 1993 alongwith 1eorndumS 

enclosed therewith are being filed herewith as 

Annexures  To. 12 and 13th the Petition. 

15-54. That by means of order dated 23-2-1993 69 posts 

of Inspectors ( of the revised sanctioned strength 

of 170 ) were ordered to be treated as having been 

up-gradc:d from the post of Sub-Ingpectors and as 

such 69 addittonal posts of Inspectors stood created 

by means of the aforesFil order dated 23-2-1993. 

15-C: That in Jane, 1992 the petitioner had oven becr 

given a letter of appreciation for his hard labour 
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and dedication and a true copy of the said 

letter of appreciation is being annexed herewith 

as Arnexare  Yo.  14 to the Petition. 

15-D.That several S_ub-Inspectors who are much junior 

to the petitioner have already been promoted to 

the post of Inspector even in 1993 and in 1994. 

True copies of the orders dated 19-7-199 and 

23-9-1994 regarding the promotion of the aforesaid 

Sub-inspectors'who are all junior than the 

petitioner are being annexed herewith a Annexure-15 

and 16 to the Petition. 

15-E. That the petitioner's name was included in the 

seniority list of Inspectors as on 7-2-1984 which 

had been up dated in 1993 and was circulated in 

September, 1993= 	The .vtitioner's name appeared 

at sl.no. 129 in the said list. True copy of the 

relevant extract of the said seniority list along-

with its Memorandum is being fil 01 herewith as 

Annexure  -  17 to the Petition. 

16-F. The some of the persons junior than the Petitioner/ 

Applicant, whose names aveared between serial 

number 130 and 1185 of the seniority list of 

Inspectors issued in September, 1993 have already 

been promoted to the post of Superintendent 

Executive in the Yarcotics Department which is next 

higher post of promotion. (The petitioneres appears 

yo\ 



to have been deprived of the aforesaid promotion 

rerely because of impugn' d order dated 26-5-1982) 

A list of such juniors who have been promoted to 

the post of Superintendent Igxecutive in the retalar 

or ad hoc capacity is being filed herewith as 

Annexure ro. 18th the Petition. 

15-G. That in spite of the aforesaid position the 

Deputy Farcotics Commissioner ( Administration ) 

had passed Establishment order TO. 6 / 95 dated 
reverting 

1.-5-1995 /rpgazttris the Petitioner / lipplicant 

from the grade of Inspector to the grade of Sub-

Inspector with effect from 26-5-1982 (without 

taking into account that in no case the petitioner 

could now be reverted to the post of Sub- 

Inspector 	• True copy of the Establi hment 

order To. 6 / 95 dated 1st :ray, 1995 is being 

annexed herewith as AnneTair' ro. 19 to the 

Petition. 

16. 	That being aggrieved and having no other appropriate 

and alternate remedy, the petitioner begs to file 

this writ petition on the following amongst other - 

GR 0 U 	DS 

1- Because the change of seniority of the petitioner 

has been on in an absolutely arbitrary and dis-

criminatory manner and without giving any oppor- 
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tunity of hearing to the petitioner as also without 

giving any reason for the same. 

II-  Because the impugned order is violative of the 

Principles of Natural Justice and is liable to be 

set asides  as the same has betn passed without en 

informing the petitioner that any matter regarding 

the change of his seniority was under the consi-

deration of the opposite parties 1 to 3 . 

III. 3ecau5e the impugned order is arbitrary and dis-

criminatory and is violative of the rule of Fair 

Play. 

IV- Because the impugned order is violative of Articles 

14 and 16 of the Constitution of India and it is 

discriminatory ever on this account that several 

persons who_are junior to the petitioner on the 

post of Inspector, have been retained in service 

while the petitioner has been reverted to the post 

of Sub-Inspector, while it is evident from the 

promotion order of the petitioner dated 26th 

December, 1977 that Sri D.S. Jain ( Opposite 

party no. 5 ) had never remained Sub-Inspector 

end he was only Upper Division Clerk when he 

was promoted to the said post of Inspector on 

10.1.1977 and that is why he was placed below 

the petitioner even in the order of promotion 

as well as in the seniority list. 

• 

-7 
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- Because the Establishment order yo. 6 / 95 dated 

Is t May, 1995 is patently arbitrary, discrimina-

tory and illegal and in violation of the Rule of 

Equality and Fair Play guaranteed by Articles 14 

and 15 of the Constitution of India 

VI- Because the petitioner could not at all be now 

revartta to the post of Sub- Inspector as a large 

number of his juniors had already been promoted 

to the post of Inspectors. 

PR 
	

Y *T7  

It isl therefore, prayed that by means of a writ 

in the nature of certiorari or any other appropriate 

writ, order or directioni this Honible Court may kindly 

be pleased to set aside and quash the impugned order 

dated 26th Yay,1982 issued by the opposite party 

Yo•4 (Annexure-8) and also the order of the 

opposite party no. 2 purported to have ben issued 

by letter No.F-Yo 	23020/68/80-Ad.111.A dated 

5.5.1982 as well as 71stablishment order Yo. 6 /95 

dated 1st May, 1995 contained in Annexure 

by summoning the original of the same and bym meanC 

of a writ in the nature of mandamus or any other 

appropriate writ, 	order or direction the opposite 

partiEs nos. 1 to 4 	be directed not to rzvert 

the pctitir,ner to the post of Sub-Inspector ; 

and such other appropriate orier,writ or thrections 
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which may be deer, just and proper in the circums-

tances of the case may also be passel in favour of 

the petitioner and against the opposite parties 

and the writ petition be allowed with costs. 

Luckrow Dated 

1st June, 1982. 
( Z. Jilani ), 

Advocate, 
Counsel for the Petitioner. 

Yote : Certified that there is no defect 

in this writ petition. 

( Z. Jilani ) 
Advocate 

Counsel for the Petitioner. 
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nekql  Dy. Registrar 
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Mohd. Naseem, 

T.A. No. 10(7/417,4OV) 
(.?.No '267O/82 ) 

,ativt Tramiel 

es 1C  
on* 

IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKNOW BENCH 3 LUCICTOW. 

r 

VS 

Union of India & others. 	 Respondents. 
I 

APPLICATION FOR FIXATION OF DATE FOR FINAL HEARING 

 

The petitioner begs to submit as under 3- 

1. 	 That the pet itioner had submi- ted 

Amended: petition in compliance of order dated 

4.1.96 within the stipulated period. 

2. 	That however the respondents have not 

submitted counter affidavit in compliance to the 

order dated 4.1.96. 

That the Honible Court has given 

several opportunities to the respondents for filing 

counter affidavit i.e. on 16.2.96, 11.3.96 and 

16.4.96put they have not complied with the order. 

4. 	That the case is quite old and the 

petitioner is suffering irreparable loss due to delay. 

It is therefore, prayed that this 

hon'ble court may kindly be pleased to fix an early 

date for final hearing of the case, which was 

already fixed for final hearing prior to the order 

dated 4.1.96. 	 Z, it9./-,411att 

Advocate. 
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Date of  
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7  DA 'WOW i 

BEFORE THE HON 'BL CENTRAL AIX,IINISTRATIVE TRIBUNAL 

LUCKNOW 

T.A. Number 1057 of 1987 

• 

Mhd. Naseem 	 lpplicant 

Versus 

Union of India and others 	.. Opposite Parties 

APPLICATIONFOR CONDONATION OF DELAY  

IN FILING ADDITIONAL REJOINDER AFFIDAVIT 

AGAINST THE -ADDITIONAL COUNTER AIDAVIT 

The applicant above named respectfully 

begs to submit as under:- 

-46 

	 1. 	That the delay in filing the Additional 

Rejoinder Affidavit was caused sheerly because 

the applicant's wife had fallen seriously ill on 

27.9.1996 and as such, the applicant had to 

remain busy in connection with her treatment 

and had to take her along with him to Gorakhpur 

Aedical College and thereafter he had to proceed 

to Ghazipur to join his duties, and as such few 

days delay has been caused in preparation and 
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Viit) uL. 

2. 

filing of the Additional Rejoinder Affidavit. 

2. 	That the filing of the Additional 

Rejoinder Affidavit is essential for just 

decision of the case. 

It is, therefore, prayed that the delay 

in filing the Additional Rejoinder Affidavit 

may kindly be condoned and the Additional 

Rejoinder Affidavit being filed herewith may 

kindly be accepted and brought on record. 

dated Lucknow: 	 Counsel for the Applicant 

October 8, 1996 

'-',11111111 
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BEFORE THE HON'ELE CENTRAL ADWINISTRATIVE TRIBUNAL 

LUCKNOW BENCH, LUCKNOW 

T.A. Number 1057 of 1987 

Whd. Naseem 	 .. Applicant 

Versus 

Union of India and others 	 ..Opposite Parties 

1996 
AFFIDAVIT 
93114 

mart.. COURT 
U . P. 

sib 

ADDITIONAL REJOINDER AFFIDAVIT AUAINST 

THE ADDITIONAL COUNTER AFFIDAVIT FILED 

BY ./1R. SANJIV BEHARI ON BEHALF OF 

OPPOSITE PARTIES 

Whd. Naseem, aged about 53 years, 

son of late Mip..hd. Haleem, presently residing at 

Opium Factory, Ghazi4Pur, the deponent, do hereby 

solemnly affirm and state on oath as under:- 

( 	1. 	That the deponent is the applicant in the 

A above noted case and as such, is well conversant 

,pp with the facts and the circumbtances of the case. 'As 

	

2. 	That the contents of paragraph number 1 of 

the Additional Counter Affidavit are denied as stated 
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and in reply thereto the contents of paragraph 

15-A of the amended petition are reiterated. It 

is incorrect to say that the seniority list of 

the SO-Inspectors issued in Mhy 1993 was prepared 

under the interim order of this hon'ble court, 

or that the deponent's name was omitted from the 

said seniority list on account of the said interim 

order passed in writ petition number 2670 of 1982. 

That in reply to the contents of paragraph 

number 2 of the Additional Counter Affidavit the 

contents of paragraph 15-B of the amended petition 

are reiterated. 

That in reply to the contents of paragraph 

number 3 of the Additional Counter Affidavit the 

contents of para 15-C of the amended petition 

are r eiterated. (It is further submitted that the 

said appreciation letters are also to be taken 

note of for the purposes of promotion and reversion.) 

That the contents of paragraph number 

4 of the Additional Counter Affidavit are denied 

as stated and inreply thereto the contents of pare 

15-D of the amended petition are reiterated. The reply 



to the charge-sheet referred to as Annexure CA-1 

was submitted by the deponent in 1988 itself, 

and the deponent has reliabl, information that 

the said enquiry has been dropped in view of the 

finding of the Jaiquiry Officer dated 3.3.1994, 

in which the Enquiry Officer had not found the 

deponent guilty. The true copy of the said enquiry 

report dated 3.3.1994 is filed herewith as 

Annexure ND. 20. The other enquiry maw referred 

to in the paragraph under reply is also said to 

have been completed and the deponent has not 

been found guilty even in that enquiry as per 

information available to the deponent. That 

enquiry was also completed in 1994. It is surprising 

that the opposite parties have concealed results 

of the said enquiry and havqtried to 

mislead the court by making reference of said 

enquiries without disclosing all the relevant 

facts relating thereto. 

6. 	That the contents of paragraph number 5 

of the Additional Counter Affidavit are also 

denied as stated and in reply thereto the contents 
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of paragraph 15-E of the amended petition 

are reiterated.(it is incorrect to say that the 

deponent's name was included in the seniority 

list of Inspectors only account of the interim 

order.) ,iz a matter of fact, the deponent was 

treated as having been promoted to the post of 

Inspector even in a routine manner as no order 

for withholding the said promotion appears to 

have been ever passed by the opposite parties 

(and as such, the deponent could not be reverted 

merely because of the dismissal of the writ 

petition in default.) 

7. 	That the contents of paragraph number 6 

of the Additional Counter Lffidavit are also incorrect 
and 

/denied as stated and in reply thereto the 

contents of para 15-F of the amended petition are 

reiterated. It is incorrect to say that the 

omission of the deponent's name from the 

seniority list of Sub-Inspectors issued in May, 

1993 was on account of the interim order. As a 

matter of fact, the exclusion of the deponent's 

name from the said seniority list by itself shows 
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that the petitioner's lien had ceased in the 

grade of sub-Inspectors prior to that and he 

was being treated as a permanent Inspector on 

1.1.1993. As such, there was no question of 

non-consideration of the name of the deponent 

for promotion to the post of Inspector in 

1993-94, due to the reason of pendency of any 

disciplinary proceedings. 

8. That the contents of paragraph number 7 

of the Additional Counter Affidavit are denied 

as stated and in reply thereto the contents of 

paragraph 15-G of the amended petition are 

reiterated.TThe order dated 1.5.1995 was perse 

arbitrary and illegal and the said order could 

not have been passed even if the writ petition 

was dismissed in default and the biatei order was 

treated as having been vacated.) The deponent is 

advised to state that no one could be treated as 

having been deprived of his promotion for ever, 

in routine manner also the deponent was liable to 

be promoted prior to 1988 and specially so when no 

formal disciplinary proceedings are said to have 

been initiated prior to 1988. 
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/ 

in reply to 
9. 	That/the contents of paragraph number 8 

of the Additional Counter Affidavit , the contents 

of original writ petition as well as amended 

petition and the Rejoinder Affidavit etc. are 

reiterated. It is also relevant to mention here 

that the short Counter Affidavit filed on behalf 

of the opposite parties 1 to 4 opposing the 

admission of the writ petition was not a 

a parawise counter affidavit and no other 

counter affidavit against the writ petition 

appears to have been filed by the opposite 

parties. 

10. 	That the delay in filing the Additional 

Rejoinder Affidavit was caused sheerly because 

the deponent's wife had fallen seriously ill on 

27.9.1996 and as such, the deponent had to 

remain busy in connection with her treatment and 

had to take her along with him to Gorakhpur 

Medical College and thereafter he had to proceed 

to Ghazipur, to join his duties, as such few days 

delay has been caused in preparation and filing of 

this Additional Affidavit, which is liable to be 

condoned. 	
AP2  

Dated 8.10.1996 
	

Deponent 



Advocate 

Solemnly affirmed before me on this 

7 

Verification 

I, the deponent above named, do hereby 

verify that the contents of paras 1 to  

of the affidavit except the bracketted portions of 

paras ti)/ciLjnrare true to my own knowledge, while 

the contents of paras 2 a-v-01  7 and the 

bracketted portions of parasa-4 Ware- believed by 

me to be true. NO part of it is false, no incriminating 

material has been concealed, so help me God. 

041= 
Deponent 

I identify the deponent, who h signed 

before me.  

day of October, 1996 at it a.m./R.4AT: by Sri Mbhd. 

Naseem, the deponent, who has been identified / 

I;Y- 	ue2  o/gil 
I have satisfied myself by .examining the 

deponent that he fully understands the contents of 

this affidavit, which has be 	over and_ 

explainedby me to him. 

Ostb Commissionee 
eld Come WNW 
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Articles of charges  kOloglibuf 0; 

  

Articles: 	Shri ,1ohd. Naseem while functioning 

as Inspector (C) in the office of the Divisional 

Opium Officer Bareilly during the crop season 

1987-88 prepared a statement showing the poppy 

cultivators who tendered less opium to the extent 

of more than 25% and above but less than 50% of 

Bareilly division wherein the particulars of opium 

produce in respect of the following cultivators 

were showned as detailed below. The said statement 

has been signed by shri S.H. Khan, District Opium 

Officer, Bareilly on 21.10.87. 

(1) (b): State[aent of imputation of erasing/ 
obliterating 
0410Wiliiii0 in the Ldr's register and that in their place  

new figures have been incorporated which are as under 

in slapoort of article of charges.  

The incharge Divisional Opium Officer 

Bareilly vide his letter C.No. 1.Confl(10)88/316 

dt. 8.4.88 reported that Shri Mbhd. Naseem erasing 

obliterated in the Tdr's book of Baragaon in crop 

season 1988-87. 

On the basis of record Shri M. Naseem Inspr. 

was not been posted as Inspector Cultivation in 

this period. He was posted as Insp. Cultivation 

on 4.5.87 vide letter No.II/Estt/(3)2/87/318 dt. 

4th May 1987 as per order. He took over the charge 



2 

3d'- 
Illegible 
3/3/94 

from 84ri MUkhtar Singh, Inspector (C). The period 

shown above was not retained Shri Mohd. Naseem on 

sp ot inquiry. I visited the said village on 9.9.93 

and recorded the statement of the following cultivators 

Ex-3-(1) Shri Bhikam s/o Mioti r/o Village Bairagaon. 

Ex-4-(2) Smt. Laraiti w/6 Khandari 

Ex-5-(3) Shri Inder s/O Thakuri 

,dso taken the statement of witnesses as 

shown in Annexure IV of charge sheet. All the above 

witnesses stated that the opium was weighted at the 

time of preliminary weighment by the Insp.(P) with 

tare. But I do not relied upon because there are 

also motivation of *Jaw daily weighing figures in 

PeWIIRO 

The statement of 1 to 11 is as under 

on the basis of statement of witnesses I 

found that the preliminary weigmant has got done by 

s/Shri Kanhiram, Inspector, Ramsub S.I. and Cheddi 

Lal and Ram Swar000p sepoy for the crop year 1986-87. 

The final weighment for the season 

1986-87 was conducted by Range S.I. and Sepoys. The 

records of Ldr's book and final weighment register 

was kept in the custody of S. I. Incharge of the Range. 



S. 
	

L., 

3 

	
Y\•(;4 

After completion of session which was 

started from licencing to weighment has been over in 

other supervision of the incharge and hence the 

question of erasing and oblitary does not arise, 

because the entire produce as shown in final Payment 

register differ from preliminary weighment register 

and the person who worked in the season is responsible 

for the purpose. 

This work was done i.e. erasing/oblitary 

before/or the time of the weighment during the month 

of April 1987 when Shri mbhd. Naseeu, Inspector was 

4 	 not incharge of cultivation. Hence question of erasing 

ft 

oblitary does not arise by Shri Mbhd. Naseem. 

Sd/-L.D.Oadnani 3/3/94 
superintendent (Prevention) 
Central Bureau of Narcotics 

Dehradun 

PI/PD 
3/3/94 

Bareilly 
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LUL.:KN OW, 

M.P. No, 	91 	/1997 

in re ; 

T.A. No 1057 of 1987 

Mohd, N aseem. 	 .. Applicant. 

versus 

Union of India and others. 	. Opp.p art ies 

Application for permission to file 

Supplenentary Rejoinder Affidavit to 

the Additional Counter Affidvit filed 

on behalf of opp,parties, 

The applicant begs to submit as under s- 

That the opp.parties.  have referred 

to and relied upon two departmental enquiries 

initiated against the applicait and the same 

were said to be pending against the applicant. 

The copy of the aforesaid additional counter-

affidavit was served upon the petitioner 

on 27.9,96. 

That in pare 5 of his rejoinder affidavit 

dated 8.10.96 filed against the aforesaid 

additional counter affidavit, the applicant 



,•4 	
. tttt,..tt.,Krt:Vt.,Y•kbtt 	t ANN.. 
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44*, istotior $71 
had stated that as per information available 

to the applicant the said enquiries had been 

dropped. 

3. 	That subsequently the applicant was 

even served with the order dated 24.10.96 

exonerating him of all the charges framed 
19- 

against him. True copies of the said order/5 
v- 

10- 	 dated 24,10,96 are filed herewith as 

Annexures no.21 and  22. 

11- 
4, 	That the petitioner was even awarded 

two prizes on the occasion of Republic Day of 

1997 for his devoted service and dedication et4, 

True copies of thesaid certificates awarded to 

the petitioner on 26.1.97 are filed herewith 

as Anneyares  no.23  and 24 

That the aforementioned documents are 

required to be filed along with this Supplementary 

Affidavit in orddr to acqur this Honible 

Tribunal about the correct facts. 

that the filing of this affidavit and 

documents mentioned therein vlould be expedient 

and in the ends of justice. 

It is, therefore, prayed that this 

Honible Tribunal may kindly be pleased to 

permit the applicant to tile the accompanying 

Supplementary Rejoinder affidavit and the same 

may kindly be taken on record. 

march ao, 1997. 	Counsel for the Applicant, 
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LLAC;;XNOW, 

M.P. No,_ _ /1997 

in re 

T.A.  No.1057  of 1987. 

hd Naseen. 	 .. Applicant. 

versus 

Union of India and others. 	opp -Parties . 

ELe_mentary  Reid2Lnaer Affidavit to 

the Additional Counter Affidavit filed 

on behalf of opp.parties.  

I„ Mond. Naseem„ aged about 54 years, 

son of late Mond, lialeem , presenting residing 

at Opium Factory, :11azipur, the deponent, do 

hereby solemnly affirm and stc.te on oath as under 

1, 	That the deponent is the applicant in 

the above noted case and as such, is well 

conversant with the facts and circumstances of 

the case. 

2.. 
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2. 	That the opp.parties have referred to 

and relied upon two departmental enquiries 

initiated ayainst the deponent and the same 

were said to be pending against t he deponent. 

The copy of the aforesaid addiiional counter-

affidavit was served upon the deponent on 27.9.96. 

NT( 

	 3. 	That in pare 5 of his rejoinder affidavit 

dated 8.10.96 filed against the aforesaid 

additional counter affidavit, the deponent 

has stated that as per information available to 

the deponent the said enquiries had been dropped. 

That subsequently the deponent was 

even served witht he order dated 24,10.96 

exonerating him of all tne charges framed against 

him. True copies of the said or,7Aerciated  24.10,9i 

are tiled herewith as Annexures no. 21 and 22. 

arr\A 
y-  rc,N 

That the deponent was even awarded two 

prizes on the occasion of RepuDlic day of 1997 

for his devoted service and dedication etc. 

True copies of the said certificates awarded 

to the deponent on 26.1.97 are filed herewith 

as Annexures no. 23 and 24. 

    

.) 
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6. 	That the aforementioned documents are 

required to be filed along witn this Supplementary 

affidavit in order to accsuaAnt this Hon'ble 

Tribunal about the correct facts. 

7, 	That the filing of this affidavit and 

documents mential ed therein would be e)vedient 

and in the ends of justice. 

Lucknow dated: 
March 20,1997. 	 Deponent. 

verification  

I, the deponent named above do hereby 

verify that the content of pares / 

of this affidavit are true to my own knowledge 

and that of pares 	? are believed by me 

to be true. Nothlag meteri•41 has been concealed 

therein and no part thereof is false, so help 

me God. 

Signed and veriiied today in the court 

ko\ 

premises at Lucknow, 

Lucknow dated: 
March 20,1997. 	 Deponent. 



4000.4**1#44  
adogill  $00 

loo,„,jk 	-• 
0.17.0 ;-•,1  

4.. 

iika10°9i11  

I identify thesif deponent Ivbhd. Naseem 

who has signed before me. 

Advocate. 

39/ 
Solemnly affirmed before me on 

at Iv- -,-/-am/par by the deponent C--A-A 

who is identified 

Advocate 1-ligh Court Lucknow Bench. 

I have satisfied myz,elf by examining 

the depponent that he understands the 

contents of this affidavit which has be zr*Ik .. 

read and explained by me to him. 

7%. 
• 

a 



M(..)hd• Naseem, Inspector 
Oovt• ODitarn & Alk. Works U/1.'4. 

(Prem Chandra) 
Gonurul Managur 

(U.ipur 	P.) 

6 
Office of .t.h General Manager 
L4)vt.Opium iind Alkaloid Work; Undertaking, 

zil?ta r 	Pt) 	ted_tIlk::9/.ithlOct. 06 

NNW Abilitsiitiktrivii *karat*, 

U it 1) 1.,1 1t 
	 111006,  SOS* 

41000.111101 
	

NI* or 
%is twf Iseetvi 	tea.- 

exiamintition of thu 4irtic3.o 
dg,ilnut JLi Mohdo  t‘las.win presently posted as 
this Undertaking, r try report of the, Enclu1ry 0 f ficer 
Shri L.D.Madnani an4 statement of cultivators and officers 
it-  iz; clearly , established that erot3ing :Ind mutilation of 

igut 	o e quantiticw..o f,pvii,wIt LI:1)4 	!.:t; J 	, thk4 
mon tl.,) o1 k01i1, 190 when Shri, Mehd. No.Lie(!m ww. no t 

Q• ctc-a-  (cultivatt..in) •Att.1)....1 tinwof al:LegutiOn 
-, J1 1w;1;hi mohd 0  NdL,ULM ht.1 wU 	 .zi:j. ,-ctor 
I 	QraaCiCil 1, D an.) 	y .T11 re fore th al 1 eur,,  
L'thri moihd. No.:icon; are not proved and he is exonerated of the 
charge levelcd against him. 

Copy forwarcl,::d for information and necessary action to$ 

The Chloe' Conr.roller•Oovt..Opitun & Alk, 	ictlprie.:43.1/77. The Mall Morar, Gwalior-6 (M.P.) 

The 1)uputy tilarcoties Commlbiont.r, IJ-91 2, :;;ec ,C 
Mahanagar, Lucknow (U.P.) 

..4)otion order i3ook, 

( 

General Manager 

Al • 



P.Mo. 1/3/21 
Office of the 

Uovt,OPium  
(..;liA74PUIL(U. 

/0V/96 (9191 
General Manager, 

UrVig

ailkinih 
Okieviolomorts fhoboss, 

%WI t,1 
10f.)8,tt 	th Oct.' 96 
*** 01 KIK opt bylii""";ki -WO 
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'rho enquiry againet 'Ohri Mohd. Nusoeitywas atarted 
on 29th 6ept.,11988. During the (,)QUVO0 Of 

enquiry he many 

5ix enquiry officers weze LLPPointed.. Finally Shri 

	

, upd t 	rov ent iv o) comp 	ed t_n_g_enquiry_Stad 

	

submi.tt,ed_his 	
IviOlyl,93:4. It is not clear 

ie co :i.:(te 	o-rd-o-r-S were, passed' even aster 
completing' of the eilquiry wore than 2.  years back. rjhri 

1,!. as °en w-Lis transf ored to this land ettaking and his 
concerned file,n with other recolds were sent to this 
office on 14.3.1996 . 

On careful exaniination of article of chs.r.gos 
.framod aZainst hina,Jtatements of witnesses and findings 
of enquiry officer, I have drawn the following conclusions; 

(i) 	
The eiht lon years taken to pass the jvi.ciceilient 

tilis depo,rt4iental 'enquiry 	subjc,,ctcd skin 

, ilaseem not only with mental tension but aw-tdo him 

suffer 	
loss,..N.rwhich is not justific.d. irineii 

(it) 	
L 	 l'hyti.ole of 

chag.4e8i f riet aC;ainst 

)11...int of charL.r,e of. this articll concluded by.enquiry 
ori'icer, is 1,4....',., 1;he dai,laz,(',d ujii.00ting was riot physically 
dune Uy Jhri ilodll. lino 0(.i11 1:02t • 11 ,..,., hr....d' 1,3hWill it on pflpero. 

Qn axakiinp.tien of evidenee ,..,,r c,..111Adv,,).tovLI of,00ncorned 

vill.,..,f:!:-.3 the anc,,- -,,,tiol •.i...-. 1:lot ..) -coved ,...,;inoe it i',3 clesrly • 

e:Jtai)lish.0.1 fi.%nit 1;11011: o't ,,--!.toment ,' .thnt. mormurment mi4o 

b,. 	"I'i ar.1 p an 01.1:...,•.: iYa If ecnn .,41.1iikarir, Inc:1340d the fields 

whioh werecio,tu.,..,,lly distroyed/uprectc4. Lyon the ..statement 

of depa.rtlie.-LL,1 dviver jhritianne.'liam.4'.4 Jepoy 3hri 	
, 

,,,;::i.moi;:,..ndo..x.: :i.ir•- s'il,(1  '.i.(4 ;'',.'',',.-cl.r..!..11.; thc,  i.113 ertion of Divisional 

Opiltll 0.1'.  ;I. (“,; 

Di 4) ::_i e o ond„ element of allezation in . 2trtiele I 

of eha,ro,e is of malcinc; fales entries without uprooting 
the fields,-s also not conclueively proved because 
eviaence tendered .by cultivator,,, tallies with the 
stv:t went giv en by Jhri Mohd. liaseem. As r, matter, of 
ftict in the villrige jangtaajpur,. when Modh. Ilaseem 	

, 

visited the field oi' cultivators•viz, of jhri:.'Liyasst Ali, 
,;Lit, itet.ki  and,',..ihriyed Ali aw p er, t heir :I pplicati.on 

-tr . up ro otl.ng , he warice,,i the port ion for uproot ing , 
p 'ePared the ranchnaws and ..went to other village 
‘,1) st -i.ucting the cultivators to uproot the marked portion N(c---v--L, 
.1.)1 ...i.n the evening when he again visited these cultivators 

',.they 041111601 1;44:Iir mind whioh 'i;.-.1 proved from their avid- 
, enc e ,, Thus th e i)tin..nokinraiu, propared by ;;h.ri M ohd . .1,19,0 oem 

b eoanze pnwant kid which he should had • , d istroy ed . All •, 

the ohariso,,,;i under L.rticle I 'hve been f ruled on this , • 

unwi.mt od panchilnania. On. cardul exnLlinrition of these 
n-in113,, it iu obl;orrt..1Ct th.,it ilohl:A. IRL:loor,i has not 

(;ond t --- -p/2 

Jhrl ki0h4. Uauouw thovo c' - '. tWQ OlOripnt 	first &le W o  1.):11,D 	 a- 



tr,W,Ii 	tilowo inc 

Or UU'u4; i 
uone,itid 

Mamas , which e 
in ad van ce in 

mvour 
orticle of 

tesiptl 44611014.609, 
libeitite* 

1 (4411,10ilit'ti ; of WU 

ta 	11 • trtIU-1)entif "14"o %,< 
:1h ii M ohu. Nuouon Lula 1,t; 
large is not pro( ud 

2h misies I r. 
) 	4,041y104,4,4 	aet thrit reuerti ot 

utroo tineç is 

iinlly ent0red iUJt puo0r1 i rLL1 hook whiuh f (wino 
the report for submitting to Deputy Narcotics Commissioner 
and Narcoties Ct)ramissioner and in this vital records no 
m e

ntion of uprooting of the field of ref erred cultivators 
of Jangbajpur is mentioned which conoides with the 	

• 
statements of cultivatoru and that of. Shri Mohd. Naseem 
l'urther as the ref erred "Panohnama,  are not signed 
by mohd,, Nasoom. Therefore it can not be taken to freine 
clny charges against him. Thus this Article of Charge is 

also not prvVed. 

(4) 	 Ci.1111U 141 	s on careful examinntion 
of record under question 

it is reveled that field book where cuttings are made 
iu not an ofi'teial reeoi.d. it is a short. of personal 
record tuaintainod by the individwas., thorufore nny 
cuttin4'or ohange in th.o pereonal reeordu on not form 
the basis of f ruming any charges under Widance Act. It 
can bc,t taken only rt$ seeondry evidenee. I am of the 
opinion thut even in an oULcil v000rd there i 	

othing 

wroxM if ono LaEO'C 	a.:.,,oesorvry 
corvections,, and estdvrowe it. 

1.he indings of enquiry,  Officer that these cuttings 
were made after Mohd. Naseern came to know of the visits 
of Itivisional opium Offioer to various fielAs is just 
an iwagination without any proof. Therefore this article 
of charge is also not proved" 

(5)ARTICLE 
aor

OF CRRAGB 	It ip on record that 'Shri 
ong ao, 	 MP 	

- 	 Mohd. Naseem was served with 

memo on dated 4.4.88 and 7.4.86 ...That is within 
3 days 

two temOs were served to him, Vrom the explanation 
submitted by Mohd. Naseem it is found that he has shown 
his inability to hand over field bood on 4.4.88 because 
he was busy' with court case and wehment but he has 
submitt.eft the field book on 7.4.6E3. Considering the 
reasons shown by Shri Tiohd„ Naeoem I donst find any 
dis-obedience of order of Divisional opium Officer pricl 
find the delay 

in subalitting, the field book well within 
condonable 	t. 

V:1(roreru th 1,3 OLL tire is 0.100 
nob puov(..d. 

Frew vhe above findings it is establishod that 

Shri.nohd.. Naseem oll in the eye of his then Divisional 
opiva Officer for reasons best ic'nown to them Etna gle:.1.9.1:_911  

ujt 1on6 yeav.:, of mental_ap2.rd_ily4._ f inane ik-L1 lose eu. 
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Signature of Client 	 
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VERSUS 

.Respondant 

171(  No. - of 19 

I/we the undersigned do hereby nominate and appoint Prashant Kumar, C-87, Sector '

the above Court or any appellate Court or any Court to Which the business is transfer in the above mattes 

be counsel in the above matter and for me/us and on my/our behalf to appear, plead, act ajOirswer 

Advocate, t 

1-I' 

Aliganj, Lucknow and Shri 	  

and to sign and file petitions, statements accounts, exhibits compromises or other documents whatsoever, 

in connection with the said matter arising there from and also to apply for and receive all documents, or 

copies of documents, depositions etc. and to apply for issue of summons and other writs or subpoena 

and to apply for and get issued any arrest, attachment or other execution warrant or order and to conduct 

any proceeding that may arise thereout and to apply for and receive payment of any or all sums or submit 

the above matter to arbitration. 

Provided, however, that if any part of the advocate's fee remains unpaid before the first hearing 

of the case or if any hearing of the case be fixed beyond the limits of the town; then, and in such an event 

m'/our said advocate shall not be bound to appear before the court and if my/our said Advocate doth 

appear in the said case he shall be entitled to an outstation fee and other expenses of travelling 

lodging etc, Praiided ALSO that if the case be dismissed by default or if it be proceeded exprate, the 

said advocate (s) shall not be held responsible for the same. And all acts whatever my/our said advocate (s) 

shall lawfully do, I do here by agree to and shall in future ratify and confirm, 

ACCEPTED For Petitinnii I Respondent No 

ova,  cii-t /Am, ei-y 
(PRASHANT KUMAR) 

ADVOCATE 

M as4ant Xurnat 

Drnarratirr -ComrriKiimttt 
LUCANOW 

• • 
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